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COUNCIL OF STATE. 
Tuuday, 17th September, 1935. 

TheCounoil met in the Council Chamber at Viceregal Lodge at Eleven of 
tile Clock, the Honourable the PreMent· (the Honourable Sir Maneckji 
Dadabhoy, K.C.I.E., Kt., Bal.-at-Law) in the Chair. 

MEMBERS S\\ORN: 
The Honourable Mr. Tennant Sloan, C.I.E. (Home Secretary). 
The Honourable Mr. Ram Chandra, CJ.E., M.B.E. (Governmen,t of 

India: Nominated Official). 
The Honourable Sir Maurice Brayshay, Kt. (Chief Commissioner of Rail-

ways). 
The Honourable Mr. P. Macqueen (Madras: Nominated Official). 
The Honourable Mr. T. M. Dow (Bensal: Nominated. Offioial). 
The Honourable Khan Bahadur Shams-ud-Din Haidar, O.B.E. (Bihar 

and Orissa: Nominated Non-Official). 
The Honourable Mr. R. H. Parker (Bombay Chamber of Commerce). 
The Honourable Mr. G. R. Campbell (Bengal Chamber of Commerce). 
The Honourable Khan Bahadur Shaikh Maq bul Husain, C.I.E. (United 

Provinces: Nominated Non-Official). 
The Honourable Maharaja Jagadish Nath Ray of Dinajpur (Bq!ll: 

Nominated Non-Official). 

QUESTIONS AND ANSWERS. 

TANGI-T.urG..UL-8INGJANI R.uLWAY. 
, . . ,.: : 

1. THE HONOUlWlLB n. JAGADISH CHANDRA BANERJEE: 
(i) Will Government bepleaa!d to state how many memorials have been 
received. by Government from the public since 1920 on the subject of the, open-
jq o!, the Tangi-Tangail-Singjani Railway t 

(.ti) Is it a fact that in 1925, the Government of Bengal gave the .aid 
project as the first preference for railway CODBtructWn iI!- 'Bengal , 

(iii) Will Government be pleased to state whether any steps have 1eflhsn 
.' taken to opeD, up the line , 

(iv) Will GOvernJ!leDt be pleaaed to state whether any aurveying~'*e 
. p~ject was ever made and, if 80, will they be pleased to lay a copy of auch 
survey report on the table of the House' If not, why not i 

JIIOC8 ( 115 ) 
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(,,) If no survey was ever made, will they be pleased to state the reaaona l 
(vi) Has the attention of Government been drawn to the article headed 

"Railways in the Tangail sub~vitRon .. publiShed in Adoonce, dated the 
24th March, 1936. 

(mi) If 80, will Government be pleaaed to '8tate'~hat action it has taken 
in regatd to the said railway project 1 

, ("'") WiU Government be pleaaecl to state the reaaona for C)OD8tmeting 
a me~¥ road, froQl, ~e Road Fund inatead of opening that: part ,at the 
country by a railway project 1 

THE HONOURABLE Sia MAURICE BRAYSHA Y: (i) Several representa-
tions have been received. 

(ii) Yes. 
, ,(iii) InvestigatioDl have been made. Further action depends on the report or the Public 'Health Committee appointed by the Bengal Government last 
year. 

(itJ) A survey was made a long tinle ago but is probably out of date at pre-
sent; but if my Honourable friend desires, I can lend him a copy 'of it. 

(tJ)Does not arise. 
(vi) Yes. 
(vii) No action can be taken until the Govemment of India have reCeived 

the views of the Bengal Government on the subject. 
(tlii,) No metaned road has been eanstructed from t'he Central Road Fund 

on the alignment of the ptojected railway. If the Honourable Member refers 
to the M~ensingh -Ta.ngail road, this does not appear to be an al~tive to 
the Tangi-Tangail-Singjani Railway. , 

THE HONOUBABLE Ma. JAGADISH CHANDRA BANERJEE: When 
will the r~p()rt from the' Government of Bengal 'come to light 1 _" 

THE HONOUBABLE SIR MAURICE BRAYSHA Y: I am afraid I 
cannot say. It will depend on the Government of Bengal. 

SALE OF QUININE. 
2. To HONOU&ABLB KHa B.Aa.wUJ& DB. SIR NABARVANJI 

CBOKBY : Will Government ,be pleased to state : 
(a) The preeent position of the atocka of quinine 1 
(b~ Whether the same 'have been reduced by sale to any foreign a~i1CY 1 
(c) Whether Provincial Governments have pnrchased larger 'quantitiliJa 

~n. ltithertA> : if 80, to what exteftt' and 
(d) Whether: they' were offered'any special irlduooments to acqUire ru~ 

'4iUfdltitiee 1 
THE HONOURABLE KUNWA.B SIR JAGDISH 'PRASAD f(a) and (bl:A 

...... giviDg ~ information required is laid OIl the table. 
(,,~ The allS_ to the fiIBt,l*lt ~ in tlte negatln'e. 'The ~ltd' part d~8 

not anae. ' 



QUESTION8 .AND 1A.N8WEBS. 'If 

(Il) In 1932, Local Govemmentswete oftered.aupplieaof quinine,iin addl-
·tioDto their normal.allJlual reqWr6D1eDts at a: prioe-Iowar than tile cost of pro-
duction 80 that they might be enabled to extend " quininisation " of the JMlOI4e 
at a smaller cost than would, be incurred if these additional requirements were 
obtained at current prices. This scheme fell through mainly because LooaI 
Governments found themselves unable to buy the entire surplus stock With 
'lDfticient rapidity even' at the reduced. prices. 

~, gi~ 1M W4~ r .... _ '''1Hirl' fa)""" ('J.) of""""" No. 'f. 
(0) The stock of quiDilae belollging- to the GoVl'nunent of IDdia OIl 30tIh JUDe, 1936 

amounted to 229,1331bs. This includ811 the reserve of 150,000 lba. which is maintained 
to meet national t'mergenoi8ll. Out of the surplus of 79,133Ibs. left after d6duotiDg' ,lUi 
reserve, it baa been decided to give away 45,000 Ibs. hoe to Looal Governments for dis· 
tribution. 

(b) About 10,000 II •• of quiDiDo were sold to the Govwament of eeyioD,iIr p-mber 
Jut in order to meet a severo epidemic of malaria there. About 5,000 lbe.'have'beeD aoJd 
to a firm of 6h.omists in London. 

IMPORTS OF QUININE. 

3. TIm HONOURABLE KHAN BARADUR DR. SIR NASARV ANJl CHOKBY: 
Will Govemment be pleased to 8tate what quantity of quinine in various shapes 
-:powder, tablets, injections, etc.-was imported into'India by traders duriDg 
1930-31 to ,1933-34 and its value 1 

Tu HoNoURA.BLE MR. T. A. STEWART: The Honourable Member is 
referred to pages 93-95 of Volume I of the Annual Statement of the Sea-,bome 
Trade of British India for the year ending 31st March, 1934, which contaQa 
all the information that is available. A copy of the Statement is in the 
Library of the Legislature. 

PROOtJOTION OF TOTAQUINA. 

4. Tm: HONOt1JWU.E KHAN BAllADUR DR. SIR NASARVANJI CHOKaY: 
Do Govexnment propose to encourage the, production of totaquina to pr0-
vide the :rn&S8e8 With a cheaper substitute for quinine' . 

THE IlONO~LE KUNWAB Sm JAG-DISH PRASAD: Totaquina is 
already being manUfactured at the Government factories in Madras and Bengal. 

UNDESIBA.BILITY OF FlUI'.QtJElIfT CHA.NGES IN THE NOMINATED PERSONNEL 01' 
THE MEDIOAL COUNCIL OF INDIA. 

IS. To HONOURABLE KHAN BARADUR DR. SIR NABARV ANJI CHO'KSY: 
, Have Government considered the desirahility of arranging that frequent changell 
. in' ~e ··~ted personnel of the Me?ica1 Cou!-"cil of India are. ~uced 
to a ridtrlmtml in order to ensure continUIty of pdlicy, and the ' peIBlbilRy' ,tJf 

',DOJniD.atiIJc suoh· oIlciala:as are likely to 1I8:rft qn ike Council for a. JB8It two 
yeara,ifJlOtJoqer 1 ; 

To HONQUlWILB,KmJW4B,SmJAGDISH PRASAD: GoverDID8Jlt do 
. not oo~ that any action in the direotion &JJ.gpIted'bythe H?noura~e 
Member IS necessary. So far 88 nominations by t'he'Governor General In ~ounOiI 
are concerned, there has been no change since the Council was oonstituted. 
U -s-d8 nomiDa.tiId m.m'bera fJom proVineea full diaar8tion ftIItB with: 'Local 
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Governments and the chaDges that have occtUTed were UDavoidable and were 
Dot such &8 could be oonaidered to have affeoted continuity of the Council's 
policy. 

Tn HONOURABLE Ma. P. N. BAPRU: What is the period of nomina-
tion in the case of a nominated member 1 

THE HONOURABLE KUNW.6.B SIR JAGDIBH PRASAD: I should think 
it is a year, but' I am not sure. . 

To IWNOUBABLB Ma. P. N. SURU: And the period of the Counc~ , 
THE HONOURABLE KUNWAR SIR JAGDISH PRASAD: I think it is 

four yea.ra. 

KALKA-SIMLA SECTION, NORm WESTERN RAILWAY. 
6. TD HOBoURABLB KHANBAHADUR DR. SIR NASARV ANJI CHOKSY : 

'Will Government be pleased to state whether any 1088 is incurred in the working 
~ the Kalka-Simla section of the North Western Railway through competition 
with motor traffic ! Have any steps been taken to consider this matter 1 

. To HONOURABLB SIR MAURICE BRAYSHAY: The reply to both 
parts of the question is in the affirmative. In order to meet this competition, 
passenger fares were reduced in 1927, 1928,1929 and 1933. Although there 
was an increase in the number of passengers in each of these years the increase 
W&8 not sufficient to counterbalance the 1088 consequent on the reduction 
in fares. Special rates for both parcels and goods traffic have also been intro-
duced in order to prevent the diversion of traffic from the railway to the 
road. 

THE HONOURABLE MR. HOSSAIN IMAM: Is it a fact that the mails 
are being carried by road motors and not by rail ? 

THE HONOURABLE Sm MAURICE BRAYBHAY: Some of the mails 
are carried by road and I believe some are carried by rail. 

THE HONOURABLE MR. HOE BAIN IMAM: Will the Honourable Member 
state why the road motors have been preferred to rail ? 

l'BB HONOURABLE THE PRESIDENT: That is a matter of opinion .. 
THE HONOURABLE MR. HeSSAIN IMAM: I want to know whether 

they are cheaper or whether the Post Office prefer them' 
THE HoNOURABLE THE PRESIDENT: That is quite a different ques-

tion. . 
THBHoNOURABLE Sm MAURICE BRAYSHAY: If the Honourable 

Kember would give me notice of that, I will give him the information. 
THE BONOUBABIE MB. V.C. VELLINGIRI GOUNDER: May I know 

the working results of the rail motor-whether it is working at a 1oes' 
THE HONOURABLE SIR MAURICE BRAYSlIAY: I am sorry r have 

nOt got the figures available with me now. If the Honourable Member 
desires, I will attempt to get them.' . 

Tmc'lIONotmABLlI M ... V. C. VELLINGIRI GOUNDER: Yea, Sir. 



QUESTIONS :&ND ANSWJCRS. I" 
THE HONOURABLE Ma. P. N. S.lPRU; Have G:>vernment considered, 

the desirability of controlling the mltor traffic by legislation' 
THE HONOURABLE Bra MAURICE BRA.YSaAY: I am sorry I cannot 

give a reply to that question. 

SUBJECTS PBESORmED FOB PRIMARY EDUOATION. 
7. THE HONOURABLE KHAN BAHADUR DR. SrR NASARVANJI CHOKSY: 

Will Government be pleased to state what subjects of instruction to pupils are 
included ~ the term primary eJu.cation, whether compulsory or optional' 
Is it intended that primary education should include provision for hand spin. 
ning, manual training, gymkhanas, scouting, music, libraries, manufacture, 
of articles for domestic US6, etc .• etc. What age limit has been fixed fot' primary 
education for boys and girls 1 

THE HONOURABLE KUNWAB SIR JAGDISH PRASA.D: Education is 
mainly the concern of Provincial Governments, and the Government of India 
regret that they have not got complete information about the subject3 pres-
cribed by them for primary education. The prescribed age limits unler the 
various Primary Education Acts vary between 6 toO 10 and 6 to 14. 

WASTE OJ!' PUBLIC FUNDS ON CoMPULSORY PImuBY EDUCATION. 
S. TJD: HONOURABLBKHAN BAHADUB DR. SIB NASARVANJI CHOKSY:· 

Will Government be pleased to state whether it is a fact tha.t there ia 
considerable waste of public funds through the inability of the pupils attendiog\ 
compulsory primary education schools to go through the four requisite 
standards before they can be considered literate 1 Is it also a fact tha.t only 
18 per cent. of pupils go up to standard II, and about 3-4 per cent. to' 
standards III and IV, and the rest relapse into illiteracy 1 

Tn HONOURABLE KUNWAB SIR JAGDISH PRASAD: The matter 
being mainly a question for Provincial Governments, the Government of India, 
do not posscss a.nything like complete information. But an examination 01. 
the figures in one province indicates that in that province about 22 per cent. 
reach standard II, 10 per ccnt. reach standard III and 5 per cent. reach standard 
IV. The figures cannot, however, be taken as typical as such figures vart 
from area to area and province to provjnce. 

TRANSFER OF 100 BRITISH SERVICE OFFICERS TO THE INDIAN ARKv. 
9. THE HoNOURABLE RM BAHADUR LALA MATHURA PRASAD 

MEHROTRA: (a) Will Government be pleased to state the reasons whiob 
led to the recruitment of 100 British officers to meet the shortage in the Indian 
Army of officers, who were recruited between the years 1921 and 19301 

(b) Were Indian officers not available by promotion' 
(c) Is it a. fact that this was done for the sake of providing bettcremolu-

menta for the British officers 1 

HIS EXCELLENCY TO COMMANDEB.m..QHIEF: (G) Owing to over 
recruitmeD.t during the war, and under·l!6Cruitment in the yeal'8 immediately 
auoceediog it, it l'eOeIIltly became D8Ce88&ry, in, 0J:der to maintain the Pl"lI*', 
proportion of officers in the ddlerent ~&nks to eliminate from the Indian At.,. 
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&-large Dumber of senior officers, and to tBke on 100 lees B8Di0r. It is for this 
latter reason that it was recently decided to revi'ge the practice. which had 
been held in abeyance for a few years, of allowing transfers from the British 
Service, and invite applications from officers of the required seniority. 

(b) No. Accelerated promotion of junior Indian officers, even if it were 
desirable, would not achieve the desired object of adjuating the number 
of officers commissioned in the various years to the proper proportions. 

(c) Certainly not. It was done in the interests of the Indian Army. 

DrvISIONAI. SUPERINTENDENT, MORADABAD, EAST INmAN RAILWAY. 
10. Tma HONOURABLE RAI BAHADUR LALA MATHURA PRASAD 

MEHROTRA : (a) Is it a fact that the Divisional Superintendent, East Indian. 
Railway at Moradabad invited applications for posts of ticket collectors 
from Europeans, Anglo-Indians and Indian Christians only ~ 

(b) If the ans.wer to part (a) is in the affirmative, why were Hindus, 
Muhammadans, Sikhs and Parsis excluded ~ 

(c) Do Government propose to issue orders that no sectarian differen-
tiation should be made in inviting applications or making appoin~ments in the 
railway departments 1 .... 

THE HONOURABLE SIR MAURICE BRAY'SHAY: (a) The reply is in 
the aftinnative; The Agent, East Indian Railway. haa however since reported 
that Indian Christians were included in the advertisement through • 
JBieapprellension. 

(b) As the vacancies were reserved for members of the Anglo-Indian and 
Domiciled European community, it was not necessary to invite applications 
from other communities. 

(e) No. I would invite the Honourable Member's attentiotf to the orders 
ftlprding the representation of Muslims and other minority commUDities in 
Gewrnment service, copies of which are in the Library ef the House. 

THE HoNOURABLE MR. HOSSAIN IMAM: Was any rule passed about 
~e railways specifically as to what the proportion will be, division by division~ 
or recruitment for each community 1 

THE HONOURABLE SIR MAURICE BRAYSHAY: Orders specifically for 
each division were not given by the Government of India, but such arrange-
ments would of course have to be made by the individual railways. 

Tma HONOURABLB MR. HOSSAIN IMAM: Will the Honourable Member 
116ve the copies of such orders placed in the Library of the House 1 

THE HONOURABLE SIR MAURICE BRAySHAY: Is not that covered 
by the last part of my answer 1 

THE HONOURABLE MR. HOSSAIN IMAM: That is a general statement. 
We want division by division the ordereof the railways concerned for each 
division to be placed in the Library of the House. 

Tu HO!l'0UBA.:BLE BIB MAURICE BliY8HAY; I willlookjnto.that. 
To . HOlfoUBAllLE R.u· BARADUB. I.w.A MATaURA PRASAD 

MmmOTRA: May I know if any debita propoltioa iJ bed for ~. 
r .... and Cbriatians ill ,the Rail1Va.y' DepartrDeDt' .' 



QUESTIONS AND AN8WEltR. 

THE HONOURABLE SIR MAURICE BRAYSBAY: For AnglO-In~ 
there is a reservation. For other minority communit'ies there is fa general' 
reservation t,o redress inequalities. . 

Tn HONOlTBABLE RAI BAHADUR LALA MATHURA. PRASAD 
MEHROTRA: May I know what that proportion is? ' . . . 

TIlE HONOURABLE SIR MAURICE BRAYSHAY: The proportion f~ 
Anglo-Indians varies with the different railways. For railways as a whole 
I think it is 8 per cent. For minority communitjes there j~ a general provision 
which I think is 8* per cent., but that is a general provision and no~ 
specific for each railway. 

THE HONOURABLE MR. P. N. SAPRU: What is the total population 
of the Anglo-Indian community in India! 

THE HoNOtJRABLlIl THE PRESIDENT: That does not arise out of this 
qJlestion. . 

THE HONOURABLE RAI BAHADUB LALA MATHURA PRASAD 
MEHROTRA: May I know if these vacancies occurred among the Angle-
Indians and therefore notice was given for them oo1y 1 

THE HONOURABU: THE PRESIDENT: Your question is not v,ery 
~telligible. Will you please put it in proper order ~ 

THE HoNOURABLE RAl BAHADUR LAu MATHtffiA PRASAD 
KEHRO';l'RA. : M8.y I know if these vacancies occurred among AnBlO-' 
Indians on account of which the Department wished to recruit only Angl~ 
Indians and not other sections or communities' . 

1.'HE HONOURABLE SIR MAURICE BRAYSHAY: The recruitment in 
fluestion was to fill vacancies in aecordance with the regulations laid dOWll 
by Government. 

ZANZIBAR DIICRBBS. 

n. TIm HONOURAULB RAI BAHADUR L.u.A MATHURA PRASAD 
MEHROTRA : Will Government make a statement on the final settlemeli~ 
reached with referenoe to the Decrees passed ·by the Zanzibar Government? 

THE HONOURABLE KT.JNWAk SIR JAG DISH PlUSAD: The general 
q:uestion is ~ti1l the subject of discuS8i~n betwee~ the Secretary of State for 
India and the S:lcretary of State for the Colonies. Meanwhile, I ha.Ve t~~ 
authority of the Secretary of State for the Colonies for I!oDDouncing that if 
8J).y specific cases of hardship alleged to have resulted from the operation of 
the Cloves Decrees are brought locally to the notice of the Government ot 
Zanzibar, they will be most carefully investigated by that GovemIT,lent and 
if necessary, brought to the notice of the Secretary of State for the Colonies. 
APPLICATION PBOM THE MtTNICIPAL CoMMISSIONER, BOMBAY, 'J'O PURCH.ASB 

QUININB FROM TBJII SVlU'LUS STOCK OF THE GoYERNXENT OF INDIA. 
12. TD HONOUlWlLB KHAN BAHADUB DB. SIB NASARV ANJI CHO~SY • 

W.ill (}ov~nt be pJeaaed tn state : 
{tI) WlletJrer theyhaT8 received a, .pplication from,the.wUeip&l 0..,.. 

miaaioner of the City of Bombay to purchase quinine from the SurptUl"" 
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the Government of India for the use of hospitals and dispensaries maintained 
by the Municipal Corporation of Bombay 1 
. (b) *hether it is a fact that the Municipal Commissioner has been 

unable to find out the department or officer concemed with the disposal of 
quinine in spite of his correspondence with the Officer in charge, Medical 
Stores, Bombay, the Surgeon General with the Government of Bombay, the 
Director General, Indian Medical Service, Director, Botanical Survey of India, 
Superintendent, Penitentiary Jail and Superintendent of Prisons, Madraa' 

(c) What steps are Government taking to afford facilities to localbodiea 
to acquire quinine from the surplus stock at rates cheaper than Rs. 18 per lb. , 

THE HONOURABLE KUNWAB SIB JAGDISH PRASAD: (a) No. 
(b) Government are informed that enquiries were made by the Municipal 

Commissioner, City of Bombay. Through BOrne misunderstanding he was 
referred to the Govemment of Madras who ordinarily supply the requirement8 
of the Government of Bombay and local bodies in the presidency. Govern-
ment are now taking steps to ascertain the requirement8 of the Municipal 
Oommissioner and, on receipt of the information, will consider wbether these 
can be met from their surplus stock. 

(c) As the Honourable Member is probably aware, local bodies to the extent 
that they draw their requirements from Government sources of supply. do 80 
from. the Government to whose area of distribution they belong. A statement 
showing the areas of distribution is laid on the table. The Government of 
India cannot give a general undertaking to sell quil\ine from their surplus 
stock to all local bodies but specific proposals for bulk supplies over and 
above their average requirements will be considered on their merits . 

...tNIII al.loIWl eo tile Govemrnem ollndia. Govemmem 01 BMfIfJl- the GOfJeJ IWIMM 0111--. 
rupectivelu./or the tlistributiora 0/ qui"'M. 

(a) Go~t oj lndia.-Punjab. with its States, the United Provinoea, Rajputana 
North-West Frontier Province. Ba.luohilitua. Delhi and the State of Gwalior. 
. (bl Govemmenl 0/ Bengal.-Bengal, Bihar and Orissa, .AIsam and the Indian Stat. 
within their limits. • 

(c) Govemmen,t oJ Madraa.-The rest of India. inoluding Indian States. 

hcPoBTS OF F'ENTs !'BOX JAPAN. 

13. THE HONOURABLE MR. V. V. KALIKAR: Will the Government be 
pleased to state : 

(a) Whether they ha.ve received a letter from Mr. J. K. Mehta, the Secre-
tary of the Indian Merchants' Chamber regarding the import of artificial silk 
fents from Japan into India 1 

(b) Whether it is a fact that. there has been an enormous increase in the 
import of .Ja.panese artificial silk fents during the last three years t 

(c) Whether it is a fact that the import of rents into British India from 
Japan amounted only to 30,000 yards in 1930 while the imports in 1934 and 
1935 have gone up to 2,00.00;000 and 1,75,00,000 yards 1 

(d) Whether it is a fact that the bulk of the goodi impOrted from .Japan 
aIlder the deaigDation of fent. . are really artificial silk goodf$. aDd artAficial silk 
.atuNs¥., -.. 
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(r) Do Government. propose to take immediate steps to oheck the import 
of these so-called fenta and to lay down restrictions 80 that no attempts may be 
made to dump fenta into India 1 If not, . why not 1 

THE HONOUlU.BLE MR. T. A. STEWART: (a) Yes. 
(6) No separate figures of importa of artifical Bilk fenta are maintained 

and no estimate of the extent of the increase is possible. 
(e) The figures given by the Honourable Member do not agree with those 

recorded in the Sea-borne Trade Accounts. A statement showing the imports 
&om Japan as recorded therein is laid on the table .. 

(d) No. The bulk of the fents imported from Ja.pan consist of cotton 
fenta. As for the rest there is no reason to believe that they are for the main 
part artificial silk piecegoods rather than genuine fents. 

(e) The question of the tariff treatment of fents is under Consideration. 

8,."."., Mowi~ the import. oj JmIB oj GIl ducri~ Jrom Japo:n i7lto BritWI. India. 
Imports dUringoalendar years-

1930 *Not recorded separately in 
~.lend&r year aooounta. 

Yarde. 
1931 90,478 
1932 332,888 
1933 7,411,300 
1934 15,630,214 
1936 (seven months January to July) .. 23,773,360 

• The imports during the fiscal year 1930·31 from .Japan were 21,948 yards. 

OFFENCES AGAINST WOMEN ANi> STBPS TA1tl!:N TO COUNTERACT THJl:M. 

14. To HONOUlWlLE MR. JAGADISH CHANDRA BANERJEE: 
CG> Has the attention of Govetnment been drawn to the article headed "Crime 
against Women ", "Growing menace" published in the Amrita Bamr Patrika, 
dated the 9th July, 1985 1 

(b) Will Government be pleased to lltate what steps, if any, they propose 
to take to counteract the spread of these outrages on women' 

(c) Do Government propose to amend the law in such a way as to provide 
some corporal punishment such as public whipping as a deterrent punishment 
for the prevention of such forcible outrages on women t 

THE HONOURABLE MR. T. SLOAN: (a) Yes. 
(b) and (e). Government consider that the existing law is suitable for 

India as a whole. Where local conditions are exceptiona!, it is open to the 
Local Legislatures to modify the law as has been done in Burma. 

THE HONOUBABl.oB MR. JAGADISH CHANDRA BANERJEE: Under 
the existing law how many cases have been prosecuted and in how many w. 
punishment given 1 
., 'bm HoNotJ1WH,B Ma. T .. SLOAN: l,ehallrequirenoticeof that q~n. 
It applies to aU ,cues Gf ~ against wpJIl8ll tIu;ougbout India. 
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RESCUE HOMES IN DELHI. 

15. THE HONOURABLE MR. JAGADISH CH.ANl;)RA BANERJEE;: 
(a) Has the attention of Government been drawn to the article headed" Scandal 
of Rescue Homes .. , " Girls trapped and sold n, "Sensational allegationS in a letter 
to the Deputy Commissioner, Delhi ", pub&hed in the .4.mritG BGZar PatrikD, 
dated the 9th July, 1935 , 

(b) If 80, will Government be pleased to state whether a committee of 
officials and members of the Central Legislature will be appointed to 
investigate into the working of every one of these rescue homes iQ.cluding 
"Seva Sadan" of Delhi 1 If not, why not , 

THE HONOURABLE MR. T. SLOAN: (a) I have seen the article in 
question. 

(b) If definite complaints against individual institutions-not vague 
allegations such as are contained in the article referred to by the Honourable 
Member~re made to the Deputy Commissioner or the Superintendent of 
Police these will be investigated. Government do not think that on the in-
formation available there is a case for the appointment of a Committee. 
We a.re aaking the Chief Commissioner for a full report on these so-ca.lled 
Homes. 

Anti-INDIAN FILMS. 

16. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 
(/I) Has the attention of Government been drawn to the editorial headed 
"AntiIndian films" published in the Amrita BGZar PatrikD, dated the 7th 
July, 1935, page 8 1 

(b) If 80, will Government be pleased to state what action. they propose 
to take to exercise a strict control and vigiu.,nce over the exhibition of such 
films in foreign c01mtries 1 " ','" . '" ' 

(e) Is it a fact that there are no consuls or ambassadors of the Governmept 
of India in foreign countries 1 ' , "" 

(d) Is it a fact that British ambassadors in foreign conntries ~ 
upected to represent the Government of In.di.a as well &8 His Majeaty's 
Government? If 80, will Government be pleased to state why the Bri~ 
ambassad,Ors never protested against the exhibition of such /Inti-Indian fil.m8 
• 4'". ...... ___ • ~ III .,.....~coWltries . 

(e) Will Government be pleased. to state whether the Government oflndia 
represented to His Majesty's Government the strong public feeling in 
India against. the exhibition of anti-Indian films in foreign countries and do they 
propose to pla(',6 on the table of this House all the correspondence that passed 
between the Government of India and His Majesty's Government, if any, on 
this subject 1 If not, why not 1 
. THE HONOUItABLE MR. T. SLOAN: (/I), (b) and (e). As stated by the 
Honourable Sir Henry Craik in the Legisla.tive Assembly on the 27th March last 
in reply to questions in that House, the Government of India addressed the 
Secretary of State in this matter, pdinting out thatcensonhip ,in India is con-
ducted 80 &8 to exclude from exhibition films whicll are calouJated to ~ 
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the susceptibilities of any foreign nation and that for that reason the Gov-
ernment of India were of opinion that India should be accorded reciprocal 
treatment in this matter whenever necessary. We have since heard from the 
Secretary of State that there is no official censorship on filnls in America, but 
there is an unofficial arrangement whereby producing companies in Hollywood 
do in their own interests make a practice of seeking advice on the suitability 
for Empire audiences of films which they propose to produoe. This is in the 
interests of the companies themselves because the Empire market is a very 
valuable one. It is most unfortunate that this arrangement did not prevent 
the production of the offensive parts of the two films mentioned by the Honour-
able Member. But the Government of India have been informed that the 
producers of the film" India Speaks" have taken to heart the adverse recep-
tion of that film both in America and elsew4ere and its ban by the British 
Bo~d of Censors, whose lead is usually followed by censot8 in other parts of the 
Empire, and will be reluctant to allow any similar films to be released in future. 
As it was believed that the·film was no longerbe41g exhibi~, andllJ3 there is no 
official censorship in America, His Majesty's Government Wtthat no usefuJ: 
purpose would be served by making representations to the Government of the 
United States of America. 

The film " Bengali " is reputed to be the same as the film " The Lives of 
a Bengal Lancer" which has been exhibited in many places in India without 
objection. Certain portions of the film were excised by the Madras and 
Bombay Boards of Censors and as a result of representations made by His 
Majesty's Government the publishers of the film agl'8Cd to excise some portions 
from the copies of the film issued for exhibition in England. The copy shown 
in Vienna to which references were made in the Indian Press seema to pave been 
IUl original copy and by the time that the representation mll.de by His Majesty', 
Government reached His Majesty's Ambassadpr in Austria the film was /lot the 
end' of its run in Vienna. and the AmbaBS&dor thought that it would then be 
neither advisable nor appropriate to make any representa.tion to the Austrian 
OGver:nment. 

I flhould like to assure the House that the Government of India share the 
resentment of Honoura.ble Members against the exhibition of filma picturing 
India in an unfavourable light. They hope that the arrangement at HoUy-' 
wood will in future prevent the production of such films at that place and the)" 
will taike such steps as are possible to stop the exhibition ·of any such films both 
in India and elsewhere whenever they come to notice. 

(c) Yes. 
(d) The answer to the first part is in the affirmative. The reply I have 

given to parts (a), (b) IloIld (e) exp~ the position as reg~ds the ~nd part. 
CoN0E88ION8 GBANTED FOB TBlI: BANUFACTUBE CYF SoDA-ASH. 

17. Tn HONOUltABLE Ma. JAGADISH CHANDRA BANERJEE: 
(a) Is it a fact that special coDCel8ioaa kave been aUowed to a British ooncem 
at Kbt>wra £OJ: th.f> manufac~ure of soda-ash requ,irec:l. for ,~ manufaot~ in 
India t 

(b) H.JO, will Govemment ;be·pltlll8d to ~UIIl8l'at.e ·aD the coDMllBiona 
granted to the British concern , 
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(e) Will Gov~rnment be pleased to state whether any Indian concern also 
applied for such concessions for the manufacture of soda-ash 1 

(d) Do Government propose to grant the same concessions to any Indian 
concern if such a concern desires to manufacture soda-ash at Sambhar' If 
not, why not 1 

THE HONOURABLE MR. P. C. TALLENTS: (a) Certain (loncessions for 
the establishment of an alkali factory near Khewra have been given to the 
Imperial Chemical Industries (India), Ltd., a company incorporated in 
British India with headquarters at Calcutta. It is believed that if the concern 
takes advantage of these concessions it will make soda-ash for glaaa manu-
facture. 

(b) So far as the Government of India are concerned, .the concessions 
relate to the use of waste salt, salty material, marl and brine at Khewra and in a 
neighbouring area. The concessions granted by the Punjab Government cover 
the right to quarry limestone in an area near Khewra and the right to use water 
from the Jhelum River. 

(0) No. 
(d) The question is a hypothetical one and I am not in a position to answer 

it. 
THE HONOURABLE MR. HOSSAIN IMAM: Will the Honourable Member 

state when this company is likely to start manufacture of soda-ash 1 
THE HONOURABLE MR. P. C. TALLENTS: Government have no in-

formation on that point. 
THE HONOURABLE MR. HOSSAIN IMAM: Will Government expedite, 

because it is one of the reasons why no protection is given to the glass industry , 
THE HONOURABLE MR. SHANTIDAS ASKURAN! l~· there Indian 

capital in this company 1 ' . 
THE HONOURABLE MR. P. C. TALLENTS: No, the Imperial Chemical· 

Industries (India), Ltd., is a private company; but they have given an under-
taking to Government that, if they do start factories and so on, tQ exploit thia. 
conce88ioD, the capital will be rupee capital and that the usual undertakings 
will be given. 

THE HONOURABLE MR. SHANTIDAS ASKURAN: Will the capital b. 
ofiered to the public in India, or a part of it ~ 

THE HONOURABLE MR. P. C. TALLENTS: Yes. 
THE HONOURABLE MR. HOSSAIN IMAM: May I know if there is any 

time-limit for the company to start working the concession 1 
THE HONOURABLE MR. P. C. TALLENTS ~ Not 10 far as I am aware. 
THE HONOURABLE MR. HOSSAIN IMAM: Will the Government con-

sider the desirability of introducing a clause of this nature 1 
TUB HONOU1U.BLE MB. P. C. TALLENTS : They will no doubt consider 

it. 
Tn HONGDBoABLil Ma. V. C. VELLINGIRIGOUNDEB.: May I know 

the period of concession given to the company' 



QUB8TJOli8 .urn .uJSWBB8. 

To HOliOUBABLJII MR. P. C. TALLENTS: The conceeaion of the Punjab 
Government is for 50 years and that of the Government of India is for the same 
period, 50 years. 

THE HOlioUlWlLE Ma. HOSSAIN IMAM : What is the amount of royalty 
paid to Government? 

. Tm:HolioUR.ULl!: MR. P. C. TALLENTS: There are various provisio~. 
The company' is to pay the Secretary of State eight annal a ton on sodium 
chloride in all salt and salty material, and so on. . 

THE HONOURABLE MR. V. C. VELLINGIRI GOUNDER: Will Govern-
ment be pleased to lay the copy of the agreement relating to the concessions on 
the table! 

TIm HON'OUBABIJi: MB.P.C. TALLENTS! No. I think: that is not the 
usual practice and I am not prepared to do so. 

THE HONOUlU.BLE MR. p~ N. SAPRU: Is there any Indi8.n on the direc-
torate , ; 

THE HONOURABLE MR. P. C. TALLENTS: Not so far as I know. The 
present company is 6. private company. 

THE HONOURABLE MR. V. C. VELLINGIRI GOUNDER: It would be 
giving a monopoly to give away the natural resources of our country. 

THE HONOURABLE THE PRESIDENT: That is an argument and I will 
not allow it. 

GRIEVANOES 01' THmn CLASS PASSENGERS, GREAT hmLUl PENINSULA. 
RAILWAY. 

18. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 
(i) Is it a fact that most of the carriages used on the Bombay suburbap 
service of the Great Indian Peninsula Railway leak during the monsoon' 

(ti) Do Government propose to issue instructions to the Great Indian 
Peninsula Railway Administration to arrange to have the roofs of all their 
third class carria.ges on their suburban service thoroughly repaired and tested 
before every monsoon to avoid the leakage t 

(iii) Do Government propose to appoint an officer to attend to ~ 
grievances of the third class passengers of the Great Indian Peninsula Railway' 

THE HONOURABLE SIR MAURICE BRAYSHAY: (i) Government are 
not aware that the facts are as stated . 

. ('ii) A copy of this question and its answer will be eent to the Agent, 
Great Ihdian Peninsula ·Railway, for sl1ch action as he mJloY consider necessary. 

(iii) No, Sir. Government do ~ot CQnsider this nec~. 
PROVIDENT FUND 01' CuRRENCy STAFlI'. . 

19. THE HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 
-.{i)· Win· Govemmentbe· pleMed to atate· the reMOns for not improving the 
oonditioDilof1,he,Pmvident Fuad of the Cu:rreney ataif in India , 
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,(ttl Bad those defects been removed befote the OUmmoy staff W18 'trans-
,fmred to the Reierve Bank f If not. why DOt' 

THE HONOURABLE MR. P. C. TALLENTS: (i) and (ii). I would refer the 
'Ihtlourable 'Member to the information laid on the table of the Legislative 
Assembly on 12th of December, 1933 in reply to question No. 1090 asked by 
Mr. Lalchand, N~valrai. The position ~g t~ Provident Fund Gl the 
Qurrency 'std in India remained Wlchanged from that date until, ~ tranafer 
'of the staff to the Reserve Bank for the reasons given in that reply. 

GOVEBNlIEN'I' QUAB'l'Ds, SmomR HILL. 

20. THE HONOURABLE MR . .TAGADISH CHANDRA BANER1ft: 
(i) Is it a fact that most of the E111'OJ*tl"and Anglo-hdian militaryclera 
are giving up their quarters in Summer ,Hill 1 

_, (ii) Is it a fact that many of the milite.ry clerks employed. in Army 
Headquarters are entitled to house-rent under Army Regulations t 

(iii) Will Government be pleased to state the number of D1iJit.aJy' Euro-
pean and Anglo-Indian clerks who were occupying Summer Hill Cl1,l8.lterB 
in 1934 and 1935 but who are giving up such quarters for 19361 

(iv) Will Government be pleased to state the total amount of hoUle-
rent that Government will have to pay to those clerks in 1986 which would 
hayS been saved if such clerks remained in Government quarters 1 

(v) Is it a fact that these quarters which are being vacated by military 
clerb are being allotted to junior men of Army Headquarters and other 
attached offices and that &s a result Government will derive a rent which will 
not meet; the cost of annual repairs to the buildings? If 80, what are the 
'reasons which prompted Government to frame allotment rules in such a way 
&8 to put an embargo on all the senior European and Anglo-Indian militaty 
clerks of Army Headquarters &8 well &8 the senior unorthodox staff of the 
8ecretariat ? 

HIs EXCJ:LLBNOYTD OOMMANDER-lx-mIIHF : (i) No, Sir. 
(ii) Only those military clerks serving at Army Headquarters who are in 

'receipt of rDilitaiy rates bf pay ate entitled to be housed free by the State, and 
'recmve compensatibn in lieu'of quarters and then only, provided that 

(a) GoverriDlent quarters are not available, or 

(b) if available, tbe clerks oonoerbed have beeJlpmtedpe~n in 
the interests- of the oJice to lil'e in Simla oIoee lo taeit ltbWk. 

(iii) A statement is laid on the table. 

(iv) Rs. 99 pet mensetn . 

. (tI) The ruleprovidee-forthoee qu&l'tento be,.Uotted~tojdiotity 
and Government;dc:i BBti~tepoee to,"tarthii'long ~ptiDaipe. 
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Military 1<:Uft)peaB oJerks. ' Auslo-llUiiaoelerka. 

No. in oceupation' of No. in oeeupation of 
Saamer Hill '! .. rt.era 

No. of those who 
Summer Hill quatten 

No. ofth.ee who in in 
are gl\.mg lip are givIng up --, l1lohquarterB BUeb qua.rten 

in 1936. in 1936. 
19M. 1935. 1934. 1935. 

la 10 3 15 15 Nil. 

CoN8TBUCTION 01' THE DA.CCA.-AmClU. RAILWAY; 

21. THE HONOURAlU.E MR. JAGADlSH CHANDRA ,BANERJEE: 
'(i> Will' Government be pleased to state whether there was a sUrvey made 
tOr the constrttction ,of the Daooa-Aricha Railwliy ¥ Is it a fact that several 
promises were made in the past for the eonBtrtiction of this railway as soon as 
&nancea were available for new construction ~ 

(ii) Is it a fact that several new lines an over fudiahave been cOJ18tructed. 
the question of whose survey was taJr.en up Jongafter the question of the Dacca-
A richa Railway was taken up ~ 

(iii) Is it a fact that the constructionof' the Daoca-Aricha ,Railway is 
being postponed because several inland navigation compUiea oWJied by BritUh 
capitalists are against the said construction, on the ground that the earnings 
from steamer services run by such companies in that part of Bengal will be 
&dv~ly affected 1 Has Government received any, representation from the 
residents of Daooaurging on Government to exPedite the construction of the 
said line ~ If 80, do Government propose to conStruct the line and provic:le 
money for its construction in the next year's budget? If not, why not ~ 

TUE HONOURABLE BG MAURICE BRAYBHAY: (i) Yes. The 
decision not to proceed with the construction is based on the views of the 
Bengal Government. 

(ii> Yes. 
(iii) No, the BeIl&al Government object to this ~truo~n. GO\Tem-

'ment are not aware of any representation from the residents of Daooa. Go,,-
erwnent do not propose to constr!l<lt t-he, line, laS :the :Govemment of Be!l.gal 
oonsider the COnatruotiOD of tlUa liDe to be undesirable, on. gro1lJ1da of the 
menaoe to public health. 

THE HONOURABLE MR. JAGADI8H', ~A 'BANEltJER: : Is 'it 
the d.esire of the GoVernDlePt to bave the OGoatIru.otion af· a 'metalIkI,!'OfId from 
tJae Road Board. F1md ! 

THE H~QV&ABL1II 8m' JUURltm :B'R:A:Y8IfAY 'That'woeld' be a 
, matter.· •. Baitpl Goftl'llmen'. 
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Tmlm CuBBOoJlPABTJlBNTI. 
22. THE HONOUlWlLE RAJA RAGHUNANDAN PRASAD SINGH: 

(G) Has it been represented to Government that the present day designs of bia m cJass compartments with aooommodation for 20 to 60 pauengers with one 
ama1I latrine causes great hard$hips to III class passengers using such compart;-
ments? If not, do Government propose to enquire into this matter ~m 
the dift'erent Railway Administrations 1 If not, why not' 

(6) lIas it been represented to Government that such big In class com-
partments are more liable to over-crowding than smaller compartments? If 
Dot, do they propose to enquire into this matter from the diifJrent Railway 
Administrations' If not, why not 1 

TmII HONOURABLE SrR MAURICE BRAYSHAY : (a) The present 
standard design of the third class carriage contains four compartments. The 
minimum seating accommodation of anyone compartment being 12 with 
one latrine and the maximum 52 with two latrines. Government are not aware 
that it causes great hardship but understand that there is a desire for a carriage 
having a larger number of small compartments, and are· taking action in the 
me.tter in consultation with the different Railway Administrations and the 
Central Advisory Council for Railways. 

(b) Government are informed that small compartments are just 88 liable 
to overcrowding 88 large compartments. 

PROVISION OF FANS IN TIIIRD AND INTER CLAss CoMPARTMENTS. 
23. THE HONOURABLE RAJA RAGHUNANDAN PRASAD SINGH: 

Will Government be pleased to state whether they have taken any steps for the 
provision of fans to III class and inter class compartments' If not, why not' 

THE HONOURABLE Sm MAURICE BRAY8HAY: The capital required 
'to provide fans in third class compartments of Class I Railways is roughly 
estimated to be about Rs. 1! to 2 crores, and the recurring expenditure 
a.bout Rs. 30 lakhs per annum. Government regret that they are unable 
to provide any money for this purpose in the immediate future. 

Information is being collected regarding the probable cost of fitting fans 
in inter class compartments. When the inform~tion is in their possessio.n 
Government will come to a decision in the matter. 

NEW DESIGN OF THIRD CLAss CARRIAGES. 
24. THE HONOURABI.E RAJA RAGffiJNANDAN PRASAD SINGH: 

(0) Haa the attention of Government been drawn to the parag1'8ph in the AmrittJ 
BGior PGtrilrG, dated the 16th May, 1935, on: the subject of the new design of 
UI class carriages with 6'difterent compartments for 16 passengers in each'com-
partment' Are the lltatements in the paragraph correct, and, "if so, will 
Government be pleased to state when will such smaller III cla88 cornpartmentl 

. with lying ,accommodation .be· put on, the .Jines , 
(6) Will Government be pleaaed to state whetherlUch designs of III elaaa 

carriages will be put on all the State railway lines and Company managed lin_' 
Tu HOIlOlOBABLlV BIB ¥AURICH iBRAYSHAY :' (0) Yes. The des-

cription liven therein of the proposed new carriage iii auhltaatially correot. .A 
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aample ooaeh will be available for inspection by the members· of the Central 
Advisory Counoil for Railways at Delhi in November next. Iffifti.1 agteemetrt 
,to the new. design is then reached, the first carriage built to suoh desiga will 
appear in 19'36. 

(b) Carriages to the new design will be a-i'lpted as 8 futme standa'td f(it 
all State-managed railways, and oompany-managed railways wiU ~ re-
quested to adopt this standard design. 

ACCIDENT AT RAILWAY STATION, BARBACKPORE, EASTBRN BENGAL 
RAILWAY. 

25. THB HONOURABLE RAJA RAGHUNANDAN PRASAD SINGH: 
(a) Is it a faot that in May la.sttherewas a railway accident on the Easte~ 
Bengal Railway at B&1'!'&Okpore station' If so, will Govern.nient be pleaSed 
to state the number of killed and injured in that accident' 

(6) Is it a faot that a guard and a III class passenger were injute;d! If 10, 
.m Government be pleased to state w~ether any oompensation will be paid to 
the inJured guard, if the accident was not due to his fault and will any oompeJi-
II&tion be paid to the injured passenger' If not, why not f 

(e) Has any enquiry been held, and, if so, will Government be pleased to 
~tate the findings of such enquiry ? 

THB HONOURABLE SIB MAURICE BRAYSHAY: Ca) and (b) • . Yes. 
A mixed train ran into the rear of a goods train outside signals at Barraokpore 
station on the 15th May, 1935. One passenger received slight injuries and the 
guard of the goods train, who was seriously injured, died ten days later. 

The Agent, Eastern Bengal Railway, states that a sum of Rs. S,OOO de 
under the Workmen's Compensation Aot was deposited in Jul1. 1935 with the 
Commissioner, Workmen's Compensation, Bengal, for payment to the depen-
dents of the deceased. guard, and that no compeIl8atioD is payable to .~ 
passenger as he was travelling on an expired date ticket. 

Ce) Yes, by the Government Inspector of Railways who attributes the 
accident to the driver of the m.ixE'.d train not 'observing the indication of 
the advance starting signal at Ichhapur and going past it while it was at 
danger. 

THE HONOURABLE MR. P. N. SAPRU: Has any action been taken 
against that driver 1 

THE HONOURABLE SIB MAURICE BRAYSHAY: Departmental action 
would in the ordinary course be taken. 

THE HONOURABLE MR. J AGADISH CHANDRA BANERJEE: Could 
the acoident have been due to the bad interlocking system on the railway, 

THE HONOURABLE SIR MAURICE BRAYSHAY: No, Sir, it is due to the 
driver pallBing a danger signal. 

AOOIDBNT AT GoODS YARD, SERA.JGANJ. EASTERN BBNGAL RAILWAY. 

26. To HONOUBABLlI RAJA RAGHUNANDAN PRASAD SINGH: 
(0) Ie it a fact that in May last there was a railway accident in the Ser&jgatij 
~ yard on the Eastern Bengal Rail-tray' If so, will GOvemment be p1euted 
tilt lltate the number of killed and inj1U'ed , 
)(5OCS 
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(b) IB it. a fact that aa a result of that aooidentone pointsman was oruahed 
to death and two other employees severely injured! ' 

(e) If 80, will Government be pleased to state whether any peiision haa 
been arranged for the wid~w and the family of the deceased pointsman, if th~ 
accident was not due to hia negligence , 

(d) Will Government be pleased to state whether any compensation iB being 
granted to the other two inJured 1 If not, why not t 

(8) Has any enquiry been held, and, if 80, will Government be pleased 
to state the findings of such enquiry? If not, why not 1 

THE HONOURABLE SIR MAURICE BRAYSHAY: (a) and (b). There 
:waa an accident at Serajganj station in which a shunting porter was killed 
and a pointsman severely injured. 

(e) and (d). No pension is due under the rules, but a sum of Re. 900 has 
.been paid as compensation to the widow of the shunting porter under the 
Workmen's Compensation Act, She ie also entitled to a gratuity of Rs. 1150 
under the Gratuity Rules. The A~ent, Eastern Bengal Railway, states that 
the pointsman who was injur(',d is still on leave and his case is under observa-
'tlon, and it is not possible to say at present whether he is due any compen-
sation. 

(e) Y~. The officer hoMing the enquiry held that the shunting porter 
waa killed due to his own neglect of duty. It is the duty of shunting po~ 
to pin down brakes of vehicles detached but the deceased failed tQ 40 so. 
The gunner W}IO was supervising the shunting was also held partially respon-
sible for not satisfying himself that the hrakl',s of th~ vehicl~ . detached had 
~ pinned down. .. :'. 
DaA.TH OF .A RAILWAY PASSENGER THROUGH FA LUNG OPF A. MOVDf({TIum. 

27. THE HONOURABLE RA,TA. RAGHUNANnAN PRASAD SINGH: 
. (a) Has'the attention of Government bef>n drawn to a paragraph in the AmMta 
Baza., Patrika, dated the 19th May, 1935, regarding the (r Tragicfate ofa rail-
way passenger .. who made a dying declaration that he received the injury as 
the result of a ticket checker pushing him out of a running train for his 
travelling without a tioket 1 

(b) Will Government be pleased t.o state w4ether any police or depart-
mental investigation has been made into this allegation? 

(e) If so, will they be pleased to state the findings of such enquiry 1 
(d) Have the authorities been able to find out the culprit reBpODSihle fer 

t.he crime resulting in the death of a PllJilscnger 1 If not, why not 1 

THE HONotTRADJ,F. SIR MAURICE BRAYSHAY: (ta) and (b). -'¥es. 

-(c) and {d). The finding was to thf' effect that thedeceasp.d.hitnself was 
to blame for the accident. It appears that he was travelling without a ticket. 
I?rnd got down at Jagati statioD to driuk watfll' and when the tram started; 
. attempted to get into the t~ain hut slipped and felL The tick~ o1aeoker, wh? it 
.was alleged had pushed hIm out,' oould not have dorie 80 as bew8B, traveJ1ing 
in another compartment. -
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R.ux.. r.toroa FARES BETWEEN SmomR HILL AND SDlU, NOBm WBSTBBN 
'. . RAILWAY. . 

28. THE HONOURABLE RAJA RAGHUNANDAN PRASAD SINGH: 
(a) Is it a fact that in 1933 rail motor tickets between Summer Hill and 
Simla were sold for nine annas for each trip and Rs. 13-8-0 for monthly 
tickets' Since when has the price of these tickets been doubled 1 

(b) Is it a faCt that a large number of such tickets used to be sold before ~e 
fares were raised and that sinoe the fares have been raised there has been " 
large decline in railway earning from 1st class passengers 1 

. (c) Will Government be pleased to state the amount, the railway derived 
annually during the years 1930-1934 from the sale of 1st Cla88 tickets ordin-
ary and suburban between Summer Hill and Simla and vice fterSa before the' 
fares were raised and the amount derived since the fares have been raised t 

(d) Will Government be pleased to state the reasons' why a rail mo~ 
cannot be run between Simla and Summer Hill and vice trersa if a guaranteed 
full number of monthly fares a.ccording to the seating capacity of such motors 
is forthcoming 1 '.' . 

(e) Will Government be pleased t~~tate whether any such guarantee was 
ever furnished by the Summer Hill residents to the railway authorities, and, if 
80, will Government he pleased to state the reasons why such rail motor' 
\V&8 refused 1 

THE HONOURABLE SrR MAURICE BRAYSHAY: (a) Prior to 1st 
March, 1933, the cost of a single journey first class ticket from Summer Hill 
to Simla was 14 aonas and of a first class monthly season ticket Rs. 21. As 
an experimental measure, passenger fares were reduced over the Kalka-
Simla section from 1st March, 1933, and the cost of a single journey ticket 
between Summer Hill and Simla was consequently reduced to nine annas 
and of a first Cla88 month Iv season ticket to Rs. 13-8-0.' The experiment did 
not, however, prove succe~ful, and from 1st March, 1934, the fares previously 
in force were reverted to. 

(b) Yes, but the earnings from pa88enger traffic over the entire Kalka-
Simla section have increased. 

(0) The total earnings from the sale of first class tickets, both ordinary 
and season, between Simla and Summer Hill was Rs.485-1-O in 1933· and 
Re., ~~5.-11-O in 1934. Figures for the years prior to 1933 are not available. 

(d)· There are not sufficient rail motors to run a regular service between 
Simla and Summer Hill but the present timings of the rail motors running 
between Kalka and Simla are considered suitable and accommodation 
is almost invariably available in these rail motors for passengers travelling 
from Summer Hill to Simla and v·ice t'ersa. The Administration would be 
prepared to consider allotting a rail motor to run between Simla and Summer 
Hill if a sufficient. number of first class season tickets for the whole summer 
&eaf:!On were guaranteed. 

(e) The Agent, North Western Railway, states that a. proposal was received 
from certain residents of Summer Hill employed in civil secretariat offices. 
$uggesting a r~motor being run for a gWloran~ number of second, (!~ 
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aeaaon ticket holden betweeb. St11nmer Bill and Siinla, both itt the fflo~ 
and in the evening. The proposal was examined and was not found to be 
remtinerative. 
PosslBIL1Tl'Es OP IMPROVING RAILWAY EARNINGS BETWEEN Sn.u.A AND 

SUJDlER HILL, NORTH WESTJi;RN RAILWAY. 

29. THE HONOURABLE RAJA RAGHUNANDAN PRASAD SINGH: 
(a) Is the North Western Railway a State railway and is it ruri on comnieroial 
linea' If BO, why are steps not taken and devices adopted by which the ~wa.y 
earnings between Summer Hill and Simla can be considerably increaSed , 

(b) Is it a fact that since the Summer Hill quarters have been: allotted 
to unorthodox Indians the railway earnings from Summer Hill staiitl11 &ie 
mowing an increase bOth in paBBenger traffic and goods traffic 1 
.. . (e) Will Government be pleased to state the total earnings from Summer 
Hllstation during each of the years 1930 to 19351 

THE HONOURABLE SIB MAURICE BRAYSHAY: (a) Yes. The Agent, 
North Western Railway, states that the possibilities of improving the earnings 
between Simla and Summer Hill stations have not been overlooked. If my 
Honourable friend has any Buggestions to offer, I shan be very pleasM to 
communicate them to the Administration for consideration. 

(b) and (e). The total earnings of Summer Hill station i~ 1933 W:~~ 
Rs. 74:,687-6-0, in 1934 Rs. 92,145-6-0 and from January to August, 1935 
&.55,893-6-0. 

Figures for the period prior to 1933 are not available. 

BALANCES HELi> IN 11m GOLD BTANDARD RESERVE AND PAPER CtIlmENC't 
R:l!:SERVE ON 31ST MARCH, 1985. 

SO. THE HONOURABLE MR. HOSSAIN IMAM: Will Government kindly 
state the following facts: . 

(a) The assets of the Gold Standard Rf'..serve and Paper Ourrenoy Reier" 
on 31st March, 1935 1 

(b) The amounts transferred from each to the Re&en'e BBllk on 1st 
April, 1930 1 

(0) The way in which the residue, if any, was disposed off 1 
(el) AB a. result of tormo.tion of the Reserve Bank was there art itiCrea8e 

ot decrease of the permanent debts of India, between 31st March, 1985 and 
lit April, 1935 1 

TH.BlIONOURABLE MR. P. C. TALLENTS: (a), (b), (0) and (Il). The 
balances held in the Gold Standard Reserve and the Pa.per Currency Reserve 
on the 318t March, 1935 were pUblished in the Gazette of Ind:a, Part II~ date9 
13th April, 1935. These balances were transferred to the Reserve Ba.ilk: \Viih 
the exception of about 40 crores of silver com and bullion which .b!J.ve ~een 
retained by the Government of India and 10 crores of sterling 8et:urities which 
have been llet aside in the Bilvet Redemption Re!letVe Fund. Ai iI. tesuli bf the 
formation df the Reserve Bank theta has neither been an mb:rep8e nbt Ii ~ 
iti. the permanent d~ bf tht Goftmment of India. 
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SrocK OB RUPBE COIN AND BULLION HELD BY GoVERNMENT ON 3m A.UGU8T, 
1931S. 

31. THI: HONOURABLE MR. HOSSAIN IMAM: WhatW88 the stock of 
rupee coin and bullion held by the Government of India on 31st August, 1931S 1 

THE HONOURABLE MR. P. C. TALLENTS: Information regarding the 
stock of rupee coin and bullion held by the Government of India at the begin-
ning and end of each financial year will bc given in the Finance and Revenue 
A~o~. Thofiguxe for 1st April last is Rs. 40,38,00,000. It is not in the 
public interest to supply information regal'ding the stock at more frequent 
intervals. . 

FoaK IN WHICH THE PAYMENT OF Rs. 5 CaOREs FOR THE RESERVE FoND WAS 
MADE TO THE RESERVE BANK. 

32. THE HoNOURABLE MR. HOSSAIN IMAM; How did Govern.o;I.ent.· 
pay tl).e Rs. 5 crores for the Reserve Fund to the Reserve Bank ~ Was it iJ:l 
oJ, Aoo. Y If 80, at what rate of interest 1 

THE HONOURABLE MR. P. C. TALLENTS: The contribution of the 
Governor General in Council under section 46 of the Reserve Bank of India 
A.ctto the Reserve Fund of the Bank was made in the form of regular rupee 
lIOOuities and not ad hoes. 
FuNCTIONS OF THE CONTROLLER OF THE CURRENCY AND HIS STAI'F AT PRESENT 

AND BEFORE 31ST MAacH, 1935. . 
33. THE HONOURABLE MR. HOSSAIN IMAM; Will Government kindly 

state fully the functions at prcseat and before 31st March, 1935, of the Con~l­
ler of the Currency and his sta.fJ 1 

THE HONOURABLE MR. P. -C. TALLENTS: The functions which :remain 
with the Controller of the Currency are as follows; 

(1) Ways and means budget a.nd the monthly compilation of the Civil 
Accounts and the other statements connected i:Jlerewith. 

(9) Administration of the Mints and scrut.iny of small coin requirements~ 
(3) Disposal of references from the ReSflrve Bank on the administra-

tion of the Public Debt. 
{.) A.~tJ;ation .O;f Trustee ~uritiea ,(including ~ 'fOrk p;t;ey~. 

done py the Deputy Controllers of the Currency). 
The Controitz of t1le Qurrency has been n()minat.ad to represent Go:vemmeDt 
at the meetings 01. Central Boards of the Reaerve Buk .and the Imperial Buk. 

The funotions whioh the Controller of the Currency used to perform but 
which have been transferred to the Reserve Bank from the 1st April, 1996 ate 
88 foll()W8 : 

tt) Public Deb~ administration including examination of endorseDl.ents 
, on Government Paper. 
Jii) M-ministration of tlt~ former Currency Dflpartment. 
~~ ire~erE! (or t.reaeu.ry billa &l).d ste,rling. 
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(w) Estimates of small coin requirements and the distribution of avail-
able balances. 

(t/) Local Resources work formerly carried out by the Deputy Control-
lers of the Currency. 

(tli) Administration of the Mysore Loans. 
APPLICA'tlON OF THE LAw FOR THE FIXATlON OF TliE KINllfUll DICE OJ' 

SUGAR-CABE. 
84. THE HONOURABLE MARARA.JADRIRAJA SIR KAMESHWAR SINGH 

OFDABBHANGA: Will Government be pleased to state the names of &rea8, 
in different provinces, in which the law for the fixation of minimttm price 
for sugar cane has been enforced and indicate the effects of the same both 
on the consumers and the producers of sugar-cane 1 

THE HONOURABLE KUNWAU SIR JAGDISH PRASAD: Minimum 
prices for cane on a sliding scale varying with the average price of Indian 
factory sugar have been fixed in the whole of the United Provinces and in the 
North Bihar districts of Bihar and Orissa. The minimum price for cane 
throughout 1984-36 was practically stationary at five annas per maWld in both 
provinces. 

The Government of India have not yet received any reports on the working 
of the Sugar· cane Act but so far as their information goes the prices fixed bave 
been found fair to both sugar-cane growers and sugar manufacturers. 

APPLICATION OF THE LA. W FOB THE FIXATION OF THE MINIMUM PRICE Oll' 
SUGAR-CANE. 

86. THE HONOURABLE MAJWU.JADHlRAJA Sm KAMESHWAR SINGH 
01' DARBHANGA: (a) Will Government be pleased to state the basis on 
which the selection of areas for the application of the law for the fixation 
of minimum price of sugar has been made in different provinoes , 

(b) Is it a fact that the Bihar Government has applied the law to 
North Bihar districts only 1 If so, why 1 

(c) Will Government be pleased to enquire from the Government of 
~ihar &nd Orissa and state their reasons for not applying the law to the South 
Bihar districts 1 

THE HONOURABLE KUNWAB SIR JAGDISH PRASAD: (a) Under 
section 8(1) of the Sugarcane Act, 1934, this is a matter within the discretion 
of Provincial Governments who are presUmably guided by local considerations. 

(b) Yes. Presumably in view of the fact that in North Bihar sugar 
manufacture is an established industry and a large proportion of the e&ne. 
p.n)duced is used for sugar manufacture in modem factories. 

(0) In view of the reply given to parta (a) and (6) Government do not 
C9DSider this necessary. 

MOLASSES AND THE SUGAR INDUSTRY. 
36. THE HONOURABLE MARARA.JADHIJ\.AJ'A SIB KAMESHW AR SINGH 

OJ' DADWOA : Is it a fact that molasses have ceased to be a source of 
revenue to the sugar industry 1 If so, with what results 1 

THEIHONOURABLE KUNWAR SIR JAGDISH PRASAD: Not entirely. 
Government understand that many factories are still able to obtain some 
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. p.rice ° far their molasses. Other factors relnalnlllg oonst&nt,& :reduction. in 
the price obtainable for mol&88C8 must to tha.textent affect the returns of & 

~ug&r factory. 

SUGAR INDUSTRY AND EXTERNAL COMPETITION. 

S7. THE HONOURABLE MAHARAJADHIRA.TA SIR KAMESHW AR SINGH 
OF DABlIJUNGA: What steps a.re Government taking: 

(a) To flee the sugar industry from external competition 1 
(b) To counteract the effect of. the importation of sugar through the 

maritime States , and 
;j.,. 

(c) Effectively to prevent the smuggling of sugar? 

TaB HONOURABLE MR. P. C. TALLENTS: (a) I would invite :the 
attention of the Honourable. Member to tho scction relating ~o sugar in the 
speech delivered by Sir George Schuster in introduoing the budget for 1934-
85. The sugar industry now enjoys an adequate measure of protection 
and receives generous help from Government in the matter of financing sugar 
technology and agricultUl'al research for the improvemer;lt of the quality of 
Indian cane. 

(6) Negotiations with the Kathiawar Estates are in progress. 

(c) The land customs line on the borders of Kathiawar and Cutcb has been 
strengthened. 

PRE$BNT CONDITION OF THE SVGU-oANE INQU8TR'Y. 

38.'I'!rE HONOl7BABLE MA.1IA.RA.JADHmA.rA SIR KAMESHW AR SINGH 
OF DARBHANGA: Will Government be pleased to state the pie8elitl 
condition ° of the sugar-cane industry ill India both 011 its agricultural and 
man.ufacturing 8.ide&'ild indicate generally the effects of the protection °granted 
to it and the excise duty imposed upon it 1 ° 

Tn HON'OVRABLE KUNWAR .Sm JAGDISH PRASAD: A statcmonf 
is .laid. on the table. . " 

~ lAowt"4 t.\e pruem wnditicm 0/ fIN sugar..oane itultutry in lfllflfts bt4 _ill .",.... f 
cuUural and mtm~acW,r'ng aide with reJerffll,(,e to the reply given to quutitm No. 38. 

• ° A ~renQe is inVited to .. theReview o/",e Sugar Induftry in India publiahed l18·allU~. 
ment to·othe Indian Trade JournaUor August 15th, 1935, a copy of which is avaiIaliJem. 
the ubrary of the H"01lIIe. Since' prOtection WII8 granted to the Bugar incmstry iii 19s!, 
there has been a steady increase inofactory sugar produotion from 158,581 toDain 1931"31 
to 620,000 tons in 1934-35, tho estimate for 1935-36 being 710,000 tons. The area under 
1U.8ar-oaDI> ot.~ kinds has ~ueci:f1'Om 3,076,000 IICrtlII in 1931·32 to 3.419,000. IIoCl'I!I8 ifi 
1933-34 and 3,471,000 IICrtlII in 1934-35. The area under improved varieties ehowB a 
marked increase from 1,170.000 IICrtlII in 1931-32 to 2,139,000 acres in 1933·34. As a result 
~. th.e Sugar-cane Act, J934. the miDimumprioc of cane supplied to factories .. i_. th. e 
'O'Dited PrOvinCfJI and North Bihar throughout the last season WII8 ave &IID88 permaun4. 
n: hi· too early yet to oome to any coitcluaiOn8 regarding the effects of the excise·· duty,o 
but the Government of India· are informed that where8ft only 115 . 8UpJ' faotori.,., were· 
working in 1933-34 there were 142 factories workiug in. 1934·35. 0; ~ , I ,-
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c..oll'J.'ll CoJDUSSlOnD 1!'B01I THE INDIAN Mn.rrABY AoADfilY J.I A a.tl1LT 
OF THE LAST TWO EXA..IIlNATIONS. 

89. THE HONOUBABLE MR. V. V. KALlKAR: Will Government be 
pleased to state: 

(G) The number of officers commissioned from the Indian Military Academy 
in the last two examinations held in December, 1934 and June. 19361 

(b) The number of cadets admitted to the Indian Military Academy 
since it was started 1 

(c) The percentage of commissioned officers to the total number of ,oadetB 
admitted up to date to the Indian Military Academy t and 

(d) The percentage of cadets who have been admitted to the Sandhurst 
Milit&ry College and who have undergone the necessary training. but who have 
failed to receive a commission, in Britain in the years 1933 and 1934 t 

HIs EXCELLENCY THE COMMANDER-IN-CHIEF: (a) Excludjng the 
buiian States Force cadets, 22 in December, 1934 and 20 in June, 1935. 

(6) By open competition-1l4. 

Indian Army cadets-121. 
Indian States Forces cadets-36. 

(e) 81 per cent. of those who have completed the course. 
(d) Of the 30 Indian cadets who completed their course at the Royal Military 

College, Sandhurst, in 1933 and 1934, only one failed to obtain a commission. 
1 lwwe no iaformation about the nwnber of British cadets who fail~ .in that 
.... 0...:...;1 .t---. 

REAsONS FOB DECBEASING TO NUMBER OF INDUN COIlKISSIONED RAND. 

40. THE HONOURABLE MR. V. V. KALiKAR: .(a) Is it a fact that the 
Government had decided to fill si.xty vacancies in the commissiqned ~ every 
year? (b) If the answer to part (a) is in the affirma.tive, what arJ' ~ 
reasons for decreasing the number of the Indian commissioned ranks ~ 

HIs ExOBLLBNCY THE COMMANDER-IN-CHIEF: (a) The intake into 
the .~ Mitit.ary Academy ia 69 a Yeal'. 

(b) There has been no decrease in the nwnber of Indian commissioned 
o!icers. If the Honourable Member is thinking of Viceroy's cODlIlllasi@ecJ. 
oAipera, I w.o.l,lld refer him to myspeecl! in JlePly to the Honou.ra.hle )bo.841ft', 
Beaolution m this Bouae on September oth.last y,ear. 

XoN"HCIIIP'l' 01' CoIomISIONS BY CERTAIN CADETS 01' THE INDlAN MUJ'J' .... t 
ACADEMY. 

ll. THE HONOUBABLE MR. V. V. KALlKAR: Is it a fact that tome f4 
tb., ~eta admitted to the Indian Military Academy we.re fouud by tJJ.~ ;C~ 
~t pi th, .AcadePlY to be lackitIIg in ,the necessary 41uaJitie. _ iiIl_OIl8 
were unable to receive cowmiasioDl , 
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(b) If 80, )Vhe~her in the majority of caseB it was the oodets who were 

l8lected on the result of the ex"mination who were found lacking in the 
necessary qualities OJ' whether cadets who were nominatl'J. by the Commander-
in-CJllef W61e similarly found lacking in those qualities 1 

HIs EXCELLENCY THE COMMANDER-IN-CHIEF: (a) Yes, Sir. 
(b) Cadets of both categories have been found wanting, the majority 

being nominated cadets. We are now considering measures to improve matters 
in this respoot. 

AMOUNT ALLOTTED TO THE CENTRAL PROVINCES FOR RURAL UPLIFT. 

42. THE HONOURABLE MR. V. V. KALIKAR: Will Government be 
pleased to .state : 

(/I) The amount that has been allotted to the Central Provinces and 
Berar for spending on schemes for economic development and improvement 
of rural areas, out of one crore of rupees set aside for distribution to the 
provinces 1 

(b) Whether Government have receivod any scheme of rural uplift from 
the Government of the Central Provinces for spending the amount mentioned 
in part (/I) 1 

(0) If so. the purport of the scheme submitted by the Central Provinces 
Government " 

(d) Whethor the Go~emment of the Central Provinces included in the 
scheme submit~d by them any proposals to assist the agriculturists who 
cult,ivate and grow oranges in the Central Provinces ~ If not, do Government 
propose to suggest the Central Provinces Government to include a proJX*1 
in their scheme for assisting the orange-growers in Central Provinces 1 aud 

.(e) Whether the Gov-ernment of India have received any proposals from 
the .Agricultl,U'al ;Department of the Central Provinces Government to reduce 
~ railway freight with regard to the transport of oranges to otheir 
p;I,winoes , 

Tu HONOUlU.BLE MR. P. C. TALLENTS: (a) to (0). A copy of the 
statement presented by the Honourable the Finance Member to the Legislative 
~bJ,regatQing the grant from central revenues for rural developnent is 
laid on the table and the Honourable Member will find in it the replies to 
clauses (f). (b) and (c) of this question. 

(d) The reply to both parle of this clause is in the negative. 
(6) No. 

rAe Gooemment oj India Gr/JfltJor Rural Development in 1935-36. 
In the budget speech for 1935-36 it was announced that the Government 

of IndJa ~roposed to make a 'grant ofRs. 1 crore for disttibutio,n to the Pro-
vinces to be spent on schemes for the economic development and ~provement 
of rara.l~. It was indicated that 10 or 115 lakhs of this sum would be 
earmarked for the purpose of· assisting the oo-operative movement anQ that 
., ......m.ar ...,1l1li. iDe eiIoeated. -among ~ Pzov:iooes on the 'basis·of rural 
pope1Nicm.. In. . ....., ..... *'» be .. OIl eahemes appmved h1 the 
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Government of India which would improve the economic position of the 
people in nll'8.1 areas. The term' economic position' was intended in its broad-
est sense, i.e., it was meant to cover meastm'.s designed to improve the actual 
money incomes of the people as well as those designed to improve their health 
and education. The schemes were of course to be additiona.l echemea, i.e., 
over and above the ordinary activities of the Provincial Governments. 

A demand was laid before the Legislative Assembly for the transfer of 
one crore from the 1934-35 surplus to a special fund to be devoted to th$ 
economic development of rural areas. At a later stage it was proposed to 
transfer to the fund the unallocated balance of that surplus, then estimated 
to amount to 13 lakhs, in order to provide scope for varying the allotments 
payable on the rural population basis where it seemed desirable to do so, 
particularly in the case of some of the economically backward Provinces. 

In the first place, 15 lakhs have been set aside for developing the co· 
operative movement. Even before the decision to make a grant of Rs. 1 crore 
was taken, the Government of India had placed Mr. M. L. Darling, formerly 
Registrar of Co-operative &Cieties, Punjab, and an acknowledged authority on 
the subject, on special duty to enquire into the state of the co-operative move-
ment in each Province with a view to assisting the Reserve Bank in 
developing its proposal!! for the creation of its agricultural credit depart-
ment. As the result of his enquiries Mr. Darling was impressed with 
the neglect from which, in certain of the Provinces at any rate, education in the 
principles and practice of the movement of official as well as non-ofiicial workers 
engaged in it had suffered. He was strongly of opinion that unless this neglect 
were promptly remedied, there would be no real revival of co-opere.tion. The 
Government of India recognise how wide is the scope for co-operative principles 
in rural reconstruction. They. therefore, agreed with Mr. Darling's view that their 
proposed contribution for developing the co-operative movement should ~ 
devoted to giving effect to the educational schemes which he had worked out iii 
oonsultation with the Provincial Registrars of Co-operative Societies. Local 
Governments have been informed of this and the Government of India now 
await their final views on Mr. Darling's proposals. On receipt of these the 
sum of Rs. 15 lakhs will be distributed. 

Next 85 lakhs were allocated on the basis of rural population as follows :.;.... 

MadrQII " 
Bombay .. 
Bengal .. 
United Provinces .. 
Punjab •• 

Re. 
La.khs. 

14 
6 

16 
15 
7'6 

Burma. " li 
Bihar and Orissa. 12'5 
Central Provinces •• 5 
North-West Frontier Province ," 1 
Assam .. 3. 

Then frotn the supplementary amount available, t lakh was .lJ8t-w.. for' 
_ of Cwrg, Delhi and Ajmer-Merwara, while an additional ~ lakha· ....... 
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were R88igned to AsSam and the North.-West Frontier Province. These. two 
Provinces ·are spareelypopulated and economically backward and (ll~ly 
offer the most abundant opportunities for development. Tho needs of Assam and 
its case for special treatment have been recognised on all hands in recent years. 

Finally the Government of India considered that the distribution on the 
basis of rural population somewhat under-estimated the needs and claims of 
Bombay and the Punjab and an additional lakh was given to each of theee 
Provinces. 

Thus, in the end, 921lakhs have been allotted, as shown in the following 
table, and ~. lakhs have been kept in reserve;-

Madras .. 
Bombay .. 
Bengal .. 
United Provinces .. 
Punjab .. 
Burma .. 
Bihar and OriBSa. .• 
Central Provinces .. 
North-West Frontier Province 
AaIIam .. 
Delhi 
Ajmer.Merwara 
O>org 

Total 

Ra. 
Lakh .. 

•• 14 
•• 7 

, •. 16 
.. 16 
.. 8·6 
.. 5 
•. 12·5 
.• 5 
.• 3 

6 
0·6 
0·5 
0·& 

Immediately the demand was passed by the Legislative Assembly, Local 
Governments were asked to submit schemes to an amount somewhat in'excess 
oltheir allotment in order to allow for the possibility of some of their proposals 
~t finding favour with the ·Government of India. The scope for initiative and 
~ent in rural reconstruction is of course vast. But the Government· of· 
India decided "to give a lead to Local Governments byindica.ting certain categorie&1 
which in their view covered the most pressing needs of village life and offered 
the most practioal benefit. These categories are as follows :- . 

1. Sanitary meuures,6.g.-
<i) Anti-malarialechemes, 
(M) Yillage water-supply including well-boring, 
(m) Village sanitation including drainage. 

2. Consolidation of holdings, 
3. Village roads, 
4:. Discretionary grants to District Officers to enable them to promote or 

. 888ist minor local works of improvement, 
a.nd Local Governments were told that the Government of India would accept 
without question' ech6me8 falliDg under these heads; It should be emphasised 
fIhat theBe aatepriee W6fe JIOt;meant to be ,eiliuative but onl,. to direct don 
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into channels that appeared to be most fruitful. Some of the Prow.,cea pr0-
pOsed to spend the bulk of their allotment on projeota of these gener.ldeaorip-
tiona but a oonsiderable number of other ach.emes weJ.'e put forward QC)vering ~ 
wide range of activity, some of them represent.iag entirely new de}Wt~ 
which should in time make a radical tranaformation in the oonditions of 
village life. The nature of these various schemes can most oonveniently be 
described by a recital Province by Province of the projects actually apprQve4 
by the Government of India.. A further report a.s to the actual progress of 
the schemes will be laid before the Assembly in due course. 

(1) Rural water supply 

(2) Village communications 

(3) Village sanitation 

(4) Anti-malarial measures .. 

Madral. 

(6) District Officers' discretionary grants 

Total 

Re. 
5,150,000 
4:,150,000 

3,00,000 

56,000 
l5O,lOO 

14:,00,000 

(I) The works will be executed by the district boards and, where the 
schemes relate to protected water-supply, the a.pproval of the Sanitary Engi-
neering Department wiJI be insisted upon. The gra.nts will be confined to ne~ 
works only and they will be spread over as ma.ny ta.luks as possible in each 
district. 

(2) A sum of Rs. 3lakhs will be allotted to District Boards for the improve-
ment of village communications in areas other than those within the jurisdictioJl 
~~-union Pa.nchayat Boards. It is proPQ86P to distribute a S1J,Jn of ReI. 
1/10,000 through the agency of ,the lnspector of ~l ;Boards and Municipal· 
Councils for the improvement of village communications in non-union 
panc~y~.t ~eas. In each ca.se, the local Goveroment will sanction the grants 
~ satisfYlDB ~mselves t,b,at the wor~ Pro;Posed $le really u.efui .an,d 
that the grants are diattib\lted eve~y ju all c;listricts. . 

(3) A sum of Re. 3 lakhs will be spent 011. ~ ~ '" al,.own 
below: 

(i) Borehole latrinea in rural &real 

(ii) PooDaDlal1ee Health Unit scheme 
~ . 

.... 

. , 

~. 

Lakha. 
2·75 

9·.f.tIi 

3·00 

{t' ~ ~;-. Dil'ector.of hWio IMIaAih .PM ..,.. ... 
...... ~ (1) ·for .. ~ t.rl ·tJIJO~ . ..... ;,. ... 



village selected, the local body or vil&tgetll undertaking to maintain them, and 
(~) for tbfj8uPy~t'concrete e1abs at half cost and the fullmpply of borel'll beces-
sary for insta . Private latrines in a few houses in eaCh village, subject to the 
condition that the house-owner finds funds for the enclosure, labour for boring 
and OOnstrootioll, and also the other half of the cost of the slabs. Work will 
be confined to about 100 important villages in a typical taluk of each district 
and the needs of areas inhabited by depressed classes will also receive due 
consideration. The work will be executed by the Public Health Department. 

'it) Poonmnallee HeaUh Unit 8c1aeme.-It is proposed to utilise a sum 
not exceeding Rs. 25,000 on a scheme of intensive health work in a selected area 
to detnotiStrate the benefits that will accrue thereby to the health and welfare 
of the turaI population. The health unit will work under the Public Health 
~1J8ttment. 

(4) The following anti-malarial measures will be carried out in four 
typical areas : 

(a) proVision of Bub-soil and open drliinage at a place iIi the Vizagapa-
tam Agency; • 

(b) AutHoil drainage at a place in the Nilgiris (hilly tracts) ; 

(e) anti-malarial measures in the Rameswaram Island; and 

(d) anti-malarial measures in certain coastal areas in the Nellore dis-
trict. 

The worm. will be executed by the Public Health Department. 

(5) The di8creti0D&TY grants will be spent on urgent village neoessities 
in partioular localities and will be non-recurring. The objects on which the 
pnts may be spent are restricted to the following : 

(j) Construction or improvement of public baths; 

(ii) Improvement or provision of minor village communications ,such as 
river landings, foot-bridges, culverts, foot paths, boats for crossing 
streams and canals. 

(Hi) Wells or other drinking water sources for the poorer cla88ell. 

(w) Playgrounds for village schools. 

(~) Burial and burning grounds. 

(m) Relief of poor people who have suffered from fire, flood, cyclone 
or other sudden calamities or who are obliged to vacate their 
houses owing to plague, etc. 

The question whether Collectors should be authomed to spend this 
~t of :Re. m;ooo oil objeets other than those specified above is under the 
~~tion of the JAKBl G<mrDmetlt. 
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(I) . Village Improvement acherne : 
Northern Division 
('.entr&l Division 
Southern DivisioD 
Sind .• 

Bomb". 

(2) Improvement of buft'a,loes and dieposal ofmilk 
(3) Improvement of poultry .. 
(4) Go-operative egg-collecting aDd marketiDg 
(5) Improved preserving and taDDing of hidell 
(6) Inland fisheries 

[17TH SEPT. 1935. .. 
1,08,000 
2,02,000 
l,fi8,ooo 
J,38,000 

R. • 

8,08,000 
42,000 . 
15,000 . 
2,000 

25,000 
10,000 

7,00,000 

(1) The Village Improvement Scheme of the Bombay Goverrunen1J 
organised on the lines laid down by the late Governor, Sir Frederick Sykes, 
has DOW been in actual operation for nearly two years. 

The essential factor of the scheme is the co-operation of all agencies-
Government, local authorities, non-official associations and local effort, to 
improve all sides of the life of the cultivator, concentrating in the Drst instance 
on the more preBBing needs of the particular village concerned. The scheme 
is based on the view that no effective progress is poBBible without the O(H)pera.-
tion of the villagers themselves and that the Drst task is to arouse in them an 
interest in, and a desire for, improvement of their condition. 

Under the scheme the primary agency is the District Executive Com-
mittee for village improvement of which the Collector is the e:e-officio Chairman 
and the :President of the District Local Board is the Vice-Chairman. The 
Committee normally includes Government offioers representing the ~ial 
service departments of Government, representatives of 10081 bodies, 8uch as 
Local Boards and the like, and persons concerned with BOcial service, educa-
tion, charitable organisations, etc. . .~. 

Under the District Executive Committee, work is carried on in the taluka. 
of the districts, either through the existing Taluka Development Association8 
or by the formation of Taluka Committees. In villages themselves Panohayats 
established under the Village Panchayats Act or local committees are made 
use of. Particular subjects, 8.8 for instance, edu08tion, co-operation, agricul-
tural improvements, etc., can also be dealt with by the appointment of special 
8ub-committees. 

In each Division the Commissioner secures the g6Jleral co-ordination of the 
village improvement work being carried on by the District Executive 
Committees in ('o-operation with the variou8 Departments of Go\Ternment. 
Di8trict Executive Committees have been formed in all districts of the Presi-
dency prope.r, except the Bombay Suburban District, where the Work of village 
improvement is entrusted to the District Local Board. Taluka and village 
committees have also been established in most talukas and villages. Up to 
the present secretarie8 have been appointed in eleven districts to carry on 
propaganda and organise activities in the distric13, the neCeBBBry financial 
provilsion for them being made by Government 

The manner of development has not been the same in all districts. . In some 
a start was made at the top with Distriot Executive OomaU~, frolQ whiob 
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the mov$1ent .8~ downwards to the talukas and villages, while in other 
disl;riQta th~ was ~DtratioD on villages from the start, certain villages 
.beiDg selected to tAS the experiment or to serve as models. 

T he Local Government recommended and the Government of India 
agreed that the greater part of the grant should, in the C88e of Bombay, be 
utilised for furthering this scheme which has already produced striking result&. 
'Out of the Rs. 6,06,000 to be devoted to the scheme, Re. 2,00,000 will be dis-
tributed to District Officers for expenditure on the objects which the scheme 
seeks to promote, and of this RB. 2 lakhs, Rs. 1 lakh will be reseI ved for villages 
where the scheme has not been introduced. The balance will be distributed 
through District Committees and other local bodies. Rs. 55,000 out of the 
provision for Sind will be utilized for agricultural and industrial improvement. 

The following schemes will be confined to the Presidency proper and will 
be in charge of the officers of the departments concerned.. 

(2) The scheme for the improvement of buffaloes will be spread over 15 
years. It is proposed to employ the agency of the village improvement com-
mittees or other similar bodies, or, where such bodies are not available, the 
fijJency of Government officials. One inspector and 4 non-graduat~ will be 
specially employed. 

(3) The scheme for the improvement of poultry is in two parts. Cooks or 
improved brHd will be introduced in a certain number of villages, and a limit-
ed number of premiums will be awarded to poultry farmers who. undertake to 
abide by certain conditions, one of which is that their eggs will be sold locally 
for breeding purposes at controlled prices. 

(4) It is proposed. to institute a pioneer co-operative society in order to 
improve the marketing of eggs. ' 

(5) For the improvement of prese.rving and tanning of hides two. touring 
demonstration parties will be employed for a perio.d of 3 years. 

(6) It is proposed to stock 5 or 6 selected tanks with small fiih fro.n the 
Madras Presidency. Little or no recurring expenditure is antir.ipateu when 
once the tanks have been stocked. 

BengaZ. 

(1) Establishment of rreed, paddy and crop demou.tration centres .. 
(2) Improvement of cattle and of fodder crops 
(3) Improvement of poultry . . . . . . . . 
(4) Propaganda in the distriot~-Joud speakers and gramophones 
(5) Wireless transmission in Midnapore district •. 
(6) Improved marketing-juto and paddy 
(7) Coir spinning and weaving .. 
(8) Union Board dispensal'ies and improvement of water 8upply 
(9) Attaohmentof agricultural farms, etc., to seoondary Ichools, and 

provision of play-ground8 and village halls 
(10) Boy Scouts, Girl Guides and Bratachari 
(11) Minor drainage and Bushing schemes 
(12) Chittagong Hill Tracts.. .. .• .. 
(13) Disoretionary grants to Commissioners and District Officers 

RI. 
1,09,000 
1,75,000 

500 
20,000 
82,000 
50,000 
40,700 

3,50.000 

1,80,()()() 
20,000 

3,30,000 
25,000 

2,17,800 

Total •• 16,00,000 
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(1): The Apre&d of improved paddy Iieed is Jililde1ed by tae ;ea." dt til die--
t:Nmmon .. ,Loca.l centres ha.ve thel'flfoie been opened for th~ iIlultipliMtlon·Mlti 
distribution of better types of seed by 114 Union: Boa.ide in ...... ~e 
Bbatdsare willing to provide land for opening such oentres. It is thenfore 
proposed to extend the scheme to 400 Union Boards in all. 8 acres will be 
provided at each centre, fi for multiplication of seed and 3 for general demOlUl-
tration. The Union Boards will pay for the coat of oultivation &Ild reoou:p 
themselves from the money received for the produce. 

(2) There are at present 2 temporary live-stock officers 1rorking in Bengal 
and S more will now be employed. These officers will work in 10 diattiota, ill 
each of 1I'hich a temporary Veterinary Assistant Surgeon will also be emplo1ed 
on the work. It is proposed to introduce 100 pure bred buns in each of the 
diatriots and thus to promote the development of an indigenous breed of 
cattle and eliminate the necessity of importing bullooks from outside the 
Province, which costs Bengal at the present time Ra. 50 lakhs a year. 

It is also proposed to introduce on a larger scale the onltivation of Napier 
graM 8S green foddl'l.' for (',attle. This graM can be grown. on areas at present 
not under cultivation ; one acre of such grass will keep 8 anima.ls fully supplied. 
It is proposed to introduce sufficient cuttings of Napier grass to grow 100 &ores 
in each of the 10 districts at a total cost of Rs. 10,000. 

The total cost of giving effect to the Local Government's schemes urider 
this head is Rs. 1,90,000 of which the Lllcal Government will themselves provide 
Rs.15,OOO. 

(3) The nucleus of the scheme for improving poultry in Bengal will be the 
Dacca Farm, which is under the charge of a specially trained officer. In each 
of the 10 districts mentioned above 20 selected ma.ting birds will be supplied frolD. 
this farm to villages which agree to get rid of their old ma.le stock. Three centres 

·have already he"n devl·I(Iped on these lines in Bengal 80S &n experiment, and 
the experim('nts appear to have been sUc(IElMful. 

(4) One of the most effective and established methods of rural uplift pro-
paganda in the districts is through mass meetings. It is proposed to provide 
80 loud speakers with dry cell batteries, 30 gramophones a.nd 80 sets of musical 
records foJ' use with the loud-speakers. It is proposed to use this grant to meet 
the initial cost and the recurring ('.ost for one year. 

(5) It is proposed to establish a rural broad-cBsting service in Midnapore 
district with a medium-wave transmitter installed in the Midnapore Court 
building. From this will be served 50 receiving sets installed in different parts 
of the district. The transmitter will be used for broadcasting the amusements 
programme from the Calcutta Broadcasting Station, and also to broadcast 
from Midnapore in tlle local dialect news, instructions and propaganda talks 
of the kind required by the people of the district and in the form likely to appeal 
to them. The station will be worked for the 6 months of the year during which 
the reception of the pro~ramme can be guaranteed to be satisfactory. The 
scheme will be worked for 2 years, at the end of whioh it is hoped to eata.blish 
it on a business footing. 

(6) The Government of Bengal have been considering a scheme estimaUd to 
cost Re. Ii lakhs for establishing jute-marketing and padd1-marketins 
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.ooietiei. There is80 general desire for someschetne for the impl'OVed matket-
ing of agricultural products in Bengal but past experien~ has indicated the DMIi 
fer "kOD.. The Local Government therefore intend to use Rs. 50,000 ofthi. 
grant for openiog one jute-marketing and one paddy-marketing society by 
way of further experiment. A special officer will be attached. to the Agrioul-
ture and Industries Department of the Local Government to work out the 
acheme. 

(7) A prolific supply of cocoanutB is available in the deltaic districts of Bengal 
the fibre of which is at present used only for fuel. But there is the prospect 
of itB being put to a more remunerative USe as string, rope, matting, tatties, 
etc. The articles of these kinds at present sold in the bazars of Bengal come 
mCl8tly from Southern India. An experimental coir-making and spinning 
demonstration p&Tty was created in November, 1934, which showed that theze 
is a reasonable prospect of developing a local industry. It is therefore proposed 
to organise 4 demonstration parties with suitable equipment, to tour the deltaio 
areas and demonstra~ the method of turning cocoanut fibre to economic use. 
The sum which the Local Government propose to utilise for this purpose will 
enable this experiment to be conducted Cor 3 years. 

(8) The Local Government propose that half this sum of Rs. 31 lakhs, should 
go towards the establishment of Union Board dispensaries, and the other half 
towards the improvement of rural water-supply. But if local opinion in any 
district does not favour dispensaries, any amount which is made available 
thereby will be diverted from dispensaries to water-supply in that district. A 
cheap form of dispensary with brick walls and corrugated iron roof will be erected, 
provided with a tube well if required. No such dispensary will he opened 
unless there is a definite assurance that the recurring expenditure involved 
will be forthcoming from local sources. 

In the distribution of the money available for improved water-supply 
those areas in which cholera is endemic will be given preference. Money will 
~ allotted to specific projects by the District Officers in consultation with the 
Obairmen of District Boards. 

(9) It is proposed to attach a farm, dairy or worbhop 110 selected schools ill 
• province ao as to provide a vocational or rural bias and keep the 8chools 
in touch with the rural population. This will be the first step in the Govern-
ment of Bengal's new policy of introducing a rural bias in education. 

The Local Government also propose to establish village halls, with smaIl 
libraries attached, in certain selected villages to form the centres of village 
liil. It is 80180 proposed to OOD8truct and equip village play grounds in con-
DSCtWn with and in close proximity to the village halla. It is also proposed. 
to aoquire and prepare playgrounds for selected schools, pa.rt;icularly girls' 
~ls, many of which have at present no playground or open space attached 
iGthem. 

It is hoped to establish a village ha.ll and playground in each 8ub-division. 
The Loca.l Government have been asked to consider whether some economy 
could not be efIeeted by utilising the school building itself for the purpose 
of a village hall and library. 

}(6OCS 
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(110~ A, RJn of· Be. 2O,OOOia to be spent -on. apprQvllli ~~ for .. tb.e 
pomotioli of the Boy Bcouts and similar m~veQlenta. .. ' 

'(11) Money will only be spent on minor draina~ and flushing schem." 
eDminedand 8.pproVed by the Local Govemment'a technical experts. IA 
I8lecting projects the following principles will be observed as far as poesible: 

.' (a) that the expenditure is calculated to effect a perma.ri.ent improve-
ment, . 

(b) that the iJchemes are schemes which are really wanted by the people 
themselves, 

(e) that money will be ava.ila.ble locally for maintenance if required. 
(12) This sum will be expended on water-supply, drainage (sanitary and 

agricultural), and communications (including wooden bridges). 
(13) The balance of the gra.nt will be used to augment the discretionary 

grants of Commissioners of Divisions and District Officers, who will be 
matructed that these additional sums are to be spent only on 'supplementary· 
projects within the intention of this grant. 

Umted PrtMflC6S. 

(I) M&in Soheme 
(I) Agrioulturalechemea 
(3) Pubho Health andmed,ical relief echemei 
(4) InduatriaJ echemea 
,(tI) Publicity and propaganda echemea .. 
(6) Kumaun district .. 

Re. 
~,OO,OOO 

.. 3,28.000 

.. 3,16,()(Jo 
70,000 
36,000 
lJO,~" 

15 •. 00.~ 

" 

(1) The" Main Scheme" referred to is th~ LocaJ GOvernm~t'88cheine 
of rural development, the object of which is to promote. the spiiit'·~of seU'hei: 
in the villages. To this end the Local Government propose to employ for abOU~ _0 years a special sta.fI oonsistingof: 

'(i) at least six organisers in each one of the 45 distriots(the three hiD 
districts of Kumaun being excluded); . , 

(ii) one inspector in each district to guide a.nd suPervise the work 'of 
, th.e organisers. 

Baoh organiser will work more or leu on the lines on whioh the .. Village Guidei~~ 
work in connection with the co-operative movement. It is expected that he 
win be able to look after about 12 villages; but this number may later on be 
increased. The organisers as well as inspectors will, befure &ppointrnent~ 
1lDdergo special training in sanitation and hygiene; agricultural practice and 
oo-oJK'rative methods. This special staff will be under the control of the 
District Officer. There will be district rural development 8BBociatioIUI with 
consultative functions. For the execution of minor local works of publio 
utility a 8um of at least Rs. 5,000 (on the average) will be plaped at the disposal 
d each of the 45 District Officers. 
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,n.' :~F6r't'he initial ttro ·'y(!ina· ~ cOat of the .ta:ftiild the distriCt allotm., 
:together with a. soUi.U reset:Ve fot unf~~' oP!Ortnnitie&, is, estimated· flO 
. amount to Ra. 9Iakhs.· Out of this the Local Govetnment propoSe to provide 
Rs. 2 lakhs, which will be utilised towards the cost of the .taft. The balance, 
tnz., Rs. 7 la.kha, will be debited to the Central Governtnent's grant. 

(2) It is proposed to spend Rs. 1,20,000 in making gra.nts-in-aid, up to 
:>ne-third in ea.ch ca.se, towards the cost of sinking tubes in existing we~s. 
3,000 such borings will be carried out over a period of two years in areas ull.~ 
served by canals or tube wel~. An extra stun of Rs. 18,000 is added to pro-
vide guarantees against cases of failure. . ] 

A sum of Rs. 79,000 will be spent in coIUltructing emba.nkments to prevent 
soil erosion and to retain moisture, particularly in .the eastern districts. F6r 
the construction of these embankments a tractor will be purchased which 
at other times of the yf'Ar will be utilised for the eradioation of kans graa;.. 
It is also hoped to excavate 250 temporary reservoirs, towards. which Gov.-
ernment will contribute up to one-third of the cost, subject to a maximum of 
Rs. 300 in each case. 

To develop the culture of fruit in the Province, grafts, plants and seed 
will be supplied to villages included in the "Main Scheme ". A fruit chow-
dhuri will be employed in each district. The total cost of these measures will 
amount to RI. 20,000. 

Rs. 80,000 will be spent partly in buying up inferior seed in the villagea 
and replacing it by good seed supplied by the Agricultural Department, and 
partly in improving . the system of distribution of 'departmental seed. This 
will involve the subsidizing of privately managed seed stores and also, if neces-
sary, of developing the system of seed multiplication. 

Rs. 3,000 will be utilized in the establishment of poultry farms, ~q aleswar 
and Etawah, and &s. 8,000 on "goat improvement" by the maintenance 
and distribution of suitable bucks. ' . 

(3) The Local Government proposc to establish nine health units" eaoh 
of which will cover a compact and exclusively rUral area of about 50 villages 
with a population of about 30,000 at an estimated coat of R8. 11,000 a. year. 
They propose also to introduce a scheme (estimated to cost Rs. 2,040 per unit 
per year) for medical relief in conjunction with thesc health units, and also 
a scheme estimated to cost Rs. 36,000 a. year for the supply of villa.ge medicine 
c;:hests in villag~s,iIlcluded in the Main Scheme. 

The total estimated cost during the initial tw;o yC8.rR is Rs. 3,16,000. 
. . 1 

(4) The Local Govemment consider thst:thE' development of marketing 
is one of the most promising lines for giving help to villa.ge industries. Wit~ 
this object a sum of Re. B,OOO will be set apart for the existing Government 
Emporium of Arts and Crafts at Lucknow to cover the initial outlay on pre-
paring catalogues, price lists, samples, etc., and as insurance against the riak 
of possible losses from the marketing of products of village industry. It is 
also proposed to subsidise local retail shops to induce them to sell articles Qj 
local manu!aeture, the annual subsidy being Rs. 50 each. It is proposed 
to establish co-operative arrangements for the marketing of glli in the nv, 
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important g1&i producing district. of Eta wah. Asra. Muttra, Aligarh and Etah • 
. and· to 81lbeidizeprivr.te &IIIOCiationa at Hathraa and Agra for the testing and 
ocmtrol of the purity of g'M on the linea of the institution which has already 
been elftablished at Etawah. It is also proposed to expend a further Rs. 40,000 
1iilder this head, but the Local Government's final recommendatioD8 have not 
yet been received. 

(5) In order to ensure abiding results from rural uplift work, the 3,240 
villages to which the Main Scheme is to apply will receive gratis newspapers, 
mo~thlies and reprints, featuring rural uplift articles and news, at least once 
a week ; the estimated cost of this is Rs. 30,000 for the initial two years. 

. A hundred sets of double-sided records pertaining to rural uplift will also 
be prepared at a cost of Rs. 6,000. 

(6) The" Main Scheme" will not be applied to the hilly region com-
prised in the Kumaun Division. It is, however, proposed to spend Rs. 50,000 
for its benefit, and suitable schemes are under preparation. 

Punjab. 

(1) Consolidation of holdings 
(2) Sanitary improvements in 31 villages in Glljrat distriot .. 
(3) Bore-hole latrines in Shakargarh tuhilof Gurgaon district 
(4) Water-supply lChemee 

. (IS) Borum cellal'll 
(6) Reconstruction of veterinary hospitals in Rohtak district 
(7) Construction of 10 veteriuary hospitals 
(8) Broadoasting IKlheme 

(9) Tanning IKlheme 

(10) Fruit growing 
(ll) Well-boring 
(12) Cinema films and loud-speakers 
(13) Sheep development .• 
(") District OfBoen' diaoretiOll&ry grants .. 

Total 

Re. 
1,04,000 

9,000 
10,000 

2.26,000 
20,000 
12,000 
80,000 
48,000 
78,000 
82,00) 
:SO,OOO 
liD,OOO 
15.00c 

1,00,000 

.. 8,50,000 

(1) It is univemlly admitted that no measure can confer greater benefit 
on zamindars in the Punjab than consolidation of their holdings. The work is 
at present progTE'!l!8ing in 11 districts at the rate of 60,000 acres a year through 
the agency of co-operative soc.i~ties formed for the purpose, under the guidance 
and supervision of a stafi of 8 iIUlp~etors and 104 sub-inspectora employed and 
paid by Government, assisted by a stafi of 3 assistant inspectors and 22 sub· 
mspectors paid for from the contributioD8 of applicants for consolidation. It is 
now proposed to employ a. special consolidation officer and 8 inspectors and 88 
sub-inspectors in order to expedite the progress of the work. Any sums which 
may be coll~ted from zamimlars who are benefited will be used to employ 
additional staff. 
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(2) TheseiDiprovement. will consiat in the proviaion of sullage drains, 
pa.vementll of dry brick OJ), edge, hand-pumps, repairs awl rQQ1ing of p~cp~t;io~ 
\Vells, etc. The villages have been selected in consultation with the IlistriQt 
offieera. One-third of the cost will be debited to this grant, ODe-third. to .,~ 
diatrict boardB, and one-third to the l,w,n-o-Taraqqi commitWelt. of ~ 
villages. 

(3) The Shakargarh tashil in Gurgaon diatrict is infected with hook. 
worm disease. The construction of bore-hole latrines ia intended. to prove to 
the people their advantage in preventing re-infection from the lOil. T~ 
money will be spent in purchasing augers and squatting seat.. The furt;h." 
expenditure im'olved will be met by the district board. 

(4) The water-supply schemes will provide a protected supply of drink-
ing water in selected villages in Kangra., Shahpur, Mianwali, Dera Ghazi KhQ 
and Jhelum districts, where it is particularly required. 

(5) 100 serum cellars will be constructed at suitable centres so as to facili-
tate the prompt despatch of sera and vaccines on the occasion of outbreaks 
of cattle diaease. The recurring expenditure involved will be met by the district 
boards. 

(6) Great damage was done to the veterinary buildings in Rohtak district 
by floods in 1933, and the district board cannot afford to restore them. 
This ",ill now be done at the expense of this grant. 

(7) 10 new veterinary hospitals will be constructed on a standard plan in 
the area..'1 covered by the Dhanni and Harlana cattle-breeding schemes, where 
the district boards are too poor to afford the cost. The boards will, however, 
be liable for the recurring expenditure. 

(8) For the instruction and entert.a.inment of the people of the districts 
nearest to the Delhi Broadcasting Station, namely, Rohtak, Kamal and Gur-
gaon, it ia proposed to instal 40 receiver sets and maintain them for two y8ars. 
Arrangements will be made in consultation with the Government of India to 
broadcast suitable programmes from Delhi to the villages, under the control of 
the Commissioner of Rural Reconstruction. 

(9) The Punjab is one of the principal centres in India for the export of 
goat skins and has practically a monopoly of the export of lamb skins. Ar. 
proximately 8 per cent. only of the skins exported are tanned in the Punja . 
Punjab hidfs also are of good quality and there is a local supply of tanning 
mat,erial. It is proposed to create a central tanning institute for research and 
demonstration, wit.h two travelling demonstration parties. ..' 

(10) Rs. 47,000 will be spent in producing and distributing reliable frwt:. 
nursery plants at cheap rates and on a large scale, and Rs. 15,000 on installing 
a fruit, preservation plant on a semi-commercial scale for experimental and 
demonstration purposes. To achieve the former objeCt existing nurseries· 
will be extended and new nurseries opened: after two years the scheme should 
be self-supporting. The other part of the grant will be spent in opening a 
smaitcan.ning .pla1lt at Lyallpur, which is regarded &8 of primary importance 
~ tM Punjab fruit indudry. It is hoped that a.f'tAr the first year the reourrirrc,. 
tapeQes of this factory wiU be. covered by the·. reoeipte. 
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'.' (ll} :Exp4men~ in the Province has s'ho1vn tb&tthe bOring of wells in-
cna&e8 their yield by anything up to 300 per cent. In additioD to the ooet of 
the pipes' and strainers left in the wells after boring, Government at present 
oharge12 aDDas a foot for all bores, whether successful or not. In order to 
a8Bist and eneourage the public in this direction, they now propose to remit 
the charge of 12 annas a foot for 2 yeam. The cost is estimated at Rs. 50,000. 

(12) Cinema shows are extremely popular and useful· in the Punjab and 
'the public are prepared to pay for attending them. The local Government 
already possess two touring outfits; three more are required to provide one 
fOr each Division and another as a reserve. In addition, more . and better 
films are required for instructional purposes ~ it is proposed to spend Rs. 36,000 
on films of this kind, and Rs. 4,000 on films for entertainment. Two loud-
apeaker sets will al80 be provided. '. 

(13) The sheep development scheme will be confined to the 6 districts of 
the Multan Division. The unit of the scheme will be the flock consisting of 
1 ram and 50 ewes. Breeders at selected centres will be provided with one or 
more such units as . the lessees of Government on the understanding that they 
will carry out the instructions of the Civil Veterinary department, keep no 
mature rams in their flock unless approved by the department, and only dispostl 
of their surplus animals' at prices fixed by the department. 

(14) The District Officers' discretionary grants will be used for canying 
out petty works of local improvement. 

(" . 

Btw'thtJ. 

(1) RurrJ development oentree 

(2) Deputy ColDDlilaionera' diacretionary grant. 

(3) Anti-malarial meuuree 

RI. 
o. 3,33,000 

/JO,OOO 

.. 1,15,000 

Total .. 5,00,000 

(1) Tbeobject of the scheme for rural development centres is partly the 
fpnpation of model village groups from which it is hoped that the idea of rural 
upllft will grad~lly spread to surrounding areas, and partly to furnish a means 
by which each department can experiment in intensive development. It is 
proposed that four m~l development centres should be opened in different 
parts of Burma. Each centre will comprise a typical group of villages with an 
area of probably 30 square miles, but varying according to density of popula-
tion. Within this unit expenditure will be incurred in four principal directions. 

(i) Public HealtA.--There will be a dispensary and health centre. Steps 
will be taken to improve the record of vitalstatisticB, investigation and control, 
of diseases, sanitation, and propaganda and to introduce maternity and child 
w!M.are clinics. 
. (ii) .Edtu:ation.-School buildings.will.be inareued. aDd improved. Prob. 
ably 6'primary sehoolsandone·oentrahohool with a Highdep~t 1Vill be 
required. Compulsory edueation ;;iU be· iotrodW}ed·1f 1'0 •• 1>18. and ~, 
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attenti()nwill be paid. to the pollllibilities of technical ed.1l('.ation. Playing 
ields will be pl'ovided and also a library. 

(iii) Agriculttlf"e.:......A farm school will be established 'if there is not one 
&lready in the vicinity, and sbort courses will bc given in pra.ctical agriculture 
to sons of cultivators with special reference to the improvements e:flected by 
the Agricultural Department, There will also be a special Agricultural Assist-
ant who will conduct an intensive campaign within the centre in order to 
demonstrate agricultural improvements, and attempts will also be made to 
izJlprove the marketing of crops. 

(i'V) Veterimry.-Increailed facilities will be provided for iDl)culation; etc .. 
General work, such as ~provcment of tanks, wells, roads, etc., will also be 

undertaken in each unit. It is intended to use the assistance of the Co'-Opera--
tive Department and various non-official agencies. 
, It is hoped that as the experiment proceeds, the need for supervision and 

the cost will decrease, and that eventually the control of the units will be 'taken 
over by the loc~l bodieS. Until then the estimate of expenditure 8.8I!umes that 
the work will continue for 4 years. . 

Each cen.tre will be under the control of an Executive Officer who will be 
advised by a 10('.&1 committee consisting of officials and non-officials. . . 

(2) The sum set aside for Deputy Commissioners' discretionary grants will 
be utilised for the improvement of village wells and tanks, for toads and 8DlaJl 
bridges, for improving village schools and assist' ng village libraries, for provid~ 
ing recreation grounds or equipment, for assisting poor communities to start 
boy lICouts or girl guides a880ciations, and to encourage rural industries. 

(3) The sum provided for anti-malarial measures will be expended on tIle 
extensive i88ue of cinchona febrifuge over a period of 5 years, and on the general. 
free issue of q Ilinine in schools in areas where malaria is endemic. Larvae -eating 
lab will also be bred ateertain centres near the malarial areas. 

BiIuJr aM Oril'A. 
B.a. 

(1) Village communicatioDB 6,00,000 
(2) Rural water-8upply 5,00,000 
(3) Schemflll for draining chaurs and desilting tanka in North 

Bihar . . '1,00,000 
(4) Village welfare 50,000 

12,50,000 

(1) The improvement of village communications is one of the most urgent 
needs of the province, particularly in order that the cultivator may be able to 
disPose of his crops more easily and profita~ly. It is therefore propoaed to 
Bpend RI. 6 lakhs on the making or improVing of cart tracks which will CODlleot 
the village!J with main roads 'and 80 'with markets and railways. It is also 
hoped that, this expeDlliture will further increase the utility of the lIl&I'keting 
oJIieen recently appointed by the Local Government. The intention .. 
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tkat the work thould be carried out under the direct control· of the Dist:rida 
and Sub-divisional Officers, who will invoke the assiatanceofthe leading ... 
in the area where an)' paIticular project is undertaken and get them to mak:& 
themselves responsible for the actual supervision of the work. The villagen 
tbeIDSelves will be encouraged to co-operate by making free gifts of the land r&;' 
quired for these village roads and by providing labour free or on reduced wages. 
beference will in all cases be given to schemes where practical co-operation ot 
this 8()lt is fo~coming. 

(2) The need for improved rural water-supply is universally recogniaed. 
More welle and more village irrigation dams are required. This work will be 
ca.rried out on the same lines &8 the projects for the improvement of village 
communications, and special attention will be paid to the needs of the depreesed 
.~ : 

(3) The necessity for draining certain of the o1w.urs in North Bihar haa 
4TequeIli:Jy been pressed on the Local Government for years past. The present, 
it a suitable. opportunity to undertake some of the more promising of these 
IChemes through the agency of the Irrigation Department. Part of this p~, 
visio.\l will also be used for desilting tanka in North Bihar; the expenditure in:';' 
Cmrred in desilting tanks in other parts of the Province will be met from the 
aJlotment for rural water supply. ' 

The choice of the aetual schemes to be carried out under heads (I), (2) and. 
(8) will rest with the District Officers after canv&88ing the views of the local: 
~. I 

I 

(4) A Bum of Rs. 00,000 will be placed at the disposal of the Hon'ble ,EduOa,,; 
tion Minister for experimental village-welfare schemes. These schemes will 
Dot involve any recurring commitments, but they will aim ataetting up village 
otpniaa.tions which will be capable of self-development in future if ~ expen.; 
ments meet with success. The: programme of work which these vma.ge orgam.. i 

.tions will set before themaelves will include the introduction of improved: 
methods of agriculture, the encouragement of cottage industries, the improve-
ment of village sanitation, the provision of 8QOd drinking water, etc. 

Central Proomc... 

(1) Rural water supply .• 
(2) Diatriot Offioers' discretionary grants .• 
(3) Welfare of aboriginal tribes in lCbeduled districts 
(4) DisJMlDl&l'Y buildings in villages 
(5) Experiment~in poultry farming 
(6) Better bulls for Distriot Councils 
(7) Farm in Mandla distriot 
(8) 5 additional debt OODoilia~on bQa.rda •• 
(91 Cinemas on lorries for demOl!ltration WOl'k 

(lP) 2 trattoJ'll for use in Bangor district 
(11) Btorase aooommodation for ODltiv!,ton' ~uoe •• 

RI. 
., 1,20,000 
.. 1,00,000 

40,000 
15,000 
10,000 
80,000 
30,000 

.• 1,00,000 
20,000 . 
15,()()(} , 
fn,OO()',' 

•• 5;00.00&' 
uti 



, .... 

(1) TheLoeaI Government rept:Jrt. that there is a CODStant demand fGr 
auistance in the provision ·of proper wAter~upply in villages, especially in 
certain tractB of Berar, and that the amount whioh. could be spent for tbiI 
purpose is almost unlimited. 

(2) The discretionary grantB placed at District Officers' disposal are 
for small works of village utility, the carrying out of which will greatly add to 
the amenities of rural life. Instances of the kind of works contemplated by 
the Local Government are the construction of small culvertB over bad '1ICIla 
orossings, repairs to village tanks and wells, construction of fair weather roacH 
and building of village rest houses. 

(8) The grant for the welfare of aboriginal tribes will be devoted to the 
development of certain areas inhabited by backward and aboriginal tribes wiih 
special reference to improved water.llupply and educational and medical 
facilities. , 

(4) 27 cheap plan dispensaries have already been established and a· 
nttmber of schemes are still pending on account of financial stringency. The 
policy of the Local Government is to give a non-recurring grant equal to half 
the estimated cost of the dispensary building and to provide an Assimtnt 
Medical Officer and a small contribution towards maintenance. The balance of 
the cost of the buildings and of the recurring charges is met locally. The sum 
provided will enable more institutions of this kind to be opened. 

(5) A scheme has been prepared by the Department of Agriculture for the 
distribution, free of cost, of pure bred cockerd~ from Government farms, and the 
grant proposed is to bring this scheme into effect. It is hoped that particularly 
in the neighbourhood of large towns an industry subsidiary to agriculture will 
spring up which will add oonsid~ably to the village income. 

(6, It if'! pruposed to supply a better class of bull free of cos! to the Dist.rict 
Councils for breeding purposes. Th.e Councils will be required to keep the 
animals suitably fed and in good condition. 

(7) Large <{uantities of "eed are imported· every year into Mandla district. 
The proVlSion of Rs. SO;OCO will cover the non-recurring and recurring expendi-
ture for one year of & seed farm in that district. Therp.after the Local Govern-
ment will assume responsibility. The scheme was approved by the Board of 
Agriculture in 1923, but the Local Government have never been ahle to gin 
~ect to it. 

(8) A Debt Conciliation Act was passed in this Province in 1933, and the 
first two debt conciliation boards were estahlished in July, 1933. The Act 
provides for the conciliation of accumulated debt>R by a debt conciliation board 
by mE',sns of mutual agreement between debtor!" and creditors. So far six 
boards have been 8.t work, and four more are being o.dded during the current 
year. But for the financial difficulty more boards would have been cstablished. 
The six boards already at work have reduced a tot.al rleht of Re. 63·57 lllkhs 
to Rs. 36·38 lakhs. 27 to 55 per cent oftllP original dcbts has been remitted. 
Easy instalments, worked out according to the paying capacity of the debtm 
&lid generaUy nat ex~ing the IoIROUflt of the annu~ l'8Ilt payable by him. 
ba'Ve been fixed for the reduced debt. The enUre debt is to be repaid in suoh· 
instalment. in perioda of 10 to 12 years. The area of operatiOllS of a boMd 
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.-wanyoOGV818'0D8 or two tahsila. and it ie, expected. to OOJIlplete i. work in 
.boat 2 years. Tbe.nnual cost of each board is Rs. 10,000. The coat of ODe 
board thUI comes to Re .• 20,OOO. 

(9) A lorry and cinema outfit for demonstration purposes was purchaaed 
q1928-29 and the demonstrations given by it have been much appreciated by 
the 'public. It is proposed with this ,grant to pu,rchase three more lorries.; 
These lorries will be accompanied by officers of the Agricultural Department 
.and tbey will al80 be used by other departments which are concerned with 
.-iUage uplift. 

(10) It is proposed to provide tractors for ploughing up laond which haa 
been thrown out of cultivation by the growth of kanB grass. , The land will be 
ploughed at cost price 80 that the cultivators may get ~he bene1it of the ,gift of 
the tractors fromtht' Government of India. 

(11) It is proposed to construct godowns in market towns where 'culii~ 
vators can store their produce temporarily when they are faced with the neces-
city of disposing of it at disadvantageous rates. One or two experimental 
,powns win ,be oonstructed in the first place. No recurring expenditure is 
.anticipated. 

(1) , R1Il'u watel'-liupply 
, f!Y Village road. 

Assam. 

, ('3) Diaoretiona.ry granteto Divisional Commissioners .. 
'(4) Village sanitation 
(5) Purohue of pllmpl for irrigating boro paddy lands 

Ra. 
3,00,000 

.• 1;00,000 
40,000 
40,000 
20,000 

",'"----
,TouJ 5,00,000 ' 

.;; 

(I) The improvement of the rural water-supply in.Assam is a crying need 
which has been urged again and again in the local Uitgislative Council. This 
is a particularly suitable opportunity for effecting impro:vements in this direc-
tion for which it has hitherto been impossible to find funds. It is proposed to, 
m.nk wells or (if this proves absolutely necessary owing to the failure of wells) 
to dig tanks as may be dictated hy local conditions. The money will be allot. 
ted by the Local Government on conditions approved by the Public Hea.lth De-
partment. 'rhe recommendations of the District Officers will be made after 
-consultation with ad hoc committees cnnstituted in each sub-division. This 
arrangement will be adopted in connection with village roads and village 
.limitation also. 

(2) The sum allotted for village roads will be distributed by the Divisional 
Commissioners 'after consultation with District Officers and local boards., 
The, allotment of money will be conditional on the lo~al boards concerned 
~dertaking to maintain the roads on completion at, their own cost . 
. "" (8). The dilOretionary grant. will beadmiWsttered-pythe Di~pDal Com·', 

miaHoDera for P1ll'p08l8 of pllblio 1$lity and worb of pe~y ,10981 .~q.. 
"t. 



:' '(4) The·proviaionfor village aanitationwill·be given out in the form of 
grants by <Jommiuioners 1:0 ~Ilage authorities or other suitable agencies; 

(5) In certain low-lying areas of the Surma valley the aman or long stem" 
'~ed paddy drop has proved very insecure in recent 'years owing to "recurring 
floods, and it is expected that the condition of tho people will be much improved 
if they are enabled to grow another (spring) variety of long stemmed paddyo 
called ixwo, which can be harvested before the flood 86ll8On. The Agricultural 
Department has been, working on this problem and experiments have shown 
that one portable pump can irrigate 800 bigha.,. in a month. It is proposed 
to purchase 10 portable pumps for use in this valley. Experiments with a 
pump will also be made it\ Buitable areas of the Assam valley. They will be 
worked under the chalrge of an Inspector. 'Mter the 'crop has' been harvested, 
it is intended that I! maunds of paddy per bigha should be recovered as hire 
for the use of the pump. . 

N orth-West Frontier Province. 

(I) Drinking water supply 
(2) Discretionary grants t() Deputy CommilllJioners 
(3) VlIJageroads 
(4) Anti-malarial mt'aBUIlB indudiDg purcihaec of ql.oinint' 
(a) School farms .. 
(6) Marketing facilitiell for local industries .• 
('1) Damming of tor!t'ntB in D.I. Khan ~t 
(8) Headworks on the Bara River in Peehawar District 
(9) Industrial shop 

(10) Other miscellaneous schemes 

'fotal 

'" , R".< 

.. ' 

.. 
: .. 
. .; '. 

,l~ROO 

UO,OOO .. 
10,000 
15,000 

10.000 
3,000 

lQ,ooo 

\.5,000 
',7,000 
30,000 

.. 3,00,000 

(1) In certain parts of the province drinking watRrlJ. .. to be fetched during 
the hot season from as far as twelve miles away, and, thenecelSity for i:!p,prove-
ment in this respect is continually bejn~ pr(~8sed upon Government. The diffi-
culty is particularly acute between Dera Ismail Khan and Tank. in t.he sandy 
Marwat tract in Bannu, in the Khattak country of Kohat Distriet and at 
Ma.nsehra in the Hatara District. 

, . (2) Of the Diatrict Officers' discretionary grants a part will be earmarked' 
for expenditure on schools, and the balance will be spent on providing materials 
for minor schemes, such 8S culverts and embankments, for which the viUagers 
themselves are prepared to provide the labour. ,It has been decided to allot 
Rs. 15,000 to each district and Mardan lub-diviaion. . 
""(3) 'This 'am~~t' ;wilfb~.·spent·m :a~lrawri8, iliatri~~~~~ l'"i~tlly &8, 

pol!8ible throughout the districts on small Improvements to eX18tmg roads and-
coilitrUction ofeort tH.clr8tooonheet11lt&gee'with main roads., Ria intended 
thittbis': w"oDey shotrldbeapen.t oW ~ria1t onl,. and that,labour ShOuld ·btl 
obtained from the villages concerned. . ":"," ~j'J •• ;:--~\",';r .. ,., " 
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". :'(') Thill eum will be f6ml&!'ked for the purchase of quinine and cinchona 
febrifuge for distribution among 'the rural population through h~pitals ,auG 
trav~lling. ~penaaries throughout the province. -

(5) With the sum ofRs. 10,000 provided for school farm&, it is propoeed. to 
buy ploti of land adjoin.iog schools for the purpose of giving the pupils praotioal 
training in agriculture and gardening. This system has given satisfactory 
results in the adjoining province of the Punjab. 

(6) For the improvement of marketing it is proposed to construct small 
mon4is at selected places and to encourage the exhibition of locally made 
articles. 

(7) The irrigation scheme in Dem Ismail Khan District is intended to con-
trol the flow of flood water in certain hill streams which is at present unmanage-
able though of vital importance to cultivation. 

(8) The scheme on the Bara River is for the purpose of assisting the 
villagers to make PIWC(J distribution heads instead of the existing k'/JlcM hf'.ads. 

(9) To encourage and develop minor industries of the province 
(blanket making, embroidery, basket work, pottery, copper work, etc.) a. 
retail shop has been opened in tbe Peshawar Cantonment. The buying orga-
nisation will comb the province for suitable wares, find the beat markets in 
India, and po88ibly Europe, and establish direct relations with the pro-
ducers. 'The shop is expected to be a self-supporting concern within a period 
of three to four years. The scheme will be subsidized from provincial revenues 
&8 may be neces.sary in future years. 

(10) '1'he Meal Government are considering other schemes calculated to 
benefit the 'rural' areas and no expenditure on these schemes will be incurred 
till the Government of India have accorded approval. 

(l~ Water eupply 
(2) c..u.le breediDg •• 
(3) Discretionary grante 

Coorg. 

Total .. 

R. 
32,500 
2,500 

15,000 

50,000 

(1) Of the provision for water supply, Re. 10,000 will be spent on construo-
Qng 28 draw-wells to provide drinking water for the villagers in selected villages ; 
the balance of the cost of constructing the wells will be met by subscriptions 
of the residents. 

Rs. 15,800 will be spent on repairing 64 tanks which have silted up and 
ceased to be useful. These tanks are required for the purpose not only of pro-
viding drinking water for men and. cattle but for irrigation also. The local 
people have promiRed to aupply free labour to complete the work. 

Re. 6,700 will be apent on exC&Viting or repairing 12 irrigation ~ela., 
Bach of til .. channela is designed to irrigate over 100 ~ of wet ~aii~~ , 
The viDagers williupply free labour. 
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(2) TheproviaioD for cattle breediog will be epeot in accordance with the 

tecOmmendations of the Animal Husbandry Ezpart of the Imperial Council 
.of Agricultural Reeearch. 

(3) The discretionary grant of Re. 15,000 will be at the disposal of the Com-
Qlissioner, and is intended for improving village communic&tio~, for anti-
malarial work and improvements in village sanitation, &8 well &8 for asaiatance 
to certain occupations subsidiary to agriculture. . 

(I) Wells (a) repairs 
(6) new 

(2) Re-modeUiDg village .. 
(3) Roads and communicationa 

Delhi. 

(4) Deputy Commissioner's reserve .. 

Total 

Be. 
24,000 
6,000 
3,000 

10,000 
0,000 

50,000 

(1) A survey of wells throughout the rural area administered by' the. Chief 
Commissioner of Delhi has been carried out by officers of the Public Health 
Department. In order to ensure the supply of drinking water, wells which have 
fallen into disrepair will be repaired and new wells will be constructed whe:re 
they are urgently required. . 

(2) The Assistant Director of Public Health has prepared a scheme for 
re-modelling a small village by the main Delhi-Najafgarh Road. It is hoped 
to make this village a valuable object-lesson to the public. 

(3) It is proposed to repair certain lcutclw. roads which are important 
arteries of communication in the rural area and which have fallen into such 
serious disrepair that they are at present of little use. 

(') Rs. 5,000 will be placed at the disposal of the Deputy Commissioner 
who during his cold weather tour will distribute this sum in supplying urgent 
oeoessities in the villages. 

AJmer-M erwara. 

(1) Improvement of village roads and ooDltruotion of lUlall 
bridpa and oulvert .. 

(2) Propaganda for improvement of agrioulture •• 
(3) Improvement of Iive-stook 
(4) DiIoretioaary grant at the diapoulof the Commissioner 

Toial .. 

&. 
23,000 

23,000 
1,000 
3,000 

50,000 

(1) RI. 23,000 will be spent on improving 97 miles of the more important 
village cart tracks, so as to convert them into ordinary fairweather roach. ,. . 
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(i},:rot: the purpOeeof: agriotiltuml propaganda; 8 ~.l" ..Aaaistanta 
with. 3,' demonstrators will],a appointed,; oile for uehof the 8 'aQb-divisiGIIL 
The function of this sta.fi will be to give practical deD101l8tntioDl in the culti-
vators' 1i,eldl$ of improved methods of cultivation, and to supervise the distribu-
tionof goodseed from seed depots to be opened for the 'purpose. 

(3) 20 bulls will be purchased and niaintained ~t different places in ~ 
district under the control of the veterinary staff of the, district board. ," 

(4) Rs. 3,000 will be placed at the ~posal of the Commissioner for petty 
works of local improvement. 

TRANSFER OF BRITISH SERVICE OFFICERS TO THE INDIAN ARMY. 

43. THE HONOURABLE MR. V. V. KALIKAR: With reference to the 
communique recently issued by the Government of India regarding the 
transfer of 100 British Service officers to the Indian Army, will Government be-
pleased to state: . 

ttl) Whether these officers have been offered very attractive terms, and, if 
eo, the cost of this attractive scheme 1 

(b) Why no Indian offioers were recruited between the years 1921 and 
1930 in order to make up the shortage of British candidates' and 

(0) Whether Government propose to follow the policy of recruitiJc 
lndian officers to make up the shortage, if any, of British candidatait 
in future' 

IlIa ExCELLENCY THE COMMANDER-IN-CIDEF: (a) Financially, the-
te:nnS are in no way more attractive than ~, and no extra cost is involved ... 

. (b) Indian officers were recruited during those years to the full ~nt of the-
vacancies allotted to India at Cadet Colleges in England. At that time there-
w&sno other institution at which they cOuld be trained, and at that time Gov-
ernment were not prepared to accelerate the experiment which this recTW.tmeafl 
represented. ' . t· 

(e) The questicm is hypothetical, but I may say that a situation like the-
present one is not likely to arise in future unless there is another Great War. 

NUMBER OF CLERKS RECRUITED FROM THE INDIAN ARMY CoRPS OF CLERKS 1'0& 
ARMY' HEADQUARTBRS. 

44. Ts HONOURABLE MR. JAGADISH CHANDRA BANERJEE: 
(a) Will Government pleaseatate.the number of clerica.! vaoancies at Army 
Headqua.rtel'l'lfilled by members of (i) British Wingand (ii) Indian Wing of the 
Indian Army Corps of Clerks since the introduction of this new organi-
zation 1 

(b) Is it a. fact that before the 'introduction of the Indian Army Corps of 
Clerks for Army Headqunrters service there was no racial discrimination in 
regard to pay and prospecta hetween British &nd I ndian clerks in Army Head-
quarters offices. 

(c) Is it' a fact that in the IrltHan Army Corps of' Clerks for Army Head-
quarters serVice there are differential rates of pay on racial grOunds, i.e., lower-
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ra.t,as fo;!: 'Ind,ians 8l1d higbe.rrQ.teB for<Eu~opealls.per:forming tbe .... duties' 
[f so, will Government be pleased to state the reasons therefor? 

HIs EXCELLENCY THE COMMANDER-IN-ClUEF: (a) A statement is 
laid 'on the table. . '.~ , 

(b) When all the clerks at Army Headquarters were civilians. thef8 waa &; 
common scale of pay-but British soldier clerks in the second division always 
received a higher starting pay than Indians. 

(0) There are now different rates of pay for the military and civilian sides 
of the Indian MmY Corps of Clerks, and the difference is due to the fact thai 
civilians of the type required can be recruited on much lower rates of pay than 
soldiers. It is not true that they all perform the same duties. 

THE HONOURABLE MR. HOSSAIN IMAM: Will Your Excellenoy considu' 
the advisability of having civilian clerks 1 

HIS EXCELLENCY THE COMMANDER-IN-CHIEF: I should like notice 
of that question. 

Statement giving tAe in/orma.tion required in par' (a;) oj pution No. 4,z. 
Number of olerioal vacancies at Army Headquarters filled by members of the Indiara. 

Army Corps of C1er.ks since 1st January, 1934:-
Boltlier,. Ci'llilta1t8 •. 

24 66 
(9 on probation). (48 on probation). 

MOTION FOR ADJOURNMENT RE DESPATCH 'OF TROOPS' 'J!Or 
ABYS8INIA~ 

_ Tn HONOUlWU& TBEPRESIDENT: Order, order.Honou.ra1l" .'. 
Members, I have received notice of .. Motion for Adjournment from tt. 
Honourable Rai Bahadur Lal& Mathura Prasad Mehrotra in order to discuss 
.. ~finite matter of urgent publio importance .. As I think that the Motion ja: 
in order, I will first read it and then take the sense of the Council whethet 
the Motion should be allOWed or not. The notice reads thus: -
': . 

" Sir, I beg loave to move for an adjournment of tho HcUjJC to.discuss .. definite ~_~ 
of urgent publio importanoe, na.mely, the dtlSpawh of troops from British India. to Addis 
Ababa' in Abyainia. 

Yours obediently, 

(Sd.) MATH17Ri\. PRASAD MEHROTR.A ", 

Does Jour Excellency object? 

HIB EXCELLENOY THE COMMANDER-IN-CHIEF: It is not in my De-
partment. It is the concern of the Foreign and Political Department. 

THE HONOURABLE 8m BERTRAND GLANCY (Political Secretary):: 
No objection, Sir. 
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To BoBOOBABLB TBB PRESIDENT: Do any other Members object t 
(No Honourable Member objected.) 

TIIJIl HONOUMBLJ: THE PRESIDENT: Then the Honourable Member 
has got the leave of the Council. The Motion will be discussed at four o'olock 
this afternoon. 

STATEMENTS LAID ON THE TABLE. 
AlmEEKBNT BBTWDN THE SBCBETABY OF STATE FOR INDIA IN CoUNCIL AND 

Tn RESERVE BANK OF INDIA. 

THE HONOUB.A.:BLE MR. P. C. TALLENTS (Finance Secretary): Sir, I 
lay on the table a copy of the Agreement between the Secretary of State for 
India in Council and the Reserve Bank of India. 

~ERVE BANK OF INDIA. 

[Incorporated under the Reserve Bank of India Aot, 1934 (II of 1934)]. 
AGREEMENT BETWBD THE 8ECBBTABY OJ' STATE FOR INDIA Ilf CoUNCIL AND THE RESEBV. 

BAlO[ ot INDIA . 
.Ax AGBDMBNT made this fifth day of April 1935, BBTWIIBN THII SIICBBTABY OF STA'U 

JOB INDIA Ill' CoUNCIL aoting by and through THII GoVBPOR Gmnnu.L IN CoUNCIL (here. 
inafter oalled " the Secretary of State ") of the one part and TIlIi RJISIIBVII BANK OF INDIA 
(hereinafter called " the Bank ") of the other part WHIIBIIAS the Bank WjWI constituted and 
iDoorporated andia regulAted by the Reserve Bank of India Act, 1934 (being Act No. II 
of 1934) (hereinafter called .. the Act") with and subject to the various powers, proviBioDa 
and restrictions in and by the Aot set forth and it was thereby Itleer alia particularly provid· 
IMh_ foUon, flit., . 

(1) by section 20 of the Aot that the Bauk lhould undertake to accept monies * 
aooount of the Governor General in Council and to make payments up to the amount atand· u.-tG the Cl'Idit of IUe account and to oarry out hie exchange, remittanoe and other bank· 
inc· operationa inoluding the mllolUlgerDeht of the publio debt and 

(I) byaeotion 21 (1) of the Act that the Governor General in Counctillhouid entralti 
tile BUlk OIl noh oonditiona ~ might be AfJl'eed upon with all his money, remittaboe, g. 
olaar.J8e and banking traDll&1)tioDi in India and in particular mould depoait free of,iatered 
all hie oaah balanoea with the Bank provided tJa/l,t nothing in that nb-eeotiQllllhouldpreveU 
the Governor General in Council from carrying on money transactions at plaoea where the 
Bank baa DO branohea or agencies and that the Governor General in Council might holcl 
at neh placea luch balanoea as he may require and 

(3) by section 21 (2) of theAot that the Governor General in Councilllhould entrust tit. 
Bank on INch oonditions as might be agreed upon with the managelnent of the publio 
debt and with the ill8ue of any new loans. 

Now IT IS HUOY MUTUALLY AGUIID AND DBCI • .ABBD by and between the said partiel 
hereto aa follows, that is to eay ;-

1. This a.greement shAll oome into force on the execution IIf then presents. 
2. The general banking buaineu of the Govemor General in Counoil (in whioh buin8111 

ill included the payment, receipt, oo11eotion and remittance of money on behalf of the Gov. 
ernor General in Council and of such Looal Governments as may not have the oustody 
and managemont of their own provinoial revenuea) IbaD be oarried on and transacted by 
the Bank in acoordance with and subjoot to the provisions of this agroement anelof the Aot 
and with and to suoh ordera and direotioDl as may from time to time be given to the Bank 



by the Governor General in Council through any Government o'lIloer or oiB .... auihorW 
by him in that behalf and at any of the offioes, branohes or agenoida of the Bank for the tlJilt 
being in ell:isteJMle .. may from time to time be so direoted and for thla purpose suoh 
aoaountll shall be kept in the boob of the Bank and at lUoh offioea, branohes or agaoiee of 
the Bank .. ahall be n808lllJal'Y or convenient or .. the Governor General in Counoll I1urJl 
from time to time direct in the manner aforesaid. 

3. The Secretary of State shall employ the Bank as the sole Banker in India of th. 
Govemor Gmeral in (',ouneil who shall depoBit or oaUB6 to be doposited with the Bank or 
allow the Bank to recoivo and hold as banker the whole of his cash balanoea at any pl8.08ll at 
whioh for the time being the Bank ahall have an office, branch or agenoy and the Bank shall 
aubjoot to suoh orders as may from time to time be given by the Govemor General in Council 
in the manner afol'8llaid reccive and hold for the Governor General in Counoil allauoh mon_ 
as may be or become payable to him or on his account and the Bank shall tranaaot at ita 
offioea, branohes and agencies for the time being existing I'8Ilpectively all suoh bwdneaa for 
the Governor General in Council regarding the receipt, oolleotion, payment and remittance 
of money and other matiera, .. ill UBually transacted by bankers for their oustomers. The 
Bank shall make the said monies at the u.id offioes, branohes and agenoies available for tnns-
fer to suoh p1a.oea and at luoh times 88 the Govemor General in Counell may direct. No 
iDtereat aha1l be payable to the Governor General in Council on any of the monies for the 
time being held by the Bank. 

4. The ma.na.gement of the publio debt and the _ue of new loans by the Governor 
General in Counoil and the perfOnDanC8 of all the duties relating thereto I'8IlpectiT8ly in-
cluding the collection and payment of interest and prinoipal and the consolidation, divieioa, 
conversion, oanoellation and renewal of 880urities of the Governor General in Cannoll and 
the keeping of all registers, books and aooounts and the conduot of all oorrespondence 
iDcidenuJ theroto shall be traJIRCted by the Bank at its offioes in Bombay, Calcutta and 
Madr88 and at any of its offices, branohes or agenoies at whioh respectively the .Iminia-
tration of any portion or portions of the l'ublio debt is for the time being oonduoted or 
iDtereat thereon ill for the time being payable and the Bank Ihall also keep and maintaia 
IIIch registers, boob and aocouot. in respect of the said public debt as the Governor GemJraI 
iD Council may from time to time direot and lhall audit all payments of luch interen and 
aot generally at a.genta in India for the Secretary of State and for the Governor General 
iD Counoil in the management of the said public debt and shall conduot sucb agency subo 
ject to luch orders and directions with regard to the general management thereof 88 may 
from time to time be given to the Bank by the Govemor General in Council. 

5. The Bank shall not be entit.led to any remuneration for the conduot of the ordinary 
banking busin_ of the Governor General in Counoil other than suoh advantage 88 may 
accrue to it from the holding of his oash balances free of obligation to pay interest thereon. 

6. As remuneration to the Bank for the management of the publio debt.. aforesaid 
the Bank shall be entitled to oharge to the Governor General in Counoil half-yearly a com-
miBBion at the ratoO c.f RH. 2,000 per orore per annum on the amount of the publio debt aa 
aforesaid at the 01088 of the half-year for whioh tho ohargo is made. In oalcula.ting thil 
oharge the following amounta shall be excluded from tho amount of public debt, vi! 1--

('1) The amounta of Joana discharged outstanding a.fter one yoar from tho date of a' . 
notice of discharge. 

(b) The amount of stook oertifioatoa for RH. 50,000 and upwards held by the Gover. 
nor Genoral in Council or by a Looal Government or by any officer or officeo 
of the Government of India or of a Looal Government authorised in that 
behalf. 

(e) The amount of tho Government of India rupee Baouriti08 held in the issue depan. 
ment of the Bank. 

(d) The amount of stock and notes outstanding in the London register. 
And in addition to the ch&rg41 of Re. 2,000 per orore per annum the Bank Ihall be 

entitled to charge to the C.ovemor General iii Connoil &. fixed sum <Ii Re. 2,000 a y-.r oa 
account of the stock certificates referred to in head (b) of this olaUB8 and the Bank lhall be 
also entitled to charge the pu blic (but not the Governor GeBeral in Counoil or a Local GoY. 
e~ent) all suoh fees and ohargee 88 we DOW or may hereafter from time to ~ be :PNiI" 
onbed by the Governor General in CouDcil under the powers conferred upon blDl by tht 
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~'8eimritiea Aot. 1920 (Aot No. X of 1920) for duplioate 800Uritjes and for ~he. renewa1o: 
qonIOlida.iion. diYision or othorwiso d all Government 8eo~tioa whioh the Banld88U88. ' 

7. The Bank shall maintain ourrency ("hOllta of its i88uo department at lIuch plaoM .. 
the Govllftl()r General in Counoilmay prescribe and the Govemor General in Counoil shan 
)lrtWide mI1cient aooollUDOdation for suoh oheats as may be required for tho d6pOllit of 
nokle or ooin and shall be responsihlo to the Bank for tho safe oustody of the &aid ohea". 
notes andooin. Tha Bank shan ~oop tho said ch08ts supplied with sufficient notus and 
ooin to provido clll'lWlcy for tho transactions ot tho Governor Gonoral in Council and reason· 
Ioblo remittanco facilitif's to tho public at till' Ba.id plaooe. Tho Govornor Gonoral in Council 
ahall suppl,v the Bank with such information and returns as tho Bank may from time to 
tim,o roquiro as to tho composition of tho bo.lancos in tho said chosts and tho amount and 
nature of tho tra.nsfers to a.nd from the said ohests. Tho Bank shall have 11.00086 t,(i the 
aaid ohosts· at all rO!l.f.lollablo timo!! for tho purpollo of inspocting and chnoking tho contents. 
The Governor General in Council shall be responsible to the Bank lor the examination 
aDd omrectn_ of coin or notes at the time of deposit in or withdrawal from the said chests. 

8. Tho Bank shall not be at liberty to 010lle any of its offices or branohes exoept on 
SUndays, Now Year's Day, Christmllos Day, Good Friday and on any other day decla.red 
to be a publio holiday by any notilic~tion published in pursua.nce of the Negotiable Ina-
truments Act (Act XXVI of 18!11) subject neverthele."" and notwithstanding the proviBioD8 
of that Act to any specia.l orders or direJtions which m!l.y be issued by the Governor 
General in Council and the Bank ahall be responsible that no one of its agencies doing 
Government business for the time being existing sha.ll be closed except on Sundays and 
0Jl public holidays authorised by the Local Government within whose jUl'isdictionsuoh. 
asenaiea may be ""pectively situated. 

9. The responsibility for all 1088 or damage to the Seoreta.ry of State and the Governor 
General in Oouncil which may result from any act or negJigenoe or omission of the Bank m 
oonducting·the busineas of the public debt aforesaid or the payment of interest or di80harp 
value thereon or the renewal, conversion, OODIOlidation, subdivision or canoellation of any 
Government aeourity shall rest with and be borne by the BIYlk provided however th4tit 
eball not be incumbent on the Bank to verify signatures and endQrsementa on Govemment 
IIeC11ritiea which p-'rna ~le appear to be in order and in the aooeptanoe of which the Bank 
lhallnot be guilty of any negligence and in such 080I8I no liability shall be incurred by the 
Baftk in respect thereto PBOvmKD ALSO that in regard to the ordtDary ·banking busineu 
at the offices, branches and agencies of the Bank of receiving and realising money and 
IIeOUrities for money on account of the Governor General in Council and paying cheques, 
oJdafa, draft billa and other documents whether negotiable or not in the Bank's oa.pa.city 
.of banket'8 for the Governor General in Council and whether such business be d~e by the 
Bank or by agencies on its behaU tho responsibility to the Secretary of State and the 
Governor General in Councilllhall bethatofthe Bank and suoh responsibility ahall be that 
of a banker to an ordinary customer. 

10. The .Bank llhall remit on account of the Governor General in Council between 
IDdia and London sllch amollnta as m:)y be required by him from time to time at the market 
rate of the day for telegraphio transfers. subject to the proviso that if a large transfer 
has to be effected in connection with tho flotation or repayment of a sterling loan or ana· 
logous opera.tion, ami if it is considered by either party to be inappropriate to apply the 
rate of a lIingle day, an average rate based onalongor period may be fixed by agreement 
between the two parties. 

n. This agreement may be determined by either pa.rty giving to the other party one 
year's notice in writing expiring on the 31st day of March in any yea,!', such notice if 
gmen by or on behaUof the Secretary of State to be addressed to the Governor of the 
Bir.nk and to be served by being left at the Head Office of the Bank and if givon by the 
Bank to be served by leaving the sa.me with or addressing the same by registered post 
to the Recretary to the Govemment of India. in the Finance Department and immediately 
.upon the (lxpiration of such notice .this agreement shall absolutely oeaIIe and determine 
.. ve 1118 to. rights or liabilities acquired or incurred prior to suoh termination •. 
::' 12. Nothing in this agreemBllt shall operate to atrect in any way the obligations im. 
po.ed either on the Governor General in Council or on the' Bank by or undel' the Aot or 
ap:y, eubae,qv.ent amendment or amenamenta of the Act. . '. . 



STATBMENTS LAID ON TRB TABLE. 

13. The Bank sha.ll be entitled to ~orm all or any of the matters. oo~ . . d i~ tJPs 
. asreement through'suoh agencyoragenCleslllJmay be preeoribed by the~ot or .any !'Qlfiila. 
, .ent thereof or IIIJ may be' approved by the Governor General in Council. . . . 
'-' • . • ~ .' :... 1 

JJf WITNESS WHEBEOF . 
• , ~,~ M : 

Secretary to tho ("~vornment of India. in the Finance D1!p&rtMent by th~ ,oMor'atJd 
': ctireotion of the ("~Vftmor Genera.l in Council aoting for and on behalf of the8eoretaryof 
, 8tatofor India in Council has hereunto Ret bill hand and the oommon lIeo.l of the ~e 
" Bank of India pursuant to a R680lution of ita Contral Board bas boon hereunto aftixed· is 'the 
, presence of its subscribing officials tho day and yoar first above written, ' .• ,. 

Oubitt Tallentl1. O.R.I., C.I.E;, I.C.S., Secretary to the 
, Signed by the said the Honourablo Mr. PhiliPl 

Government of India in the Finanoe DElpa.rtmont for (Sd.) P. C. TALL1I:NT9,' 
and on bohaIf of tho Governor (Jfmoral of IndiA in 8"l:Tetar.1f to tAl'. Gl>f'emment 
.Council actin!( in the promi868 for and on heMlf of theJ of IflCliG, Finance Department. 
Secretary of State for India in Council in the presenoe 
of 

(Sd.) H. S. STBPBU801r, 
AriditiMlGl Under Seuela'1l 

to the Got1t.mment of India. 

The Common 8MI of tho Reservo BlIonk of India . 
'was affixed hereto in the preeenoo of Bir Edward 
Charles Bentha.II, KT., and Sir Badridas Goeonka., K'J'.; 

re.I.E., two of ita Dirocton and Sir Osborne 
APkelI Smith, K.C.S.I., ita GovernOl'. 

.--

(::20ot . Incli& ~ 
. .... 

"-, 
... "----. .--"' 

., 
(Sd.) E. C •. BD'l'ItlLL.. ',.: 

B4DBIDAS GoBNItA, . 
Director'. 

(Sd.) OPOBD A. SIIlTs. . 
GoIJef'fWf' • 

AGPEMENT BETWEEN THE RESERVE BANK OJj' INDIA AND THE blPEBIAL BANI[ 
OF INDIA •. 

THE HONOURABLE MR. P. C. TALLENTS (Finance Secretary): Sir, I 
lay on the table a copy of the Agreement bctwee~ t~e 

12 NOON. Reserve Bank of India and the Imperial Bank of India. 

RESERVE BANK OF INDIA. 
[Inoorporated under tho Reservo Bank of India Act, 1934 (II 01 1934).] 

AOBJlllIMlIINT BBTWJIIEN TUB R1I:8BRVB BANK OF INDIA AND TUE lMl'EBIAL BANK. OF bmlA. 

AN AQBEEIIlC:NT made the fifth day of Apl'il 1935, BETWEEN TBlI RB811:RVE B.um Of 
.~DU. (horeinafter called .. the Reserve Bank ") of the one part and TBJI lJmDR.IAL 
.BANK 01' hiOlA (heninafter callod .. tho Imperial Bank ") of the other part WHI!IREA8 the 
lmp!ll'ial Bank was constituted and incorporated by the Imperial Bank of India Act, 1920 
(boing Act No. XLVU of 1920) and WHEREAS tho Roserve Bank was constituted and 
incorporated and ilj regulated by the Reserve Dank of IndiA Aot, HIS4 (boing Act No.n 
of 1934) hereinaftOr called " the Aot " and WIlDBA8 by sootion 45 of the Act it is. inter 
alia providod tbat the RaerV6 Bank should enter into an agreement with tho Imperia.l 
~ank whic.h should be subjeot to the approval of the Govel'DOr ("..anoral in Council and 
.hould be expreaaed to come into foroe on the date on which Chapter m of the Act 
lIlIould come into forea and should remain in foroe for 15 years and thereafter tmtfJ 
terminated after (; years' notiOllon either aide and should further contain the pro~ 
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~ fd 'fh:.'TJili.d Bohadule to the Aot subjllOt nevertheleaa to the proviso that t.be 
-sreement should be ooaditioDal on the maintllea.noe of • 80uDd fiDuoial position by .. 
:Iu\perial Bank, and that if, in the opinion of the Central Board of the Reserve Bank, the 
Imperial Bank failed eithar to fulfil tho oonditiona of the agreement or to maintain • 
lOund finanoial position, the said Central Board should make a reoommendation to the 
'Governor General in Council and the Governor Oenoral in Counoilafter making 81IOh 
further inquiries aa he thought fit might iIIaue instructions to the Imperial Bank wit.la 
reference either to the agreement or to any mattor whioh in his opinion involved the 
aeourity of the Govemmut moniOl or the aaaeta of the leaue Depart.ment of the Reaene 
Bank in the custody of the Imperial Bank and in the event of the Imperial Bank disregard. 
ing suoh instruotions might doclare the agrooment to be urminato3d and WBDBAS the 
agreement contemplated by the Aot is the agreement hereinafter Ht out to whioh tile 
Governor Goneral in Council haa already expl'08llOd hie approval. 

Now IT III HOBBY MUTlTALLy AGUE» AND DJiCLARED by and betWe8D the parties here· 
to .. followB, that is to aay :-

1. Thill agreemont Bhall be doomed to havo oome into force on the lIt day of April 
1935 being the day on whioh the Governor General in Counoil by nctifioat.ion in tho GUf:lttAJ 
of India appointoci that Chapter III of tho Act should oomo into foroo and this agreement 
.hall remain in foros for tho torm of twenty yoara from tho aforoaaid day and thereafter 
unl_ and until doterminod aa horeinafter providod. 

2. Th'l Reaorve Bank shall during the subaiatenoo of this agreemont employ the Impe. 
rial Bank aa its sole agent at overy place in British India where there is a branoh of the 
Imperial Bank whioh waa in exiatenoo at the date on whioh this agreement comea info 
foIOe and where there is no branch of tho Banking Department of tho Reserve Bank. 

3. The genoral banking busin_ of tho GoVerDor General in Counoil which may be 
entrusted by the Reaorvo Bank to the Imperial Bank .. aole agent of the Reaorvo Bank .. 
aforoaaid shall be managed by tho Imporial Bank 8ubjaot to tho proYiBions of this agree-
ment and with and to Buch orders and directions .. Inay from timo to time be given to the 
Imperial Bank by the RePorvo Bank and for this purpose all.uoh aooounta Bhall be main· 
tainod by the ImporilLl Bank aa shall be nOO88ll&l')' or convenient or as tlie Reaorve Bank 
ab&ll from time to time direct: 

Provided howover that in conduoting Buch bUlineBB tho responsibility of the Imperial 
Bank shall be 1I0iely to the Rosorvo Bank and shall be that of a Banker to an ordinary 
oustomer. 

4. The lWBorvo Bank Bhall not maintain 0. balanco with thc Imporial Bank for tho 
mana~omont of tho accounts of tho Governor GGoral in Counoil, but all BUIDB duo to (\r 
from the Governor Goneral in (',ounoil in the management of the aforllll&id &Coounts shall 
be adjuBted by the Imperial Bank by book transfor with the balancOB whioh it holda 
with the Reserve Bank at suoh place or plaooa at which there is a branch of the Banking 
Department of the Reserve Bank and in Buoh manner as may be agreed upon between the 
Beaerve Bank and the Imperial Bank from timo to time. 

5. (a) In consideration of the performance at the places and in the manner specified 
in this agreement by the Imperial Bank on behalf of tho Reacrve Bank of the functioDl 
which the Imperial Bank was performing on behalf of the Governor General in Council 
before the coming into force of this agreement with tho exception of functions relating to 
the man!l.gement of tho public debt. the R080rve Bank shall pay to tho Imperial Bank • 
remuneration a Bum which shall be for the first ten yea.ra during which this agroomt'nt is in 
force a commission caloulated at one·sixteenth of one per cent. on tho first 250 crores and 
Qne.thirty.iecond of one por cent. on the remainder of tho total of the receipts and disbul'8ll o 

ments dealt with annually on account of Government by the Imperial Bank on behalf of 
the Ro5orvo Bank. At the o1oBo of the said ton years the remuneration to be paid by the 
Reserve Bank to the Imperial Bank for the performance of theae functions shall be revised 
and the remuneration for the ensuing fivo years Bhall bo determined on the baaia of the 
..ctual ooat to tho Imperial Bank, aa aaoortained by expert accounting investigation, of 
performing tho said functions. Tho remuneration 80 determined llhall thereafter be subjd 
'to revision in like manner at the end of each period of five yoara eo 10118 .. this agre~ment 
J8matnB in force. The amount of tho said remuneration shall be arrived at by dlaOU88ion ill 
MlvimOO between the Reaorve Bank and the Imperial Bank 80 that the new arrangement. 
may oome into force at the beginning of each such period : 
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. Pli)vided that if any diIIpute ari_ between the Reserve Bank and the Imperi.aJ,. ~a;n!t 
.. '" to the &moant of the ~d rem~eratioo, the m~tter shall be ref~ forinal !l~~ 
to the Governor General In Council who ma, for the purpose of amriDg at suoh ~ 
lequire from the Imperia,l Bank sach informg,tion and may order noh aooomting iIlv~ 
tion as he thinks fit. . ., 

(b) The Reserve Bank ahall PIloY to the Imperial Bank for acting as agent in uur.tten 
oUter than tbt for which the Imperial Bank.ia remunera.ted uniet olau98 5(a) sllch remllD,. 
ration as shall be agreed between the parties from time to time and failing agreeme~t .. 
lhaU be determined by the Governor General in Comcil whose decision aha.ll be finaJ aa4 
binding on the parties. 

6. Th8' Imperial Bank shg,11 m!l.intain branohes not leg in number thaD those enating 
at the time this agreement oomes into foroe au.d in oou.,ideration thereof the Re~erve B!l.nk _II until the expiry of 15 years from the DOlBing into foroe of this agreement mske to the 
Imperial Bank the following payments, namely 

(a) during the first five years of this &gI'8,ment-nine lakh! of I'Qpees per aanam.; . 
(b) during the next five years of the agreement-aix lakhs of rupees per ,annum I 

and 
(0) during the next five years of the agreement-four lakhs of rupees per anDUm., 

7. The Imperial Bank shall not without the approval of the Reserve Bank open any 
braoch in substitution for a branoh existing at the time this agreement oomes into for~. 

8. If the Imperial Bank 80 desires, the Reserve Bank shall maintain a oheat of its :Wue 
Department and a small coin depot at each braaoh of the Imperial Bank ma.nagU!g the 
Government aooount situated at a place in British India where there ia no office of the 
BaDking or I88Ue Department of the Reserve Bank, and at any local head office or other 
-'oh of the Imperial Bank in India if the t.o B&Dlm 80 agree and the Imperial Bank 
IIaalI provide nllioient acoommodation for luch oheats and emall ooin depots as mllY ~ 
llIqUired for the depoait of notes or coin. The Reserve Bsnk ahaUsupply the said oh!lati 
and depots with the neceaaa.ry currency wheth,. notes or ooin, and the Imperial Bank IJhaM, 
"ubject to any general or special directions received from the Rosorve Bank in that behall, 
e'ltohange notes for coin and coin for notes and make dOpollits and withdrawal of nO~J8 and 
eoin at such choats and depots and shall supply the Reaerve Da.nk with auoh infonnation 
&8 it msy from time to time require as to tho tranaaotions at lUoh oh88t8 and depots aDd 
the composition of the balanoes huld therea.t. The Imperial Bank shall be r~ponsible 
for the Wf1DUStody,in its atrong rooms of tae said cheats and depots and their contenta 
and the fOIlponsibili£y of the Imperial Hank in reapect of the aaid ohlllt a.nd depots and 
their oontents shall be that of a bailee as pnl8Ol'ibed by I18Ction 1111 of tho Indian Contraot 
Aot (Aot IX of 1872). The Imporial Bank Iban allow the Resorve Bank to have eIlOOftJ 
to the said ohests and depots at all reuonable timea for tile purpoee of inspocting tile 
contents and the &lTan~monta ma.cie for theiro safe ouatociy. The Imperial Hank sbaJl 
alao be responsible for tho examination and oorreotnO!l8 of coin or notes at tho time of de-
posit in or withdrawal of the same from the said chlJllts or depots. 

9. The Imporial Bank 8hall be at liberty for tho purpose of the transfer of its funda 
from any of its local hoad offiotll or branohlll in India to any other or Buch offioes or bran-
ohell to make payments into and withdra.wals from its account with any offioe or branch 
of the Banldng Department of tho Resorve Bank or any offioe or chest of the Il!IIue Depart. 
ment of the Roaorve Bank cr any small coin dl!pot in its custody free of charge. 

10. Tho Imporial Bank shall give to all hanks included in the &tCond Schedulo I)f the 
Aet suoh fa.,oiliti08 for remittances &8 may be proscribed from time to time by tho Reserve 
Bank and ~hall alao lUI far &8 practioable give the public overy facility for tho transfer of 
money at ra.t!!Snot exceeding suoh ratfls as tho Resorve Bank may by special or general 
direction appro~. . . 

II. The Imperial Bank shall not be at liberty to clOII8 any of its offices or branohea 
at which it perfQrl11l agoncy functions for tho Ro~erve Bank OlCoopt on Sund~'ys I\l1d O:!l 
publio holida.ytI a..~ defined by tho explanation to 8OOtion 25 of tho Nogotia.blo Instrument. 
Aot (Aot XXVI of HISl). 

12. The Imperial Bank shall forthwith supply the Reaerve Bank with any inforlllf-
tion whioh it may by speoial or goneral direction from time to tim!! require. regarding the 
l8Curity of tho Governmont monios or the aasets of the lesue Department in the cUBtody 
of the Imperial Ba.nk and the Reserve Bank shan be entitled to iaaue instruotions to t~ 
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Iaiperial.Buk. in reepoot of lIoI1y matter which in it. opUuon vitally aflecta either of theM 
IIIIUteriI provided that nothing in tills clause shall operate to afloat the obligationa in regar4 
_;tbe IMJPply ~f. informa.tioD impo86d OD the Imperw Bank 88 to Scheduled Bank 1lDde! 
aoOtlon 42 of the Aot IIoI1d the regulations framed under I18ction 58(2)(0) of the Act. 

13. If in the opinion of the Reserve Bank the Imperial Bank has ftoiledeither to fulfil 
the conditions of this agreement or to maintain a sound financial position or has wilfuU,. 
disregardod or failod to comply with the provisions of clauso 12 of this agreement, the 
Reservo Bank shall be entitled to make a recommcndation to the Govemor GenerAl in' 
Council and the Governor Goneral in Council after making Buch further enquiry ae he 
thinks tit may iMUO instructions to thc Imperial Bank with reference either to this agree-
ment or to any matter which in hiB opinion involves the lI80urity ot the Govcrnment 
monies or the a!lllllts of the IEue Department (Of tho Reserve Bank in the oustody of the 
ImJlflrial BAnk and in the evont of tho Imperial Bank disr.garding such instructions may 
by notification in tho Gazette of India. declare this agreement to be terminated IIoI1d on Buch 
notification boinp: illsuod this agreement shall forthwith be determined aocordingly but 
without prejudic6 to lIoI1y righta acquired or liabilitios incurred by either party prior to 
tluch dotermination. 

14. This agreement may be determined at or at any time aftor tho oxpiration of the 
said term of h,·(·nty YORl'fI by notice in writing givon in mannor hotoinaftor ment~ 
that is to say, that if on or after the expiration of flftoon years from thA date on which ~ 
agroement (lomell into force either of tho parti()s hereto shall givo to tho other party a notl" 
m writing expl'Afl8ing it>f! desire to determinA this agreement suoh nCltroe ·jf given by ~ 
Reserve Bank to be addressed to and served upon the Managing Director of the Imperial 
Bank and if given by the Imperial Bank to be addressed to IIoI1d llerved upon the Governot 
of the Reserve Bank, thiB agreement ahall immediately upon the expiration of five yean 
from the day of luoh aervioe absolutely oeue IIoI1d determine ave .. to rigtha or liabilitiel 
acquired or inourreci prior to suob termination. 

IK WITNBBS whereof the Common Seals of the Reserve BlIoI1k of India and the Imperial 
BIIoIlk of India have been hereunto a.fJixed in the presenee of their respective subscribing 
ofticials tho day and year firat above written. 

The Common Seal of the Reserve Bank of India 
W88 hereunto affixed pursuant to a resolution of its 
Central Board in the presence of Sir Osborne Arkell 
Smith, K.C.I.E., the Governorand Sir Edward Chari. 
Benthall, Kt., and Sir Badrid .. Goenka, Kt., C.I.E., 
two of the Directcml of the Reserve Bank of India 
who in token of their presenoe have hereupon aigned 
their names. 

The Common Seal of the Imperial Bank of India} 
1rU hereunto affixed in the presence of William 
Lamond the Managing Directol' IIoI1d Evelyn James 
Banbury and BarriBOn B11I'D two of the Direct-
on. of the Im~ Bank of I~dia who. in token of 
their presence have hereupon Signed theu- names. 

(8el.) OsBOBllll A. SMmI. 
Governor. 

(Bd.) BADJIlDAJI Oouu., 
E.C.BDTBALL. 

Diredar •. 

I Oommons.l 
; of the 
\lmperial BIIoIlk 
\..,.ofIndia. '-- "... 

(Sci.) W. LAJlOJlD, 
MafllJginq Director. 

(Sd.) E .• J. BUJfBUBY. 
, H. H. BVRW, 

Direct.(1I •• 



BTATBKBKTSUtD ON TD TABLB. 

,CBAIlQI.,- or PORT 'l.'I;mln's. .. , .. : " .: 
THE HONOURABLE MR. T. A. STEWART (Commerce Secretary): &. •. i 

lay on the table a statQment oontaining the' information promised:· m reply 
:to question No. 126 asked by the Honourable Mr. Satyendra Chandra Ghosh 
Maulik on the 16th April, ·1936. 

Port Truet. 

I Whether the undermentioned poet was filled by an i 
_~~~_. _I_f,-80_,_b_y_W_h_Om~an_d_~_0_r W_h_a._t"_'pen_·_od_._

1 Remub.· 

Chairman. Vioe·ChairmlWl. 

1. Celoutta .• No .. •. No. 

J. ChittasOlli •• Yes. Mr. It. C. De, YN. Hr. S. C. Ghata.k, 
C.I.E., I.C.S., from the from the 12th June, 
30th April, 1916 to 1st 1923 to the 30th 
August, 1921. November. 1923. 

Mr. J. N. Roy, O.B.E., 
from the 28th October, 
1924 to the 17th 
November, 1925, and 
a.g~ from the ~th 
June, 1928 to the 
14th November, 1926. 

Rai Upendrala.l Roy 
Ba.hadur. B.L.. from 
the 4th Hay. 1935 to 
date. 

I. Bombay ••. No •• 

"BqooD .• No .. 

•• No. 

• • Y 815. Hr. U Thein 

a. Kadru .. N"o •• 

.. Jtanch1 •• No •• 

Haung (Burman) 
from the 8th July, 
1113J to dat.e. 

.. Y 815. Indians were elect· 
ed.. Viee·Chairmm 
for the following 
yan:-

1925·26 (pan); 1928· 
1927 to 1930·31 ; 
aod 1832·33 to 1934-
315. 

•• Yee. Mr. Salman 
Badradin Tyabji. A.M. 
Le.E •• )LI.E. (Ind.). 
from the 21st March, 

, 19J8 to the 30th June, 1'" 

There ill no IKII' Ok 
Vioe·ChainDan 01 
Deputy ChairmaD 
for the :trIadraII 
Port Truet • 

There ia no poet 01 
Vioe·Chairmao ar 

~he~ 
Port TraIt. 
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ONECTS ON 'WBlfH 'lIiB FEncL "'.1'.1.:1: J'UJJD .. J.a JPXPBNDBD DUJLING 
1934.-36. 

TaE HONOURABLB Ma. G. H. SPENCE (Government of India:. NoJDinatMl 
OftiolaJ) : Sir, I lay on the table the statement promised in reply to part (b) of 
question No. 146 asked by the Honourable Sir Emest Miller on the 28th Aquat, 
1934. 

Blat.",.,., lAfJfI1i"f lAc obj.a. 01& w1ic11Ae Petrol Pa.a; F'IMIIl tDCII a:pendlltl /lvri"f 1934-36. 
Object. EJ:penditu1'e. 

1. lDItaUation of an illuminated wind indicator at the Karachi Air Port .• 2,768 
I. EJ:tra expenditure in connection with the installation of a fixed flood· 
. light at the Karachi Air Port . • '786 
. 8. Experimental OODIOlidation of ground at the civil l..ooing grOUDd at 

Busein 613 
,. Purchase of an aocelerometer for ca.rrying out researoh in atmospheric 

turbulence . 777 
I. Financial aasistanoe and scholarahipe to Indians for training ba England 

in civil aviation ·16,000 

Tmal OO,HS 

• This ill the revised estimate; actual expenditure is not ,.et known. 

MESSAGE FROM HIS MAJESTY THE KING EMPEROR. 
Tm: HONOURABLE THE PRESIDENT: I have a message to deliver 

to you from His Majesty the King Bmperor. The Message is as follo1V8: 
II .Buc:~"f" P .... 

JtllM, 1936. 
PIH K s"f EmperOIT it ~ ~ to ezpru6 Hu 'Aank.t/OIT eM ",",S"f6 adtlru_ 

ID Hit ImpmaJ Majesty on tIul occa.son of Hit 8ilver Jubflse. and muc:.\ ~ eAI 
~ oj logolty and goodwill whicA prompWl thit meIl6tIIJe ". . 

(The Message was received by the Council, standing.) 

MESSAGE FROM IDS EXCELLENCY THE GOVERNOR GENERAL. 
Tm: HONOURABLE THE PRESIDENT : I have a message to deliver 

from His Excellency the Governor General. It is as followa : 

PANJIL OJ' CBAIJl.MD. 

" J_ pur.tUCJIIU 0/ ehe pt'ovitfon 0/ _b·6/lCtSOft (I) 0/ Hets_ 63.4 0/,1M. G~ Of 
l'tatlitJ..foa, I, Freeman. Earl of Willsngdon.A_bg_'~ lAc followS.g Member60/Uu 
~ 0/ Sfde to be _ eM Panel olOhaSrmm 0/ tIie ffJi4 Cormcil of ~tat.e: 
.' I" IAejir.pltue, tIul HOftourable 8ir Phiroea.8eUma;i",,1Iu! MXJrIdpltue, tIulHOftour· 

able.Rai BaiGtlur LaJa Ram 8arGA Da. i sn tIul IiiN place, the HOftOII,raW. 



" JlJ!8fWlB !'BOil HIS BXCBLJJINOY 'lBB aoVDNOB BDDAI.. (; 71 
SG¥4 Mo1tt.&rnMl PfIIWI,rM StlAib BfINMJw; GM lIuIlll. 1M HOfI,OV,rabls S., DaN DeNtloa. "~. (' J ,!' 

SDIu ; WILL1NG[)()N. ' 
, 'I " ' 

JIM UtA September. 1935. Yic~ aM GOIIfI'nt1r General". 

(The Message was received by the Council. standing.)'; 

COMMITTEE ON PETITIONS. 
THJ: HONOUBABLJ!: THE PRESIDENT: Under Standing Order 76 of the 

Council of State Standing Orders, I am required at the commencement of etCh 
8e88ion to constitute a Committee on Petitions consisting of a Chairman and 
four Members. The following Members have at my request kindly consented 
to preside over and serve on the Committee. I accordingly have much pleasure 
in nominating as Chairman of the Committee the Honourable Raja Oharll.njit 
Singh and as Members. the Honourable Khan Bahadur Syed Abdul Hafeez. 
the Honourable Sir David DevadOBB, the Honourable Mr. Satyendra, Chandra 
Ghosh Maulik, and the Honourable Rai Bahadur Lala Jagdish Prasad. 

CONGRATULATIONS TO RECIPIENTS OF HONOURS. 
THE HONOURABLE' TIlB PRESIDENT: It is now my privilege and 

pleasure to congratulate the Honourable Members of this Council who have 
been the recipients of Honours in His Majesty's Birthday's Honours List. 
The two first and foremost names which attract our attention are those of the 
Honourable Kunwar Sir JagdislJ. Prasad (Applause) and the Honourable Sir 
Muhanunad Zafrullah Khan. The Honourable Kunwar Sir Jagdish Prasad 
has been in our Council for some time now and I can add very little to tb.e 
tribute of praise that was given tQ him by many Members of this Council ,on h.i& 
first appearance in the Council in Delhi. Sir J agdish Prasad comes to the 
Government of India after a record of brilliallt service in the United Provinces 
where he made a reputation and name for himself. He is one of the most 
co~ientious servants of the United Provinces Government and in his capacity 
of Home Member there he rendered great service not only to the United 
Provinces but indirectly to the Government of India also. The title of 
Knighthood which is bestowed on him is merely the precursor of many higher 
titl. soon to follow. Sir Jagdish Prasad during the short time he has been with 
us bas proved his ability and his power of debate in this Council and many or 
the Honourable Members were struck with bis quick grasp and the fe.cility 
with which he took part in many important debat,es in this Council. 

The Honourable Sir Mu~ammad Zafrullab Khan, though he is occupying 
8. seat in another House just at present, was a Member of and the Leader of 
this House for a short period duriug the time Sir Fazl-i-Husain went on leave, 
and we found him a very talented and able Member and Leader. I myself 
bad the pleasure of working with him in the Round Table Conference and in the 
Fed~ral Structure Committee a.nd I can speak as hn eyewitness to his masterly 
ability and the impression which he then made not only on Lord Sankey but 
,on the PriJne Minister who used to attend the meetings of the Round Table 
Conference. He has receivJl(l a reward for real merit and I have no doubt 
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that we shall have the pleasure of seeing him in this House very often in the 
course of important debates. . 

.Among the non-officials, the name of Sir Ernest Miller is one that attracts 
our notice. (Applall8e.) Sir Ernest Miller has now retired but he was for 
nearly five years a Member of this Council and we all had great admiration and 
respcct for his views. He always spoke with sobriety and forbearance and he 
attracted the attention of this Council by his great modcsty and his restrained 
language. We are very pleased that he has received a suitable recogpition 
for his meritorious work not only in connection with the Roads Committee 
but in connection with this Council. 

The name' of Sir James Braid Taylor is one of considerable importance. 
(Applause.) He was in our Council off and on for various periods between 
1932 and 1934. He is a oomparatively young man but a very talented man 
and is now recognised as an expert in financial matters. As Finance Secretary 
to the Government of India he was for some time in this House and we were 
struck with the high quality of his deba.tes and the conspicuous part which he 
always took in discussion of financial matters. He has now been translated 
to a more eminent post and that is the Deputy Governor of the Reserve 
Bank of Ind:a, a fost which I have no doubt-and the Council will also 
agree-the duties of which he will discharge with great credit to himself and 
a!80 credit to the Government of India. 

Another na,me which I wish to bring to your notice is that of Sir Saiyid 
Raza Ali (Applause), a former Member of this Council.. He served on this 
Council from 1921 to 1926 and also for a brief interval from 1934 to 1930. He 
is now posted to serve in South Africa as Agent to the Governor General. He 
was a very useful Member of this Counci' and though he had pronounced. views 
on many important matters he laid them before the Council with great sobriety 
arid judgment. I have no doubt that in the ne" office which he holds he will 
bring credit not only to himself but distinction to Indians. 

I also allude with the greatest pleasure to the Honourable Mr. Thomas 
Alexander Stewart (Applause), a. popular Membef of this Council. Mr. Stewart 
"as the right-hand man of Sir Joseph Bhore an:if'during the last four years that 
he has been in this Council he has shown great talents, masterly ability, qu:ck 
grasp of most important commercial questions and a sense of oonsideration and 
respect to his opponents with whom he often disagreed. (Applause.) He is 
one of the most brilliant members of the Indian Civil Service and I have no 
doubt there are many things yet in reserve for him. I wish him all success in 
his career. (Applause.) 

The last name that I wish to allude to is that of the Honourable Khan 
Bahadur Nawab Chaudri Muhammad Din. (Applause.) He is a retired officer 
of the Punjab Civil Service and he is now Revenue Member of the Council of 
State of Jaipur, Rajputana. We all congratula~ him on the title of Nawab 
which has been conferred on )lim as a personal distinction. (Applause.) 

To HONOURABLE KUNWAR 8m JAGDISH PRAS~ (Education, Health 
an4 Lands Member): Sir, I am very grateful to you for the very kind things 
tijat you have said about me. I hope I shall continue tq retain the goodwjU 
and the good opinion of HonoUrable Members of this House. 
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OONGRATULATIONS TO RECIPIENTS oJ' HONOURS. 

THE BONOU~BLE MR. T. A. S'l'EWART (Commerce· Secretary): May 
I, Sir, alao express my very grateful thanks to you and to the Honourable Mem-
bers of this House for their very cordial congratulations 1 (Applause.) 

THE HONOURABLE KluN BAHADUB CHAUDBI NAWAB MUHAMMAD DIN 
(Eaat Punjab Muhammadan): Sir, I am deeply grateful to you and to the 
Council for the'! very kind words. 

GOVERNOR GENERAL'S ASSENT TO BILLS. 

SECRETARY OF THE COUNCIL: Sir, information has been received. 
that His Excellency the Governor General has been pleased to grant his assent 
to the following Bills which were passed by the two Chambers of the Indian 
Legislature during the Delhi session, 1935, namely: 

The Indian Naturalization (Amendment) Act, 1935. 
The Indian Tariff (Amendment) Act, 1935. 
The Indian Tea Cess (Amendment) Act, 1935. 
The Salt Additional Import Duty (Extending) Act, 1935. 
The Indian Mines (Amendment) Act, 1935. 

MESSAGE FROM THE LEGISLATIVE ASSEMBLY. 

SECRETARY OF THE COUNCIL: Sir, the following message has been 
received from the Secretary of the Legislative Assembly: 

" I am directed to inform YOI1 that tha L9gislativo AMombly hM, at its mooting on 
the 3rd September, 1936. agrood without IIIny aDlImdIll6l1t to the Bill further to smend the 
Aligarh Muslim University Aut, 1920, for a c~rtain purpoae, whioh was paased by thf Council 
of State at its mooting hald on tha21st March. 1935 ". 

DEATHS OF MR. P. C. DESIKA CHARI, SIa JOHN THOMPSON, Sla BASIL 
BLACKETT AND Sm DEVA PRASAD SARVADIDKARY. 

. THEHoNOURA.BLETHE PRESIDENT: Honourable Members, it is now my 
mournful task to refer to the death of some of our colleagues past and present 
who were Members of th's Council and who had served their country with much 
distinct:on. I first wish to refer to the death of the Honourable Mr. P C. 
Desika Chari, a Member from Rangoon. Mr. Chari, who belonged to the Madras 
Presidency, left India and settled down in Rangoon some years ago and he 
became a prominent member of the Rangoon Bar. Subsequently he took 
great interest in public life in Bunna and eventually he was sent here as & 
Member for Burma. Mr. Chari, though he had very definite, pronounced and 
extreme views on many Bubjects, represented his views before thil! House with 
great humility, with restraint and with considerable forbearance. He was 
listened to and respected by this House, especially the non-official Members, 
because he always studied the questions which he ar~l1ed before the House and 
he took part in many ot the important debates of this House dUIing the time that 
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~~~.a Mem~ of this Council. We all regret his unfortuna~ and untimely 

. . Next I wish to refer to the services ofadistinguished member of the Indian 
(Jivil Service who retired from India. three years ago and had settled down in 
his home in England, I mean the la~ Sir John Thompeon. Sir John ThompeoD 
eerved in the Legislative Council of the Punjab for BOrne time and thereafter 
he was appointed Political Secretary to the Government of India. Later on 
he became the Chief Commissioner of Delhi. He was one of the most brilliant 
members of the Indian Civil Service. He W8.i Chief Secretary of the Punjab 
Government during the quinquennial period 1916 to 1921 and unfortunately 
but for an incident that happened then, he would have probably risen to the 
lUghest post as the head of a province in India.. He was a man of remarkable 
ability, he posaessed the rate gift of eloquence, of speaking on any subject and 
without notice. He we.'J a very collSCientious man; and when he was appointed 
as the Chief Commissioner of Delhi he took considerable interest in the execution 
of his office. When he was appointed Chief Commi'JBioner of Delhi, currency 
was given to the report-I was then in Delhi too-that 8. tyrant from the 
Punjab had been sent to rule the Delhi province, but in a short time the people 
of Delhi loved him and he loved them. He took great interest in the people of 
Delhi, in the promotion of aU sanitary. hygienic works. He gave his support, 
help and advice to the municipality of Delhi 8.nd endeavoured his best to de-
crease disease and to promote the health and comfort of the people of Delhi. 
As Chief Commissioner of Delhi he gained a reputation of the highest order. 
Since his retirement he has not been altogether unheard of. Those who have 
read the English papers must have found that since his retirement Sir John 
Thompson took a lively interest in the Reforms which were debated in the 
House and he espoused the cause in public newspapers of Indians. Unfor-
tunately, an operation brought his career to an untimely end but I would say 
without hesitation that Sir John Thompson's life and career may be profit-
ably emulated by the younger members of the Indian Civil Service. 

Next, with much sorrow, I refer to the death of Sir Basil Blackett. Un-
fortunately he met with a very tragic end. Sir Basil Blackett's reputation was 
80 great both in England before he came out to India. and the reputation whicsk 
he built up for himself as Finance Member of the Governor General's Council 
that it may be urged that it is not necessary for me to say much about it. 
He wus a man of outstanding ability and I would therefore refer to some of 
the grf'.at services which he rendered to England before he arrived in India 
and the services which he rendered to this country when he accepted the office 
of Finance Member of the Governor General's Council. 

Sir Basil Blacke.tt first made his name as Secretary of the Currency and 
Exchange Commission of 1913. During the time that he was Secretar.y he 
gave such valuable assistance to the mcmbers of that Committee and he handl-
ed with such conspicuous success the many important and complex fi.nanc~l 
questions with which that Commission was concerned He laid the 
foundation then for the brilliant manner in which he was to handle all those 
problems connected with the great office which he was to occupy ten years later 
jn thls co~ntry. He was specially requisitioned by the TreasUfY to go to 
~ca to solye the plOblem of exchange during the war with Ameri~. 
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Later on it was as an expert ot the prime order that he was sent as a membel 
of the Anglo-French mission to America. during the war to raise 500 million 
dollars for the purpose of the war and there he showed his great ability and 
diplomacy. Later on the Treasury specially appointed him to settle the caih 
resources of this country and do the work of the National War BavingsCom .. 
mittee which he also discharged with great ability. During the years 1911 to 
1919 he was always in requisition in his own country and later on at the end at 
1922 he oame out to India .. It might be asked why a man of his brilliant 
abilities who had acquired a great reputation in England, who had already 
acquired an international reputation, should have elected to come out to India 
to take up the comparatively less exalted office of Finance Member olthe Gov-
ernment of India. I will recall his own words to explain his conduct in that 
direction. In rising to present his first budget in the Legislative Assembly 
on March 1st, 1923, he commenced by saying: 

.. It is a great privilege to me thUB to be able to fulfil an old dream of returning to 
tGe land of my birth to aerve India AI 10 many of my anoeatorl have done ". 
It was in this spirit he was inspired to come out to India. During the time 
he held the office of Finance Member of the Government of India,--one of the 
1Dost important, one of the most complex and diffi.cult office to hold,-he 
distinguished himself by an exhibition of rare financial genius. He .tackled 
itnmediately on his arrival the exchange question. Exchange was at that 
time soaring to higher flights. He arrested the flights of exchange with a 
remarkable acumen and subsequent events have justified his action. He 
stabilised the rupee, as every one knows, and put the ratio on a proper footing. 
There has been much talk and much controversy over the question of the ra.tio 
during the last few years but the subsequent years since his retirement have 
Justified the action which he took in supporting the majority report of the Royal 
Commission on Exchange and Finance and proved that he took the right step. 
He put the debt service of India on a proper basis. He reduced the interest 
charges to the extent of Rs. 6 crores and 40 lakhs and he put the redemption 
of debt on a proper basis. He saved the Indian taxpayers a considerable 
amount of money. Apart from that, he was instrumental in the separation 
of the Railway budget from the General budget and though during the last 
two or three years it may he said that the separated Railway budget has not 
worked properly it may yet be regarded as one of his greatest achievements 
because when he started the separation for the four years immediately succeed-
ing the separation surplus budgets were presented with huge surpluses which 
were instrumental in providing nation-building works and also in wiping out 
the provincial contributions which were a very heavy burden to the provinces. 
With great success the whole of the provincial contributions were wiped out 
during his term of office. It was his influence that brought down the Army 
budget from about Rs. 70 crores to slightly over Rs. 55 crores in 1928. 

He put the Posts and Telegraphs Department of the Government of India 
on a commercial basis, in other words he actually commercialised it, arid the 
present great 8uoce88 and flourishing condition of the Posts and Telegraphs 
Department is entirely due to his efforts in these matters. He organised 
Provincial Loan Funds which reduced rates of interest on Provincial Loans 
to I) and 51 per cent. from 8i per cent. and alSo offered to the country a 
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far more liberal Reserve Bank Bill than one whioh ~s now QeeJl. enacted--b~t 
"Moh was rejected by a former Assembly. . . 

Ido not wish to delay the CollDcil any longer. I could refer ,to many 
of his acts and services which have extorted our respect and admiration but 
I willonIy say that, even after his retirement, his services an.d his financial 
knowledge were considered to be of such a high order that in his own country 
be was invited to become a Director of the Bank of England. He was 
invited to take part in most of the important entecpriIJes which were then start-
ed and other businesses with which up to the day of his death he was &88Q-
ciated. His tragic death has deprived England and India of a great finanoier 
and a real friend of this oountry. 

I wish also to refer to the death of one of Bengal'S greatest 8ons-I mean 
Sit Deva Prasad 8a.rvadhikary. Sir Deva Prasad was a Member of this Council 
for 80me time and as suoh displayed great aOWDen and great knowledge of the 
:world, an.d in Bengal he was known as a great educationist. He was 
less of a politician and more of an educationist. He made a- name in the 
Bengal Legislative .Council and subsequently he came here to the Council of 
State. He was Vice-Chanoellor of the Calcutta University which post he 
discharged with great credit and great satisfaction to the people of Bengal. 
His death, though in the ripeness of time, has deprived Bengal of one of her 
greatest citizens and India of a great educationist of foremost .importance. 

I shall convey to the members of the families of the deceased gentlem.en 
the condolence and sympathy of the Council in their heavy bereavement. 

BILLS PASSED BY THE LEGISLATIVE ASSEMBLY LAID ON THE 
TABLE. 

SECRETARY OF THE OOUNCIL: Sir, in pursuance of rule 25 of 
the Indian Legislative Rules, I lay on the table copies of the following Bills 
which -were passed by the Legislative Assembly at its meeting held on the 
16th September, 1935, namely: 

A Bill to supplement the Central Provinces Courts Act, 1917 ; 
A Bill further to amend the Provincial Small Cause Courts Act, 1887~ 

for a certain purpose; -
A Bill further to amend the Indian Army Act, 1911, for certain purposes; 

and 
A Bill further to amend the Provinoial Insolvency Act, 1920, for a car" 

tain purpose. 

MOTION FOR THE ELECTION OF ONE NON-OFFICIAL MEMBER TO 
THE STANDING COMMITTEE ON EMIGRATION, VICE MR. B. K. 
BASU. 
l'HE HONOURABLE KUNWAR SIR JAGDISH PRASAD (Education, Health 

and Lands Member): Sir, I beg to move: -
.. That this Counoil do proolled to eleot, in suoh ~anner lIB tho Honoura.ble tho Preei" 

dent may direct, one non-offioial Member to lit on the:Standing Committee on 1):migr,.;... 
tion,vkeMr. B. K. Basu,C.I.E." . . 

The Motion was adopted. 
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MOTION FOR THE ELECTION OF ONE NON-OFFICI,AL MEMBER TO 
THE STANDING COMMITTEE FOR ROADS, VICE SIR ERNEST MILLER. ... ... 

THE HONOURABLE ~. G.· H. SPENCE (Government of India: Nomi~ 
nated Ofticial): Sir, I move: 

" That this Council do proceed to the elootion in slIch mothod all may be appro~ed· ~ 
tho Honourablo tho Pwaidont, of a )f(,mber to sorveon the Standing Commlttoo for Roads .. 
in plaoe of Sir l'~rne8t Miller for tho remaining months of tbe fmanoi(IJ year 1935-36." 

The Motion was adopted. 

THE HONOURABLE THE I)RESIDENT:. With reference to the, two MotiollJ 
which have just been adopted by the Council, I hav.e to announce that nomina-
tions for these two Committees will be. received by the Secretary up to 
.ven o'clook on Friday, the 20th September, 1935 and the dates for the elec-
tiollJ, if necessary, will be announced later. 

RESOLUTION BE REDUCTION OF THE IMPORT ,DUTY ON CARBON 
. BLOCKS. 

TBJl: HONOURABLE MR. T. A. STEWART (Commerce Secretary): Sir;'! 
move: 

" That this Counoil reoommenda to tho Governor General in Counoil to &Coopt tho 1'8-
oomm6Dliation of the TMiftBoard t~t tbo import duty on carbcm blocks such &II &I'll 
ordinarily used for the manufaotW1l of earbon bruabes for electricalmotore and gonerators 
be reduoed from 25 per oent. to 15 por cent. ad .valorem." 

This Resolution, Sir, is moved in pursuance of the undertaking that was 
given last March when the report of the Tariff Board on the claim of the 
Indian manufacturing industry for the removal of a tariff inequality in 
respect of carbon blocks imported for the manufacture of carbon brushes was 
published. The Government of India accepted the finding of the Tariff Board 
that 8 tariff inequality did exist. They accepted the recommendation that the 
duty on carbon blocks should be reduced from 25 per cent. ad 1JaUwem to 15 per 
cent. ad mlorem. But before giving effect to this recommendation, they under-
took to place the proposal before the Legislature so that the Legislature 
might, if they wished, have an opportunity of discussing the proposal. A 
tariff inequality is said to exist, Sir, when the manufacturer of a commodity 
in India pays, in the aggregate, more duty on the raw materials which he 
imports than the importer of the finished product pays on that finished pro-
duct. Carbon brushes for electrical motors·and generators consist of specially 
shaped pieces of carbon whieh are fashioned from earbon blocks. These 
specially shaped brushes are attached to wire leads for the conduction of the 
4?urrent. Now, the importer of the finished product pays duty at the rate of 
10 per cent. ad valorem. The Iudian.n~anufacturer who imports ca.rbon blocks 
to make the brushes, who imports the· .wire for the leads and the. cement with 
vthich he attaches the. wires to. the brush, pays 25 per cent. ad ~it:l.lorem on 
his catbonbloek and'20 per cent. q,d wlvre~ on h.is wj~ an.d ~in~nt"ltdoea. 

','0. . ..• I • ....'. • 
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not follow nece88&r.ily that a tariff inequality is thereby established, because 
the value of the finished article is obviously much higher than the value of the 
oomponent parte and it might be that the 8um representing 10 per cent. on the 
brush might exceed the aggregate of the sums leviable at 25 and 20 per cent. 
on the raw materials. The matter requires careful examination. That exa-
mination has been carried out by the Tariff Board. The method they have 
employed is exhibited on page 3 of their report, copiesofwhich were 8upplied 
to all Honourable Members of this House. What they have done is this. 
They have taken representative types of blocks that are imported into India. 
They have ascertained in respect of each type how many carbon brushes can 
be manufactured from it. They have then calculated the total amount of duty 
that will be paid on that number of brushes, if imported complete. Let us 
call that sum A. They have then calculated the amount of duty that would 
be paid on the cement and wire that would be required to finish that number 
of brushes. Let us call that B. They have then said to themselves, " If W'e 
now realise on the carbon block an amount equal to A-B, then we will be sure 
that the manufacturer in India has paid as much and no more than the importer 
of the finished product ". They ascertained the absolute amounts of duty 
that should be paid on each type of block ; they have calculated what that 
represented in terms of ad oolorem incidence. For each type of block they have 
arrived at a varying figure but on the average they found that it represented 
something just over 15 per cent. It is therefore their recommendation that 
the existing duty should be reduced from 25 per cent. to ] 5 per cent. ad valorem. 
It is of course possible to rectify a tariff inequality not only by reducing the 
duty on the raw material but also by increasing the duty on the finished 
product. But the Tariff Board very wisely, if I may say so, recommended that 
the former method should be chosen as they were not able to estimate what 
might be the effect of the latter on the very numerous industries in India which 
employed electrical machinery. The Government of India agree with them 
that the reduction of duty on the raw material is the more appropriate method 
of rectifying the inequality. The 8um at issue is a matter of Rs. 9,600 and 
this the Government of India consider a very reasonable sacrifice to make if it 
will enable the Indian manufacturer of carbon brushes to gain a somewhat 
larger share of the market for carbon brushes, of which at the present moment 
he enjoys only 50 per cent. 

Wit,h these words, Sir, 1 commend my Motion to the House. 
The Motion was adopted. 
The Council then adjourned till Four of the Clock. 

The Council re-assembled at Four of the Clock, the Honourable the Preai-
dent in the Chair. 

MOTION FOR ADJOURNMENT RE DESPATCH OF TROOPS TO 
ABYSSINIA. 

TID: HONOURABLE THE PRESIDENT: The Council will now proceed 
with the discussion of the Adjournment Motion. Un.der Standing Order 23 
DO 8peech shall exceed 15 minutes in duration. 
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THE HONOURABLE 
MEHROTRA (United 
beg to move: 

RAI. BAlIADUB LALA MATHU~. '.PJ;t~4D . 
ProvInces Central: Non-Mullanu:na.dan).: Su, t· 

.. That the House do now adjourn ". 
Before proceeding on the merits of the Motion, I may make it plain that the · 
object of my Motion is not to censure the Government for sending troops to 
Abyesinia.. In fact all adjournment moHons should not be taken in that light. 
The objects of adjournment motions are sometimes different and this Motion 
of mine is to discuss the policy of the Government, namely, whether the LegiS-
lature has a right to ask the Government that they should be consulted when· 
troops are sent out of India. Sir, so far as sending troops to Abyssi.nia. is 
concerned, I think the Government has taken the right action. I am further 
glad to understand from the answers to the short notic~ qU&'jtion in the other 
House that the British Government has taken the responsibility of the expen-
diture incurred in sending those troops as well as of the cost of their stay in 
Abyssinia. There is one important question, Sir, in this connection, and it is 
this, why have troops been sent from India which is at a greater distance thaQ. 
England' I understand that a contingent of 100 men were required and that 
could have been very easily sent from England or Aden at lesser expense 
than from India at greater expense. I hope the Government will clear this; 
point when they reply to my Motioll. 

Sir, Honourable Members of this House are aware that during the dis" 
cussion on the Navy Bill last year the Government gave a.n assurance with the. 
full authority of the. British Government that whenever the Navy was to be 
used for any other purposes than the protection of India the Legislature would 
be consulted. Sir, I think that assurance also holds good 80 far as the land 
troops are concerned by implication and it was but right for the Government 
to have consulted the Legislature. 

THE HONOURABLE THE PRESIDENT : When was that assurance given 1 
I was not aware of it. 

THE HONOURABLE RAl BAHADUB LALA MATHURA PRASAD 
MEHROTRA: In the other House, Sir, during the discU88ion on the· 
Navy Bill. 

Then, Sir, we know that troops were sent last month when the Council 
was not in BeBSion. Sir, this contingency may arise in a majority of cases, be-
cause the Legislature is in session only for three months out of the 12 and manY' 
occasions may arise when immediate actioll has to be taken without consul-
tation of the Legislature. So, Sir, that assurance will be a pious wish and 
nothing else. I want to make it very clear to the Government that if such a 
contingency a~ they may call a special and emergent meeting of the Legis-
lature. They can summon meetings by telegram for a day or two and if tha.* 
is considered to be too much I would have no objection if the Government is 
prepared to elect a Standing Committee of both Houses which may give advice 
~n such matters and there will be no difficulty in calling that small committee. 
But the Government must take the representatives of the country into their 
confidence before taking any.importa.n.t action like this. Sir, we all know tbat .. 
in the Dominions Woops a.re never sent out of their countries without the COD8eDlI 
~f their Legislat:ures ~d it is this convention that we want to develop in th¥ 
country also. 1 hope the Government will, on the eve of theintrod.uctio~·of . ~ 
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the new Reforms, make it a convention and will not do 80 in future. Nobody 
can say when another war may break out and what may be the situation. It 
is just possible that Indians may be required to help as they did during th& 
Great War. India stood to a man during the last Great War and supplied 
~ons of troops, crores of rupees and thousa.nds of articles of different kinds. 
It is just possible during the course of another few months a contingenoy may 
arise and it will be in the fitness of things that Government before taking any 
'action may consult both Houses of the Legislature. 

Sir, with these words, I move. 

TBB HONOURABLE THE PRESIDENT: Motion made : 

.. That the Council do now adjourn". 

THE HONOURABLE MR. P. N. SAPRU (United Provinces Southern: 
Non-Muhammadan): Sir, my Honourable friend, the Honourable Mr. Meh-
rotra, has explained that this Motion is not in the nature of a censure mot.ion. 
The point that he wishes to emphasise is that the Legisla.ture should be consulted 
before troops are sent abroad. He has raised-and I think very rightly-no 
objection to the actual step that has been taken by the Government at this 
particular time. Sir, the rules ofthe House do not permit a discussion offoreign 
policy, but if I may just indicate my own feeling in this matter I think it is quite 
clear that Indian opinion is in this conflict between Italy and Abyssinia wholly 
and entirely on the side of Abyssinia. If I may be permitted to say so, it was 

. a great pleasure to me to read the other day the speech of our distinguished 
delegate at the League of Nations-I mean His Highness the Aga Khan-and 
in the attitude that he took up at the League of Nations he reflected the general 
attitude of the thinking intelligentsia. in this country. What really we want 
is an assurance from Government that our troops shall not be employed abroad 
for, the purposes of imperial aggression. We are not objecting to the course that 
the Government has adopted at this particular moment. We are thinking 
rather in terms of the future. And therefore if His Excellency will give us an 
usurance that on future occasions troops will not be sen.t without reference to 
the Indian Legislature or without consultation with the Indian Legislature, I 
apl, quite sure that my friend the Honourable Mr. Mehrotra will be satisfied. 

THE HONOURABLE THE PRESIDENT: But if the Council is not sitting , 

THE HONOUBABLEMr.P. N. SAPRU: I am just coming to tbatpoint, Sir. 
It was for that reason that I was going to suggest that there should be some 
ItAnding machinery for that purpose. Of course, foreign affairs are a reserved 
subject. It is not open to us to suggest that foreign affairs should be transferred. 
We ffhould have been very glad if that could have been done. But we 
should like a standing committee of the Legislature to be constituted for the 
purpose of advising Government in regard to these matters when the Legisls.ture 
is not sitting. You have 80 many standing committees. You can have a 
'.nding committee constituted from. both the Houses and this standing com-
mittee you can consult on occasions when it may become necessary for you 
t. take actioa- when the Legislature is not sitting. 



DJISPATCH OF TBOOPB TO ABY8S:INIA.. 81 

THE HONOURABLE THE PRESIDENT: Is there any precedent fot that , 
THE HONOURABLE MR. P. N. SAPRU: Sir, I do Dot always think in terms 

of precedent. I belong to a school of thought which would rather do witho1;lt 
precedent and which would create precedent. A statesman sbouldthink in 
new terms and not always in terms of precedent. Precedent may be all 
right for judges and lawyers. It is not always all right for statesmen. 
Therefore, Sir, the suggestion that we would very respectfully make 
is that there should be BOrne standing machinery. -That standing machinery 
would work in co-operation 'with the Government. It would be of use to t~ 
Government itself. Government would be better informed than it is today of 
public opinion in regard to foreign affairs in India. Mter all, India. is a member 
of the League of Nations and what is the use of India being a member of the 
League of Nations if Indians cannot think on foreign a.ifairs or if they cannot 
say what they feel about foreign afiairs or if they have got no constitutional 
machinery to make their wishes felt in a constitutional manner on foreign 
affairs 1 Sir, I am not asking for something very extreme. It will be within 
the recollection of the House that this matter formed the subject-matter of a 
discU88ion in the Joint Select Committee also. I have not been able to lay Il1y 
hand on the report of the Joint Select Committee but I believe there is a recom-
mendation-I may be corrected by His Excellency the Commander-in-Chief if 
I am wrong-I believe there is a recommendation of the Joint Select Committee 
that Indian troops should not be employed abroad without referenoe to the 
Indian Legislature. I think there was a discUBSion in the Committee also on 
this matter and J..ord Winterton took a. very decided stand on this question 
a.nd he supported the Indian point of view in regard to this matter. 

Then I am not quite sUre whether an assurance was given with regard to the 
use that was to be made of the Indian Navy when the Indian Navy Bill was under 
discussion in this House but my recollection is that something to that effect was 
said in the other House. There was some reference of the character which the 
Honourable Mr. Mehrotra has in mind in the other House. After all, Sir, these 
troops are ours and we pay for these troops and it is a very natural desire that 
we should be jealous of the reputation of our troops. Sometimes we do not 
want them to be sent for wars in which we have no direct interest. We want 
to live on terms of the utmost friendliness with our Asiatic neighbours and we 
do not want to be mere pawns in the chessboard of European diplomacy. 
Therefore, it is a matter of very vital importance that before Indian troops are 
sent Indian public opinion should be consulted. It may be that sometimes you 
have to take action'mmediately. Somet'mes you have to take action when the 
Legislature is not sitting. But what happens when a Government takes action 
when the Legislature is not sitting in any responsible constitution 1 Well, the 
Government takes action, but then when the Legislature begins to function, the 
Government places the material before the Legislature and asks for the con-
fidence of the Legislature. It is open to the Legislature then to say whether the 
action taken by the Government was right or wrong. Our whole point is, that 
there should be some such machinery and that Government should beco~e 
if not responsible, at least responsive to public opinion in this matter. I do not 
wish, Sir, to take up unduly more time of the House. Of course, one could go 
on talking and one might go on talking for 15 minutes on an Adjournment Moti9n 
hut I think it will not be neoeesary for us to SO to a division on this matter beca_ 
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I am quite hopeful that Hia Excellency will make a satisfactory 'statement from 
our point of view. If His Excellency will fmlke a satisfactory statement from 
oitrpoint ot view I am quite sure that my friend, the Honourable MI'. 
Mebrotr3 will withdraw his Adjournment Motion which, at the same time, will 
have served a useful purpose be('.8.usc it will have reassured Indian public 
opinion. Sir, the Indians in Abyssinia want their interesta to be protected. The 
presence of the Indian contingent ma.y help the Indian residents in Abyssinia. 
We are not objecting to the step that has been taken on this particular 
occasion. 

Sir, there is one other matter on which I would like to be clear. I suppose 
the cost of this garrison in Abyssinia will be borne by the British taxpayer, 
aud that is 8.S it should be. Therefore there is no difference of opinion on that 
matter between us and the Government. Sir, with these words I would support 
very strongly the Adjournment Motion of the Honourable Mr. Mehrotra and I 
support this Motion in the full confidence and hope that His Excellency's state-
mentwill be of a reassuring character. 

*Tm: HONOURABLE SAIYED MOHAMED P ADSHAH &m.8 BA,1lADUB 
(Madras: Muhammadan): Sir, I rise with your permission to make a few 
observations. I do not think it is necessary to make any lengthy speech in. 
asmuch as the Honoura.ble mover has ma.de it plain tha.t hi~ object in bringing 
this Motion before tho House iii not to censure the Government,bllt only to em-
phasise the policy of the Goverrunellt of !tulia in these matters, that a.ll that he 
wants is that the assurance that WitS given to the Central Legislature some time 
:ago that, on all occasions when Indian troops would he AAnt out on operations 
which would be for purposes other than the defence of India, the Central Legis-
'lature would always be consulted whenever it. would he possible. Sir, with a 
'view to make this feasible the Hououra.ble mover made a. suggestion for the 
eonstitution of a standing committee. I am in perfect accord with this sugges-
'tion. I feel that it would provide' the Government with a ready and easy 
'method of consulting the views of the Indian Legislature before taking any 
such step. That is the general policy involved in this matter. So far as the 
present conduct of the Government is concerned, I feel that we cannot in the 
leaSt find fault with the Government for their failure to consult the Legislature 
before they sent out that small contingent of troops. Sir, it is simply ridiculous 
to call an emergency session of the whole of the Central I.egislature to consult 
'them for the purpose merely of sending out this small battalion to Abyssinia. 
I am in agreement with t}\C action which they have taken. At the same time, 
tfeel that the action should have been more effective and that instead of send-
ing out only a few soldiers, they should have sent out an army sufficiently 
large to afford adequate protection to Indian nationals abroad. I look at this 
matter from another point of view. To my mind, the defending of the rights 
of Indian nationals in foreign countries is a matter which concerns the defence 
·of India. After all, Sir, the defence of India should not be construed merely 
as defence of the people within the borders of India. only. I think we should 
give '8, more comprehensive· meaning too'this expression, extending it to Indian 

• Not corrected by thellonoara.bile JrlemM,; 
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nationals who are domiciled in foreign countries whose life is in danger by aggres-
sive action on the part of any foreign power. 

Again, Sir, India would be perfectly justified in doing everything she can 
to assist Abyasinia. Sir, a challenge has been thrown to all the coloured races 
stigmatising them as barbarians and denying them even the justice and right 
of people-

THE HONOURABLE THE PRESIDENT: The Motion is of a different 
character. We are not considering the merits of the Abyssinian question. 

THE HONOURABLE SAIYED MOHAMED PAD SHAH SAHIB BAHADUR: 
I will not dilate upon this, Sir. We are perfectly justified in sending assistance 
to the Legation in Abyssinia. 

THE HONOURABLE MR. HOSSAIN IMAM (Bihar and Orissa: Muham-
madan): Sir, I rise to support the Motion moved by my Honourable 
friend RBi Bahadur Lala Mathura Prasad Mehrotra. I. Before I discuss the 
Motion itself, I should like to be enlightened whether His Excellency the Com-
mander-in-Chief is prepared to shoulder the responsibility which has been 
placed on his back by my Honourable colleague, Saiyed Mohamed Padshah? 
I think it is a very tall order to say that the defence of the hearth and home of 
Indians in foreign countries is a duty which falls on the shoulders of the Com-
mander-'m-Chief of India. It is not part of the defence of India. It is one of 
the primary dutbs of the Imperial Government to safeguard the nationals of 
all the members of the Commonwealth of British Nations, wherever they might 
be situate. We can never shoulder the reBponsibility for thiA-.either military 
responsibility or financial respoDsibility. There is another point. Abyssinia 
is quite close to Aden. The British Government have an army in Aden at 
the present moment. Why was this not drawn upon and why was it thought 
necessary to draw on the Army in India, although we are at a great distance 
from AbyssiI1ia 1 Strictly speaking, we Cannot call the contingent, sent. an 
army, becaulle the number of men who have been sent is 80 small that they have 
been really sent more as a guard than to be utilised in any hostilities Or warfare. 
We thought it necessary to bring forward this Motion not. so much as a oensure 
on the present action of the Government but to safeguard our future interestf'. 
We are afraid that the demands of the British Government On Indian troops 
will be greater because of the creation of a separated Burma. Sir, it was very 
ably advocated at the Capitation Tribunal by the advocates of India that the 
utility of the army does not consist in the moment. they are utilised. They 
are in the nature of an insurance premium which one has to pay for a whole 
lifetime in order to reap the benefit. at the end. Whenev{'ir ,troops are sent out 
of India it is said that the British Government are going to shoulder the burden. 
But what is the burden which they shoulder 1 It is only the day-to-day pay 
and allowances of the officers and men and their rations and the expenses of 
their going and coming. Do we get any payment for the pension char~ of 
these men or thE' expenses for all the days t.hat they have been trained and 
kept in readiness without being utilised? All these questions crop up when 
we consider the question of the utilisation of the Indian Army abroad. In the 
second place, Sir, it is the general policy of the Bl'itu:h Government to regard 
India as a depot from which to draw for their needs in the Near East.. It is 
for this reason that we have heen constantly demanding that there should be 
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a contribution from the Imperial Exehequer tOwards the expenditu~ 
of the Army in India. All these questions are involved. . If th.e British Govern-
ment want to utilise India as a depot, then they should pay for the expense. 
of the Army in India, not for the days that they are em'ployed but conti-
nuoUilly, and if they are not prepared to do this, we demand as a matroro{ justice 
and equity that not a single soldier of India should fight abroad without the 
sanction of their own nationals and their own representatives. It is a. matter 
of right. We are prepared to fight for it every day as long as we are here. 
We will not be guiled by the fact that the army has not been utiliBed for 10 
or 15 years. Our blood is more sacred than the money of the British Govern-
ment and we are riot prepared to make our men fight abroad for others. 

With these words, Sir, I support the Motion. 

THE HONOURABLE SIR BERTRAND GLANCY (Political SecretaryY: 
Sir. perhaps I may briefly state the facts in case any Honourable 'Member is 
n9t familiar with them. There has been for many years a small guard drawn 
from the Indian Army at the British Legation at Addis Ababa. The cost has 
peen borne by His Majesty's Government. In view of recent developments 
it has been decided in consultation with His Majesty's Government that this 
guard should be reinforced in order to provide protection for Indians and other 
British subjects in Abyssinia. I mention Indians first because they are iJJ. a 
great majority. The latest information that I have received is that out ·of 
about 1,600 British subjeets, SOme 1,]00 are Indians. 

The reinforcement which has now arrived at Addis Ababa consists of 148 
men in all, four British officers, four Indian officel'li, 129 other ~nks and 11 
followers. The entire cost will be borne by His Majesty's Govemment. 

As regards the question of establishing a standing committee or other 
machinery to decide whether troops should or should not on future occasions 
be sent out of India, I am afraid that that is outside my province. 

HIS EXCELLENCY THE COMMANDER-IN-CHIEF: I would ask leave 
to say a few words and correct two mistakes. One was Mr. H088&in Imam 
saying that troops should go from Aden. There are none there, only Air 
Force. But the mistake 1 should like to emphasise is that aU the speakers so 
far have thrown on me the responsibility of answering a question like this. 
I should like to point out to the House, Sir, that soldiers &s soldiers have nothing 
whatever to do with policy. All I have to do with regard to sending troops 
abroad, or sending them up to the frontier or anywhere else, is to. implement 
the policy laid down to me by the Civil government. In this case, that was all 
I did. Another small error that I think was made by some of the speakers was 
that they apparently regard this instance of sending troops abroad as an 
instance of their being sent ahroad for warlike purposes. They have been sent to 
Addis Ababa for nothing ofthe sort. They have been sent for purely protec-
tive purposes, and in spite of what some Honourable Members opposite said in 
iegard to their own sympathies with one side orth.e other, I might point out 
'ihai in certain eventualities in AbyllBinia. there n,tight be great confusion BRd 
t~e shots they might have to fire, not in anger but indefenoe, might be against 
-eithexaide. 
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Might I say a word. about the desire ofthe House-and it was also express-
ed forcibly in the other place-that there should be some form of standing 
committee to whom Government can refer and from whom they oan get the 
political opinion of India at very short notice in regard to sending. troops abroad. 
That again is a political question perhaps not in my province, but as I, am a' 
M;ember of the Governor General's Council, I might give you my views, if you 
will allow' me, but purely as personal ones. I am sure that the Govelninent 
of India, if they get a request properly put up to them, will consider the 
matter sympathetically. But before YOll put it up, you will have to be very 
certain of what you want. Is it possible to keep a committee of that sort 
constantly in session, and it would have to be very nearly constantly in session, 
because tht'.8e warlike e",entualities happen very quickly and decisions may 
have to be t.aken very quickly 1 It is not quite the same thing as a ~anding 
Finance Committee, which is in Bession for a few weeks and disperses for a 
few months. You would have probably to select people who lived somewhere 
near Delhi, or who would be prepared to remain in session or be at short can 
for six months in the year near Simla.. Could you find them 1 Do you think 
you could get both Houses to agree on the composition of an important com-
mittee like that, which would have to speak for all India 1 That is again a 
matter for you. I do not know whether you could do it or not. I think you 
would have to offer some very considerable remuneration to members of a com-
mittee like that. They would have to have the complete confidence of both 
HOUBes. People of that kind are generally very urgently engaged in their own 
affairs. That is aU I should like to say, that I am quite certain the Govern-
ment would consider that sort of a request with every desire to meet your 
wishes and the wishes of political India, provided that you put up an abso-
lutely agreed proposal, concurred in by all parties in India. 

THE HONOURABLE RAI BAHADUR LAI.A RAM SARAN DAS (Punjab: 
Non-Muhammadan): I would like to have some information from His 
Excellency. He has referred to the policy of employment of troops abroad. 
Supposing war breaks out and England is entangled in it, what will then be 
the position in regard. to sending troops abroad 1 

HIS EXCELLENCY THE COMMANDER-IN-CHIEF: Well, it is not very 
easy to answer that off-hand, but I cannot help thinking that the House will 
agree that, if any really serious entanglement is going to occur, we are bound 
to have considerable notice, what we call in military parlance, a period of 
warning, and it is impossible to imagine that the British Empire would be 
thrown into a great war at a moment's notice. But there may be many smaller 
occasions when you have to give a quick answer, such as in regard. to the 
holding of the western gateway of India which is Aden, and such as a threat 
against your nearest oil supplies in the Persian Gulf. The loss of your supplies 
there suddenly might put you to great inconvenience, and the answer woUld 
have to be given very very quickly indeed; but normally there would be time 
to consult the Legislature--

THE HONOURABLE RAI BAHADUB LALA. RAM SARAN DAB: Can we 
hold that in such a contingency arising Indian opinion, and particularly the 

. opinion of the Indian Legislature, will be taken t 
HIs EXCELLENCY THE COMMANDER-IN-CmEF: I can only say, Silt}, 

that that undertaking was given last year and I can see no reason why it 
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should ever not be 80. If we had to go to war we would wish to go to war 
with India with U8, not against us. (Applause.) 

THE HONOURABLE THE PRESIDENT: 18 the Honourable Member 
prepared to withdraw 1 

THE HONOURABLE RAI BAHADUB 1ALA MATHURA PRASAD 
MEHROTRA: Yes, Sir, I beg leave ofthe House to withdraw. 

The Motion was, by leave of the Council, withdrawn. 

The Council then adjourned till Eleven of the Clock on Wednesday, the 
18th September, 1935. 




